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IN THE HON’BLE NATIONAL GREEN TRIBUNAL (EZ),
KOLKATA
IN

ORIGINAL APPLICATION NO. 90 OF 2023

IN THE MATTER OF:

Rural Organization for social Empowerment (R.O.S.E) .....Petitioner

[S9)

VERSUS

. State of Odisha, Represented through Secretary Revenue & Disaster

Management Secretariat

. Union of India, Ministry of Environment Forest and Climate Change

. Chairman State Environment Impact Assessment Authority (SEIAA)

Odisha State Pollution Control Board

Collector Cum Chairman

. Additional District Magistrate

. Tahsildar Competent Authority Khaira. ...Respondents
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, EASTERN ZONE,
KOLKATA BENCH

IN
ORIGINAL APPLICATION NO. 90 OF 2023

IN THE MATTER OF:

Rural Organization for social Empowerment (R.O.S.E) ...Applicants
Vs.

State of Odisha & Ors. ...Respondents

Reply Affidavit on Behalf of the Union of India, Ministry of Environment,

Forest and Climate Change, New Delhi (Respondent Nos. 2)
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MOST RESPECTFULLY SHOWETH: Z

I, Smt. Padma Mahanti, D/o Shri Ambika Mahanti, aged about 46 years, working
as Dy. Inspector General of Forests(C), at Regional Office, Bhubaneswar of the
Ministry of Environment, Forest and Climate Change (‘MoEFCC”, for short), do

hereby solemnly affirm and state as under:

I. That I am duly authorized to swear this affidavit as | am conversant with the
facts of the present case and competent to swear the present affidavit.
2. That I have read and understood the contents of the accompanying reply and

state that the same has been drafted based on the official records.

s i

B.K. NAYAK
NOT ™’
CUTTACK TU win
Regd. No.ON-29/0:
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3. It is submitted that the petitioner has claimed to stop all mining activities

within the Kuldhia Wildlife Sanctuary, eco-sensitive zone linked to it and
the conservation reserve as declared vide notification no 1166 dated 20

January 2023 and further not to grant any mining lease in the said area.

. It is submitted that proposals for developmental activities within National

Parks, Sanctuaries, Tiger Reserves, Tiger Corridors and those activities
requiring environmental clearance inside eco-sensitive zones (where finally
notified) and default 10 km (where eco-sensitive zones have not been finally
notified) around National Parks and Sanctuaries are considered by the

Standing Committee of the National Board for Wild Life.

. It is submitted that such proposals are forwarded by State Governments to

the Ministry of Environment, Forest and Climate Change for placing before
the Standing Committee of the National Board for Wild Life after thorough
scrutiny by the State/Union Territory Governments /Administrators and the
State Boards for Wild Life headed by the respective Chief
Ministers/Administrators to be placed before Standing Committee of
National Board of Wild Life.

It is submitted that, incomplete proposals are returned to the States/Union
Territories. The Standing Committee of the National Board for Wild Life,

takes informed decisions on the proposals placed for its consideration.

e e

B.K. NAYAK
NOTARY
CUTTACK TOWN
Regd. No.ON-29/0?
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7. That it is pertinent to mention that the proposals are first examined by

various authorities and the following channel needs to be followed:

a. The proposal has to be forwarded by the agency seeking usage of the
land to the Deputy Conservator of Forests, who after examining the
proposal and site inspection, forwards the same along with his
comments to the Chief Wild Life Warden of the State/Union
Territory.

b. The Chief Wild Life Warden after examining the proposal forwards
the same along with his comments to the State Board for Wild Life.

c. The State Board for Wild Life examines the proposal and the State
Government considering the recommendation of the State Board for
Wild Life forwards the same to the Government of India for
recommendation/approval of the Standing Committee of the National

Board of Wild Life.

8. It is submitted that the provisions of sub-section (2) of section 18, sub-

sections (2), (3) and (4) of section 27, sections 30, 32 and clauses (b) and (c)
of section 33 of the Wild Life (Protection) Act, 1972 shall, as far as may be,
apply in relation to a conservation reserve as they apply in relation to a

sanctuary. Section 29 of this Act which prohibits diversion of habitat inside

UW)W“ V:,) D
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a sanctuary without consultation with the National Board for Wild Life is
not applicable to the conservation reserve.

It is submitted that the conservation, management and maintenance of a
conservation reserve is carried out by the Chief Wild Life Warden on the
advice of a conservation reserve management committee constituted by the
State Government as per section 36B (1) of the Wild Life (Protection) Act,

1972.

10.1t is submitted that the Standing Committee of the National Board for Wild

Life in its 40" meeting held on 3.01.20217 agreed to recommend the
proposal for 97 Stone Quarries each less than 5 ha and located at a distance
of 2.0 km from the boundary of Kuldiha Wildlife Sanctuary in Khaira
Tahsil under Balasore district, Odisha subject to the implementation of a
Comprehensive Wildlife Management Plan for mitigation of the impact
resulting from quarry operations and material transportation, allocation of
funds from the Environment cost realised from the all quarries rationally in
proportion to the quantity of production and constitution of a monitoring
committee comprising of mines and environment department for

implementation of the plan.

1t is further submitted that the eco-sensitive zone around the Kuldiha

Wildlife Sanctuary was notified vide no S.O 2539(E) dated 09.08.2017

% l\\W

, NAYAK
B'\ﬁoTARY
CUTTACK TOWM

29/02
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covering an area of 219.88 square kilometers. The extent of the eco-sensitive

zone varies from 0 (along the urban areas/ NAC areas adjoining the
boundary on Eastern side), to 7 kms, on Western side around the Kuldiha
Wildlife Sanctuary and zero extent is towards Eastern side adjoining the
boundary along the NAC and urban area. As per the notification, all new and
existing (minor and major minerals), stone quarrying and crushing units are
prohibited with immediate effect except for meeting the domestic needs of
bona fide local residents including digging of earth for construction or repair
of houses and for manufacture of country tiles or bricks for housing and for
other activities. The mining operations shall be carried out in accordance
with the order of the Hon’ble Supreme Court dated 04.08.2006 in the matter
of T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C) No.202 of 1995 and
dated 21.04.2014 in the matter of Goa Foundation Vs. UOI in W.P.(C)
No.435 of 2012. Copy of S.O 2539(E) dated 09.08.2017 is annexed

herewith as ANNEXURE 1.

12.1t is also submitted that, the Hon’ble Supreme Court in its order dated

23.04.23 in IA 131377 of 2022 in T.N. Godavarman Thirumulpad Vs. UOI
in W.P.(C) No.202 of 1995 has directed that mining within the National Park
and Wildlife Sanctuary and within an area of one kilometre from the

boundary of such National Park and Wildlife Sanctuary shall not be

| 02 ps

BIKI NAIYAK
NOTARY
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permissible. Copy of the order dated 23.04.23 is annexed herewith as
ANNEXURE -I1.

13.1t is submitted that, the Ministry, vide notification S.O. 637 (E) dated
28.02.2014 has delegated the power to State Environmental I[mpact
Assessment Authority (SEIAA) to issue show cause notices to project
proponents in case of violation of the conditions of the environmental
clearances issued by the said Authorities to projects or activities within their
jurisdiction. Copy of the notification S.0. 637 (E) dated 28.02.2014 is
annexed herewith as ANNEXURE I11.

14.1t is submitted that, the Ministry vide notification S.O. 1886 (E) dated

Assessment Authority (SEIAA) to grant Environmental Clearances to all

o

mining lease area in respect of minor mineral mining leases and less than or

equal to 250 ha (< 250) mining lease area in respect of major mineral mining

20.04.2022 has delegated the power to the State Level Environment Impact 5

lease other than coal. Copy of the notification S.O. 1886 (E) dated

20.04.2022 is annexed herewith as ANNEXURE 1V.
15.1t is submitted that, the State Department of Mines and Geology is the Nodal
Authority in the State for dealing with the allotment of mining leases under

the Mines and Minerals (Development and Regulation) Act, 1957 and is

mev’w it

B.K. NAYAK
NOTARY
CUTTACK TOWN

1. No.ON-29/02




entrusted with the enforcement and regulation of mining operations in a
State including illegal mining.

16.1t is further submitted that, the State Government is empowered under
Section 23 C of the Mines and Minerals (Development and Regulation) Act,
1957 to make rules for prevention of illegal mining, transportation and
storage of minerals.

17.1t is further submitted that the prior approval of the Central Government
under Section-2 of the Forest (Conservation) Act, 1980 (FC Act) is required
for carrying out any non-forestry activity on forest land. The proposals for
diversion of forest land for non-forest purposes are submitted by the User
agencies on the online PARIVESH portal. The forest areas and the legal
boundaries thereof are determined and maintained by the concerned State
Government.

18.It is further submitted that, being the repository of land records, State
Government has the primary responsibility to determine status of any parcel
of land, giving due regards to gazette notifications, provisions under State
and Central Acts and concerned judgments and directions of Courts.

19.1t is submitted that, Ministry of Environment, Forest and Climate Change is

duty bound and fully committed for the conservation and protection of

environment.
Jm ok A

B.K. NAYAK
NOTARY
CUTTACK TOWN
“~ad. No.ON-20/0?
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20.1t is respectfully prayed that the aforementioned facts and circumstances

may be taken into consideration by this Hon’ble Tribunal at the time of

passing any orders as may be deemed fit.

s, Modoo

®q-4 He NENT

nd®
VSR | Govt of i .
e ; wrerarg WA FATMi of Env. Forest
]
o %q;'fm Faied | Eestem Regional Officd
ygAva ! Bhubanaswar

Verification

Verified at Bhubaneswar on this 22" day of November , 2023 that the contents
of para 1 to 18 the above of the reply affidavit are true and correct to my
knowledge based on the records; no part of it is false and nothing material has

been concealed there-from.

effaro, B W@ Sy uftads HAGTAMin. of Env. Forest A
el &rdra FTea | Eestem Reglonal Offics
a3veR | Bhubaneswas

fhe deponent being identified by
= ch br——Adv.Cl

ars on na solemnly affirms
before me oii ¢ ZJ_M

that the facis steicu above are true
2 his/her knowladge

ok 221 1) ses,
Nétary for Cuttack Town
Govt. of Odisha




ANNEXURE |

IS Fo Elo TA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STETYTuT
EXTRAORDINARY

O ||l—@Ug 3—39-TUg (i)
PART Il—Section 3—Sub-section (ii)

YR & WehtioTa
PUBLISHED BY AUTHORITY

| 2231] 73 faoelt, GEER, 3T 9, 2017/9T90T 18, 1939
No. 2231] NEW DELHI, WEDNESDAY, AUGUST 9, 2017/8AVANA 18, 1939

TN, 9 AL TAGTY TRAdT HATAT

EIBE Rl
T2 faoetT, 9 e, 2017

FLAT. 2539().—ITET ATTLAAT ARG ALY, TG, a9 ¥ FAag TRaad warad it
ATELHAT |, FT. 3. 569 (), TG 19 FEar, 2016, T AT & TSI H TH1iq Fr T2 ff oo 39
aft sxfxet &, ek seg yarfaa g fF garaer o, 39 ade &, S 39 e i ataar, e s
SATEEEAT A &, ITAH FIT &I T AT, AT5 [ hf AT F a2 ET S{T FeAra A= 60 17 o,

T, YT ATIE=AT & IAT | TAT SATHRAT T TOULTRAT F ITH AT 37T TATAT T Fead 1T TLHTT
g fo=me 2 e T g

ST, FATIAT TS AAATLT IS TET TST o ATATHE Tl § Srafeerq 272.75 at heAHieT & #
AT EA T ;

3T, T8 AT § GF a9eqrd 3T Stiasieq FT FATEeE § 3 37 rw9aed § 57 faferear &
Ty 2, THH 32 THuTy i yrtaat, 134 qafet £ ustaat, 40 gt f vetaat, 5 Swa=Ed i
TSI, FF Fre-Are i ySrfaat s fatert siv e F a1 siw = d@fer o & aaeqfa #7 ffdm
TUIITEt 3 gTT Ui FohaT STTaT §

3T, uterTs gt (garee dFae), W (9 717E), O (AGTd 3H1749), a1 QT Ja T,
HAA (TFHAT-0F1E), AT (FGT FIAFe?), AN T (FEAOE9TT T72erd), T [ aML (FFH7
FAT2T), AT ATt (73517 Z1e%1), AT ggd Magl (T £78%7), AT A1 (F/79 FIEF13ST2T)
ATt TaagTEt #7 avid 81 93 (9977 g77es), St et (#ae 7739), T afzgar (F77 g79),
e (#A9 SiRI®m), TS AWET (FTIT FITeTea9), dgen St (o Fureadras) O, F g
AT TLLaH T a0 3 ;

4819 Gl/2017 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(ii)]

AT, AT | ST 5T | T AT i afes # gg2sist ST & a9 i I % -9,
TF H 22T AR aq &Y AR 6eferd a9 % Meeadt I = Y, qferr § Ay @t a9 i
AT SAerT A & Heead! AN @-1sT AT @, 3T H eI -3S TAT-AR A Rg el -as A RE-
FrarfRry Trer TSETET F s o g

ST, FATIAT TS AT & AN AT 6 & &, ST fEeame sfiw JHm0 93i&wr 6 ge F
oTR RO Faal S & &9 § qIrerd oY G¥ierd HTAT a7 3<% T e fas dadt S § ISR AT ISR 5
T o TATAT TAT THEHTIT A Tl AT FEAT SAFLTF &

A, TATTY, Feg 1T THRIT, TATF0r (F2eqr) 7w, 1986 F fFaw 5 F sufaaw (3) F v wxia<
(Fer) Srfarfaer, 1986 (1986 T 29) T aeT 3 T ITATT (2) F T2 (v) 3T T (xiv) ¥ IT9TT (3) F
AT TS 3T ITLTT (1) FTRT & ARRAT AT TN Fd g, ISHET TT H FATSAT A A0 I
&1 HHT F 7.0 Fherier 9% iz S % afarfy 9 F 2 frerdier, zfeor o&ff 9wt % 500 fiew, =
(AT % QAT 9T F FHOAAT gL /AU &) T o [AEAT &5 FT FATIAT aeaS(1a AT I
T ferfae geat S (S 28 28 qeaTq IR fas St S gl 47 §) F €9 § Areg=d FiLdl g,
IRGEINEEEUREEIGUIRE A LI e
1. TiRRafR® 3 = 1 R i sudht @iumd--(1) TifRfas @3¢t e gotear st
SATATIOA AT 0l ST o AT A TIEHT AT I A (HTHT 6 TAT AT % FHITA] gt S/Taus’ &) 8
7 el TeT aF e 9T % qET 90T % FHIEdT gt em/uauHT o 7T # A § siw mivRafas
Tl ST 7 & 219.88 a1 oA H e da FeAT g & |
(2) TTRfRATa® Hodl ST & FATIAT qASNd AAATLOT FHT AT Uy | § § 3T FATAT a=asia
Ao it HET 3T TR gadt S F o et f = SutEy | (F) o SurE | (@) F T A
ERIEP-$d
(3) TTRTETa Ha<T ST % HHT &7 fAa<or IuTee || F =7 § Iq193 2

(4) 7= faegett & o derant &t | arfefRatas @aal STA & Favta AT arer et i g=1 3uree || F =7
CECEICE-SA

2. yTiRufas g9t v & fore si=rfors AgraseT — (1) 57 99, arifRatas gaar s & fore T §
AT SATER=AT & TRt T AT & <7 a9 T sater & Sfaw, T AR % IIrHey 7 Y 9 Atag=r
H GO ST & ATHSET | Aol HGIASAT qITL FAT |

(2) = TR A FFU U =t ggreET AftgEar § ARy o F g g $i qaraeitT 39
T BT

(3) SAT=ATrF HETATSAT 5T ALHTT | TeAH TTTFRTET T SAqH T gl |

(4) TR fRatae @edt S\ * o sr=fers agraeET =8 dtag=eT # ARt =7 & v Of & a7 9w
TAT FEIT o5l T TR 3T T5F AR ATETT o ArHee § A TIT F0 T TR FET AT AR, T
FTE B, FTT T SR |

(5) ST AETATSTAT THT HATAT 15T HLHIT 6 [AHRI 6 TIHLT | T FAEA, AATT--

(i) ERIEEF

iy =

(i)  ergdy fo=re,
(iv) e,

(v) AT ot/ U,
(vi) NEEEN
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[am 1—@vg 3(ii) ] WA T SIS @ STHINOT 3
(vii) Efﬁ ;
(viii)  SETET TT T I AE;
(ix) f&=rE;

(x) < Agir e
(6) S=Terh HTATSIAT STAHITRA TH=HHT SI-STAN, ATETAATHS ¥ TRATRaTal a2 #irg e steg
Tol HE(0 T qF o =9 ATILAAT § 3T A={erd AgrAreET § g9 dqa<adr i AT Tqrel i
TR e & FATHaTT FH1h =] TR [t T 2l
(7) s=teors TS B sAT=ariad &t & v, feemm o A & 92ero, srarg & & Tae,
STA-HALN o THGA, AT A F Ted, FaT 3T THT T, T THIAT o0l AaeTHareni adqr i et
ST AT F HATSd UH o7 g3, IS % €41 347 Aa9q g, & (o7 3uaer g |
(8) A =Ter: WETATSAT THT AT TAT e, ATHT 3T AT Faraedl, aq1 & ThIL 3fT FFhent, FHio &=,
TSI, S, T 1T ST IATH AT IHT THT 6 T, IATH FU &, FAMSAT, AIAT AT ST T Hwrdt
T AT T S FHATRL T 32 =T o7 swartad i & ST hr fSeuarsit % 4 39 g0
AR g1 qHiSd Rt |
(9) sr=for ARTATSAT TR daat e § famwme & fFfaatam w3 o sfegee # e afafrg,
farfaatea qur "atda Srarsardt #7 aqEeer F60 Seer e J9Erai #7 Srstiasr i qear & @
eIt SEe [ gEted T ST &l |
(10) s=fors AETATSAT 0 AT=AT § {0 10 Iuadl & d9g § T & 9" F11 & & & o
oot et % forg ue dest seqras gem
3. UST 9K T T 9 91 Y- T AHT TH ATALAAT | ITSET I IATET FA F forg
Referiad sam 3T, ereri -
(1) -[YART - qTfeafas daal 9 # aqf, SAF-FU &30, FO &30, AHE-THE F TFeEr & o
AT T T 91T 3T ot ST T ATosa e T SRS a5 (Fatd hATharal & (o ST Tgi
T AT 3k forw &t & "qRad= 78t g
TR TR Haal ST & Hae FHI0 I w1 q90adqd, FeeT Gietd 6 Rrer 97 & a7
HYFHTY o Jd AGHIEA F, T Hareat 7 Smamia SE<at &7 @ F3 & or $ii 927 4 F7 97l & 69
(2) & FeTag FohameaTdi & o =T giv, o -
()  orifRatas sage e harwardi & o qieal & Femt arad & foru arfertas
ATEA T S &2, AFST F TR S ;
(i)  Tor=mTT F=hl T ATST FAT TAT Irg, TAGT AT |
(iif) TN I T A ATA A I ;
(iv) =9l ST H=a; ST
(V) T IR, FOoeh siastd ATHIOT IR, rEgTsas I A e giaemd off 2
g Ag T T T5F FEE & @ AHIGH S §iagT F Aqees 244 F ITE] T qoHT qgq

fafer & ITaet % AT & &, WWWW@TWWWW(WW
FT ATeraT) sAfarfaae, 2006 (2007 &1 2) HY 8, Arforeas AT I s et & fore sHerdT g

FT ITANT AT Al I
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(ii)]

T A @7 ot B ariRfReta® qadt S & Wi artwerat § aEsa i Aqfe et Wi
o= W 2 o T 5T T GIRT T4 A H el Uah a12 H9TEd gRiT 37 3<h (S 6 SLTe il
FET TCHTT 6 TATAL A AT TAATY T HATAT I AT &A1 20T

g Tg AT §ff 36 ST AT T Fomed H =9 39 977 F Fef 19 79T IUStA F Rrary Bl oft gor #
J-STANRT T TRAAT AT Aol T |

i 7g e ff B o g o & S 3+ o, 3 o anfy § g arfoomfae #weidt 987 gl sie
ATIIFT AT TACHTES HO &1 | TH: AATHTOT FA o T Foh ST |

(2) T ST AT - AT [T HSTATSIAT H THT AT A S ST 0l TaTT 0l STOIAT ST IeTeh HLEAT 3T
TAEGSAHRA % [oIT AT ARt gRIT ST T T3 G UH &1 9% AT 39 (Hehe [adhre Bhamawary
gfafig @ F foro vy §f9 & artfAcer 9 fBr smoar

(3) miffRufas e - (%) mrifRuafas o<t st % fiae wdeT geeft Grarawema, St s=fors agrseT &1
amT &9 ¥ fAeferfea = 8 g |

(@) urhifRafas wded AgrESHT THeq @A, SHET avEw g e 37 a9 fFann, sEEr v
TR & AT ERIT |

(1) T HETATSTAT A= {orF WIS % UF =HeF 6 & § 2T |
(o) T "adT fhamrarT Aefotea F srefia TfFatea g, oraiq -

(i) TR TEd Thed haTwaTT & Hafad qdehl & el ATrART % oy am| gaer &
ToET ST & TATSAT avgstia TFATLOT i {7 H 1 AT O T Iredias daal S &
e aF =98 ST ff Aee g, 77 arforisass gree siw R =T 981 g

(ii) arR e A<t i & daw ot /U wdeT Srarswert 71 fFemm wdew et # faeaw
AT TLHTL o TATLOT, a9 3T AT TAAT HATAT % HWEaersh Hgidl g 997 T 4T
LA JTFEFTOT, T ST OTRRIfas qded  ARee® fgial & aqar, aTRieafas aded,
T fearfas forear siw arfifRafas e 1 v 39 gu miRafas @a<t s it aga dwar &

FEAAT I AT BT,

(iiil) Str=fers HRTATSAT &1 AR hU ST aF, 99 & forw & i e adeq tharswarai
& Taeae &1 awatas o [AFtee g aar e afbta & frerer 9% st qataq
[ElERICER I eI AR R EICR e Ll

(4) Rt gAY - geeht et \rfafa fr srafar % @ g9 o=, TS I FE A i G e fiu
foFT 977 5 H &¥ 7§37 & A 918 § A= St F7 O ToT HTi

(5) *ufits fAaag - TR gad I\ & qgaqo 9kt Brmed & adft et S8 asft sfti= wrer
TEATH T SITUT 377 Ivg A 3T SITUT 9T It FREAT T 6T o forw =9 Tfag=er & sifaq yeares
FT AT | g AT F Hae, ITIH TTSAT FATUIT 37T THT TISIAT A= Toreh HgTATSTAT T AT gIT |

(6) w7 AT e o - aTiRatas aat S\ § a1, gea-re, fea-ae, fagrias, Fards i
TR Aged & &A1 I TgATT HLAT gRIT T TH ATILAAT % SATaT TH1eH 6 G ° Bg A % Ha¥
I HLEAT T FISATO FATT FIAT T |

(7) =A™ QU -- TATE F@AHRT A7 ITAET 15T IO [FH=07 a1 qear Famor $fiT eaf= sguor ==
T (F2er0r) Afafaaw, 1986 ¥ efiw eafyr (RAff=me sz fMe=on) A= 2000 IT&dl & dqE™
ERIESRER RSl
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Lo 1l —'vg 3(ii) ] YR h1 TSI : STHTHT 5

(8) AT WGWIT — ATF (YU ey sfiw fRe=ror) srfarfaam, 1981 (1981 7 4) ¥ I°+ A= FATT TU
TRt o Ul & AGETE T Sodt S|/ arg Yguor & ey & foro fAfRaw dewfera B s |

(9) afgema w1 Aearer - oiRafas dodt = § v affem™ #1 fFemor argmr /e F oo
TTAINT TEIUT AT=GIad o (HEaT & Fqq TAEU T (F2e0) Aterf=aH, 1986 3T 3ah T aarw
T =T % ITET % AT gl

(10) 3T FIFAT -- 31 srafAret #1 Fae FwferfeT =7 4 gr -

(i) oTRRIfa® Haal S| § 319 AqfAST T [HIe™ 9a qYERE F 9IiEwy, a9 3T Saary
gfiaad ®Arerd T AfSg=ar |, FLAT. 1357(3M), A 8 79, 2016 STH ATTAY Taer
91w, 2016 F ITET & FqE hATieaq fohar STos ;

(i)  TewTETE AT ATREAAE HAal S| a1 TgATT A e T G T A # AT
o ST

(11) st FHfrceT sraforse arfiRufas 9ot 9 & oww-gwg a7 a7 gonfag S FfEFEafa smfarst
e ST T9FTT % T, a9 A T Tadd Fared 6T AfEg=ar €. 77.59 343 (1) I 28 714
2016 T TeRTird S ferferc i srafare waier ==, 2016 % Swaelt & ST ST Sroa |

(i) ot Sedt ST § s AT ITAT e T TEH 0T ST Agl a7 ST

(12) wrfees qfdry geee: - TTRRufas gadt 9 # w=rftes iy oo #1 Adew ava 9@ *
TITEAX, AT T FTAATT TEdd HoATad dr ATeg=ar 7.5, 340(37), <@ 18 914, 2016 FIT TH1IdT
AT e AT Tarer fAaw 2016 F Suareii o AH a7 STusm|

(13) fRwior X fredw srafars weiem: - arfifRorfas o=t S & gfautor siw fAedaw sufers yeer #1 Faew
AT FLHTT 6 AT, A ST FTAGTY TAA Ho1erd it A= €.47.47 317(31), I 29 A1+, 2016
FTT YT |IAHTT i fored® warer A, 2016 F U o Iqame fHhar strosm)

(14) S-79Tre:- qTIEATaH HAT S § T—-3(ATAL Fae A7 M I=q G & @, a9 i Taarg
qRadd AT T TR S—TTrE Tae (997, 2016 % ITFT  ATET AT ST

(15) AT IREgH: - TEgA &l AT ATAATEEAT SATATH F TIHd [ATATHT T T 7 Jag 7 =11
g ® for Suder sfarfaa oo STusr s sti=fers WETaieHT & 9°TT g1 i TS 9T & q90
STTErRTT BT & SAqHIad g aa, PRt afafa saa FeEt o [fF=Et & e aee Tttt &
AT T FRTTT eI (T |

(16) sfrenfire Threar - (F) yeartad ariefRafas dadt s § f&afer 3 stqam warfia fremm #wres srearfia
AN o TEATT TT FTSS AT IS T SATAAT I ST Al [ohAT SITUIT |

(@) ST, AT, Ha&T, &afd IO HT FIA aref HHT T IR 0T Jeqriad ariierfas dadt S § ema«r
T SATATA Al AT STTUT |

4. qTiRRafas @t 9 § yhafvg ik Rt G s T Srarsarat & g5t - ifRafs 99d S
T gt FRaTRaTT gt (F2eAn) Statead, 1986 (1986 T 29) & Iuadl i g fafaaw+ st= 2011
ST TATATINT TATE SR ATeeg=T, 2006 3% a9 (§2&0) Afaf=aw, 1980 (1980 F 69), AT =
e, 1927 (1927 % 16), a=asia (F7eror) Ataf=em, 1972 (1972 ¥ 53) &eieat qiad greT vt air
S o= &1 T "ot 7 fafafde Of # ffRata g, soiq —
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AT AT 4 I, 2006 @ o At (7)) @ 2012 F7 435 =T
FISSI a¥TH AT TLhTE % AT § ara@ 21 319, 2014 F siafa
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TGO (ST AT AT AT FaT AT eafe) FHiea
FLT T AWM Y FATIAT |

TRt dadt ST\ § 90 IR 7 T F Feme ygur w7 fGEaw
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Fadt, 2016 § T a% fF =0y afeg=ar § fafAfde 7 g, #&6
T A 9 g ST fRanfAEet § IR F A {w F SEn
urifeafaes dadt S| & Wiae Fae 47 Tgu AT SR AT AT &F
ST oo Afa s - Iguor T AN w1 datda B s

e T faegd TRF ST Y T |

=T farfert 3 s wiaftg (s swetea & fam) g

et ofdsewT weret F1 SUEET AT
JTATE IT TEEH |

7 et 3 srEme wfaftg (s suefaa & fram) g

grhfas S e A g e #

o o C
SAHATIT BIGIIE{% IGEERN

AT ATt & AT Tiues (e STata & fEm) 26 |

T2 ey foret i =

qrifeafas g9<r s F Wiar 92 @R e e [t @+ A
ERCIEREIR

ST RSt T ATOSTF ST |

=T fafert 3 st wiaftg (s swetea & fam) g

TATTEES o AT BT ST |

i fafert 3 e wfaftrg (s swefaa & fram) g

22 gt T TATIAT FEAT

=T fafert 3 srqame wiaftg (s swetea & fam) g

IEIRRIEERERIEEIR

10.
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mififRafas wieq framrarat d@adt wewt & @y ww=wen w oo
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TR Jaar S & e %, A8 0 9 FEe g, T arersas
ged 3T NHTE stgsra g, v 721 |

T, et arifRafas® et st A e w fheer 7 samer 2 9w,
T fReTHIET F 7Y ST arieafas adt S & [Fear aF a9t 90 wew
TRt A7 R e #7 A wied WEEieET ST T9T ang

ArT=eft frEtat % e g

11.

gfawtor e A

() w<fera e a7 mifRafas @adt ot o oft e 21, fr frar g
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SO
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RA BT TS ¢ ST 7

TR FATHE ARM & 977 6 % 39 0T (1) § Geiag rarward afgd 39+

ATEATET ITART F forw bt s & Sfamtor 2 it o= ga= sufaterat

& ST &F STURAT |

(i) T aHi # AT FAT A Ive 3¢ FAT qJT 95 GEF1 HT

GIREIRIF

(if) T Zi=T ST AT giaes Fwr et i aew,

(i) FEX TN FreF sata I IR §; gREasHas e s
eI @ giagrsh S mRafas w@eq {fe § 9gEE 2 a7
T 3T

(iv) == srferg=eT § gafda et 6t =

12. T IS F FLA FTeA o IS | FA, 2016 H Feard TgUOT I A FRT FHT AR H A (1607
HAATY AT-TGUOHTT 2N 37 SATHFE |, T ST FAT I=A, FW, TF
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FTAT AT 7S TEHT BT HTHT | IUTET F AT, AT Iuered T ST |
16. TETET BTl 3T 4T q2i T L | 7 fafert = srefim fafaarfea g
17. e RIEERIIRI IR el IEIERIEEEIREURINRERRIEERA I CIERIE S ATl
18. TEfaE S [t ar "GqEt a9 § | S smfire sa/aReta & e so et § g3 @8 w72
IUATHT afgHtd &7 Heam | T ST ST srafere ste F qEEww ST =S AT & ooy
fru STian et sferg se/afeEtat w1 e anp @Afet &
srqET e e s
19. TqAE ST oI F AT (AHu | AT fafeat % srefie fafaataa g
20. AT, ATF 3T Lot Jgu | 7 fafert = srefim et g
21. foreft serrfar=t 7 @ | Tafert 3 srefiw fafRafam g
22. TS ATAETE 37 BT | 7] fafert 3 srefie fafeartea g
23. eI RIS o fafert i si=fers agrasT F e F adi= gt ger |
24. AT T et afga A g = 7 fafert et siw fafaest anff Raiat % sgam = i st
3 9T, 3T Iuereer foR ST |
25. g Faw, A Fem, ey ¥ oo Y siv | AR s sogw ity grer Grarrerat i wedt & R
A S | ST
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(TAETEET) |
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28. Ted ¥ HEfad BRaTearT SE T ATy | a9 AT g a9 AR /A e F derEr S e gl
3 ef - - e
v we Trarsar anfy grer mifRafas
I S e F FUT O IeAT A9
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LEIERAERICEICS
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32. EIEEK el e = § Fgmar fear S |
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AT
34. FUT ST T4 | aferg &7 F Fgrar =T ST |
35. FET AN Srh st grefior w18 anfy | \ferr &9 9 ggmaT o s
$rE
36. TETRLONT ST & HT STI | TR, HIT THTT TATE T T@TaT (33T ST 2
37. T AT | g = F Fgmar fear S |
38. griefefas sqger afiag w1 ST | qferT &7 & Ferar foar ST |
39. Hreret faeTe | aferg &7 & Fgmar =T ST |
40. fefia qffr =7 a9 =7 sirare & e | aferg &7 & FEmar =T ST |
41. T Teof T STRTERAT | T &7 7 Fgrar 21T ST |

5. fwroet afefy - S awe, watEer (e sfafaam, 1986 it emer 3 it SwemeT (3) gT
TE TIRAT T TANT Fd g0 A1 a9 il AT o o0 AT AT T5d FAT 8, Tgell PRIt aiefa &t
FATY F T g I, TS ALEIE g GEhTE #hl AT AT QU FoF T 33971 & e a18 § R gt

FT YA TS HOT| TR ot ST 7 A= waret & fore o Ao o e aasi--

FSrerT pAFCY, dTATHIL - Y |
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T UF T — 72eT ;
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6. F<er Feree — (1) TR S8t 7 FAFTA T ATSEAAT FT TSI | THRT 0 qrg o o a9 af
Fqfer  forw grm

(2) AT afafa =8 SfeE=ET F ISl % AU T AT HfT |

(3) Tt |fHTY 37 FraTeaTdl i1 SIATa A2l HT ST AT TEHTT F qcwTe T TATE0 3% a9 HATAT
T ATSEEATAT TATG TATEL |1 e, 2006 FT.3T. 1533(3F) @ 14 Fdaw, 2006 FET & e
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AT g T uriefRefas "aat s & stavia off sra 8§ foeer Sfasta 2aeh 927 4 % srefi |l & wefafafds
Tty framsreTs o 8 | 53 Want % I 9 “SR F aFfiheor, 20167 F forw e sguor fRe=ror o
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(4) T FRATHRATT, ST AT ALRTT 6 JehTeld TATEL0 AT F GATAT AT TIAG=AT FLAT. 1533(3)
g 14 fAdaw, 2006 ST F1.3. 19(37), T 6 ST, 2011 F siavta ag1 o & sfw qifeurfas o<y
ST H ST g, Seh O<7 4 3 Srefie /ot § 77 AfAies aiafvg St & fam, aeaas ea-aeke
Zomrant ¥ et et afafa g gt fi ol ciw 3w ey R st wr [t G
ST |

(5) TRt | &7 AEeg-A=a AT §a3 A UH <h 6 [A%F, ST o7 ATEaAT & (hell ITe FT
o= FLAT g, TATALT (F2eror) sTfafaera, 1986 it &meT 19 F srefiw qiars wreet e & forg @ g |

(6) TR |fafa q=T 3 JET g T suErst 9 =HY w'd gu gag fawmn & gttt ar
T9ra=Ti, ST SRTHT AT Hag TOrhTal & T et &0 o9 fe=me-awet # agrar & o smEa #2
TR |

(7) Rt |fafT wos av 31 AT dF 0 TUAT AT wars RAE ST % e a=as(1q ared ol
Ut IV & §o9 &9 g & 8 39 a9 & 30 I T T8qd H

(8) F¥alT FTHIT FT TATAXW, A AT TAATY TAdHT HATAT FIAT AT T 3% FHicdl 6 TATAT
Feg & fore aaer-aa ux Ua fAeer T e, S 98 ik 99 |

7. TH ATEHAAT o ITAT T TATAT FA o [o1T Fa 1T ALRTE ST T AL AT 39T, IS Fle
FAMEIRIE T el
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IqTE |

FATEET TS AHAROT, IS 4T 6 9T TRRefas ot S 1 A=

86"230'E
KULDIHA WILDLIFE SANCTUARY
BALASORE WILDLIFE DIVISION
Area : 272.75 Sq.Km.

ECO-SENSITIVE ZONE
Area : 219.88 Sq.Km.

=
A
3
.
K

@ Sanctuary Prominent Pilla :
~- @ ESZ Prominent Pillar

IqTEy |
RRIERIEREIEEE RIS E R SEENIE
T & . At et
I (i) @ (Rei)
1 21 28 38.02 86 33 38.88
2 21 28 43.46 86 33 38.84
3 21 28 48.38 86 33 38.81
4 21 28 54.46 86 33 41.93
5 21 28 56.46 86 33 42.96
6 21 29 0.82 86 33 44.85
7 21 29 5.35 86 33 46.81
8 21 29 11.41 86 33 50.38
9 21 29 17.2 86 33 53.67
10 21 29 22.65 86 33 56.24
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11 21 29 23.56 86 34 3.47
12 21 29 25.26 86 34 8.98
13 21 29 27.03 86 34 14.72
14 21 29 27.94 86 34 18.86
15 21 29 28.83 86 34 22.90
16 21 29 28.89 86 34 26.34
17 21 29 27.9 86 34 28.06
18 21 29 26.4 86 34 28.95
19 21 29 22.86 86 34 28.81
20 21 29 19.58 86 34 28.68
21 21 29 13.36 86 34 28.81
22 21 29 5.92 86 34 31.02
23 21 28 59.92 86 34 31.12
24 21 28 58.07 86 34 31.20
25 21 28 57.49 86 34 33.10
26 21 28 51.62 86 34 34.45
27 21 28 48.87 86 34 36.35
28 21 28 47.17 86 34 39.06
29 21 28 45.99 86 34 41.83
30 21 28 45.71 86 34 45.94
31 21 28 46.45 86 34 48.70
32 21 28 49.94 86 34 51.93
33 21 28 53.05 86 34 53.58
34 21 28 56.01 86 34 53.34
35 21 29 1.62 86 34 50.00
36 21 29 6.06 86 34 47.38
37 21 29 7.91 86 34 47.38
38 21 29 9.46 86 34 47.85
39 21 29 9.69 86 34 49.11
40 21 29 9.39 86 34 50.93
41 21 29 4.84 86 34 57.63
42 21 29 0.47 86 35 2.42
43 21 28 59.15 86 35 5.98
44 21 28 59.16 86 35 9.69
45 21 28 58.2 86 35 12.46
46 21 28 55.55 86 35 15.23
47 21 28 54.52 86 35 17.92
48 21 28 54.82 86 35 20.29
49 21 28 58.37 86 35 22.02
50 21 29 3.93 86 35 23.04
51 21 29 11.84 86 35 23.80

419



12 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(ii)]
52 21 29 16.51 86 35 24.27
53 21 29 22.21 86 35 25.99
54 21 29 27.98 86 35 27.24
55 21 29 33.9 86 35 26.51
56 21 29 36.78 86 35 26.90
57 21 29 37.9 86 35 28.63
58 21 29 38.43 86 35 33.93
59 21 29 38.52 86 35 42.38
60 21 29 36.97 86 35 44.52
61 21 29 34.98 86 35 46.35
62 21 29 32.32 86 35 47.38
63 21 29 28.55 86 35 47.95
64 21 29 25.51 86 35 48.11
65 21 29 24.18 86 35 48.43
66 21 29 23.52 86 35 49.46
67 21 29 23.01 86 35 53.73
68 21 29 22.29 86 35 58.71
69 21 29 21.7 86 36 2.1
70 21 29 20.67 86 36 417
71 21 29 18.53 86 36 5.84
72 21 29 14.98 86 36 7.27
73 21 29 9.82 86 36 12.90
74 21 29 9.17 86 36 20.64
75 21 29 7.86 86 36 30.61
76 21 29 712 86 36 41.68
77 21 29 7.14 86 36 49.29
78 21 29 4.47 86 36 56.48
79 21 29 1.53 86 37 3.47
80 21 28 59.1 86 37 9.26
81 21 28 56.13 86 37 16.33
82 21 28 53.85 86 37 21.83
83 21 28 51.84 86 37 26.70
84 21 28 50.54 86 37 30.65
85 21 28 50.26 86 37 36.34
86 21 28 50.78 86 37 39.26
87 21 28 50.48 86 37 43.67
88 21 28 51.74 86 37 43.75
89 21 28 54.26 86 37 45.87
90 21 28 55.81 86 37 48.40
91 21 28 57.89 86 37 48.00
92 21 28 59.44 86 37 48.31
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93 21 29 1.44 86 37 49.02
94 21 29 3.44 86 37 50.99
95 21 29 4.11 86 37 52.09
96 21 29 4.26 86 37 53.52
97 21 29 3.38 86 37 55.26
98 21 29 3.08 86 37 56.44
99 21 29 3.45 86 37 57.15
100 21 29 4.19 86 37 57.39
101 21 29 5.01 86 37 57.15
102 21 29 6.93 86 37 54.70
103 21 29 8.99 86 37 51.92
104 21 29 9.95 86 37 50.89
105 21 29 12.91 86 37 51.76
106 21 29 15.83 86 37 52.36
107 21 29 215 86 37 55.77
108 21 29 24.32 86 37 58.68
109 21 29 25.14 86 38 1.45
110 21 29 24.85 86 38 4.45
111 21 29 23.08 86 38 8.09
112 21 29 21.9 86 38 8.81
113 21 29 20.57 86 38 8.65
114 21 29 18.64 86 38 6.76
115 21 29 16.49 86 38 4.95
116 21 29 13.61 86 38 4.56
117 21 29 11.68 86 38 4.96
118 21 29 9.17 86 38 8.13
119 21 29 7.26 86 38 12.32
120 21 29 5.86 86 38 15.80
121 21 29 4.35 86 38 20.09
122 21 29 2.48 86 38 23.87
123 21 29 0.93 86 38 26.25
124 21 28 57.38 86 38 29.34
125 21 28 57.91 86 38 35.11
126 21 28 58.29 86 38 39.46
127 21 28 58.3 86 38 41.27
128 21 28 56.9 86 38 44.91
129 21 28 56.91 86 38 50.37
130 21 28 56.99 86 38 53.84
131 21 28 57.44 86 38 56.61
132 21 28 58.7 86 38 58.35
133 21 29 0.55 86 38 58.89
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134 21 29 3.64 86 38 56.55
135 21 29 5.06 86 38 55.18
136 21 29 7.8 86 38 55.48
137 21 29 10.83 86 38 56.26
138 21 29 13.57 86 38 57.28
139 21 29 16.83 86 38 59.57
140 21 29 21.95 86 39 5.01
141 21 29 24.84 86 39 9.27
142 21 29 26.7 86 39 12.19
143 21 29 26.93 86 39 16.22
144 21 29 26.04 86 39 19.23
145 21 29 23.77 86 39 26.74
146 21 29 21.19 86 39 33.78
147 21 29 18.91 86 39 37.90
148 21 29 15.88 86 39 41.46
149 21 29 10.85 86 39 43.61
150 21 29 6.64 86 39 44.33
151 21 29 2.72 86 39 46.47
152 21 28 58.74 86 39 50.51
153 21 28 56.01 86 39 53.84
154 21 28 53.12 86 39 56.30
155 21 28 50.02 86 39 57.33
156 21 28 47.21 86 39 55.76
157 21 28 42.83 86 39 52.37
158 21 28 39.57 86 39 49.93
159 21 28 38.68 86 39 49.37
160 21 28 36.47 86 39 50.09
161 21 28 34.99 86 39 50.09
162 21 28 33.8 86 39 49.23
163 21 28 32.24 86 39 46.78
164 21 28 20.28 86 39 46.39
165 21 28 258 86 39 44.90
166 21 28 24.32 86 39 42.61
167 21 28 22.84 86 39 41.35
168 21 28 20.32 86 39 41.04
169 21 28 12.77 86 39 39.16
170 21 28 10.55 86 39 40.59
171 21 28 8.27 86 39 44.23
172 21 28 9.76 86 39 48.89
173 21 28 11.55 86 39 55.92
174 21 28 13.48 86 40 3.19
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175 21 28 14.46 86 40 11.72
176 21 28 14.23 86 40 20.46
177 21 28 13.54 86 40 29.90
178 21 28 12.05 86 40 35.61
179 21 28 9.09 86 40 41.76
180 21 28 7.98 86 40 45.53
181 21 28 7.8 86 40 49.31
182 21 28 9.76 86 40 53.78
183 21 28 13.03 86 40 57.94
184 21 28 15.17 86 41 1.22
185 21 28 16.11 86 41 5.69
186 21 28 16.12 86 41 12.45
187 21 28 16.22 86 41 16.32
188 21 28 17.48 86 41 17.38
189 21 28 21.04 86 41 17.75
190 21 28 24.96 86 41 17.74
191 21 28 29.8 86 41 16.59
192 21 28 32.13 86 41 14.40
193 21 28 34.08 86 41 12.71
194 21 28 35.28 86 41 12.11
195 21 28 35.37 86 41 11.11
196 21 28 31.74 86 41 8.34
197 21 28 30.53 86 41 7.15
198 21 28 30.34 86 41 5.46
199 21 28 31.18 86 41 4.07
200 21 28 32.94 86 41 2.57
201 21 28 33.4 86 41 1.88
202 21 28 33.61 86 40 56.80
203 21 28 36.93 86 40 59.58
204 21 28 37.67 86 40 56.63
205 21 28 36.74 86 40 54.12
206 21 28 33.88 86 40 50.01
207 21 28 30.23 86 40 43.11
208 21 28 27.68 86 40 34.46
209 21 28 26.79 86 40 31.09
210 21 28 24.96 86 40 26.42
211 21 28 24.58 86 40 22.34
212 21 28 25.14 86 40 20.55
213 21 28 27.28 86 40 18.96
214 21 28 30.62 86 40 19.05
215 21 28 33.32 86 40 19.84
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216 21 28 35.93 86 40 21.23
217 21 28 38.26 86 40 21.52
218 21 28 40.86 86 40 21.02
219 21 28 42.35 86 40 21.11
220 21 28 44.77 86 40 22.90
221 21 28 46.26 86 40 24.68
222 21 28 46.64 86 40 27.36
223 21 28 46.46 86 40 29.45
224 21 28 45.44 86 40 31.44
225 21 28 45.07 86 40 34.32
226 21 28 45.45 86 40 36.91
227 21 28 45.73 86 40 40.09
228 21 28 45 86 40 43.86
229 21 28 43.65 86 40 48.88
230 21 28 42.95 86 40 52.44
231 21 28 42.23 86 40 54.80
232 21 28 41.49 86 40 57.49
233 21 28 41.4 86 40 59.67
234 21 28 41.87 86 41 2.95
235 21 28 42.93 86 41 5.62
236 21 28 44.49 86 41 8.27
237 21 28 49.64 86 41 12.28
238 21 28 54.32 86 41 17.44
239 21 28 56.34 86 41 21.39
240 21 28 57.47 86 41 25.93
241 21 28 57.36 86 41 28.68
242 21 28 57.48 86 41 30.35
243 21 28 58.37 86 41 31.54
244 21 28 57.03 86 41 32.98
245 21 28 56.04 86 41 37.41
246 21 28 55.37 86 41 39.80
247 21 28 53.7 86 41 44.23
248 21 28 54.36 86 41 49.83
249 21 28 57.16 86 41 55.66
250 21 28 59.14 86 41 59.63
251 21 29 0.66 86 42 3.238
252 21 29 0.9 86 42 6.70
253 21 29 1.71 86 42 9.56
254 21 29 1.95 86 42 11.79
255 21 29 1.37 86 42 13.78
256 21 28 59.75 86 42 15.02
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257 21 28 53.47 86 42 15.41
258 21 28 47.2 86 42 14.55
259 21 28 43.33 86 42 13.19
260 21 28 38.45 86 42 12.56
261 21 28 35 86 42 11.64
262 21 28 31.55 86 42 10.73
263 21 28 29.17 86 42 9.71
264 21 28 25.97 86 42 8.33
265 21 28 22.16 86 42 6.34
266 21 28 19.78 86 42 5.09
267 21 28 16.66 86 42 3.72
268 21 28 12.59 86 42 3.05
269 21 28 9.69 86 42 2.57
270 21 28 8.51 86 42 4.61
271 21 28 7.7 86 42 7.51
272 21 28 7.07 86 42 10.61
273 21 28 4.45 86 42 10.32
274 21 28 0.09 86 42 7.43
275 21 27 56.1 86 42 4.73
276 21 27 51.75 86 42 2.32
277 21 27 50.02 86 42 1.16
278 21 27 49.39 86 41 59.90
279 21 27 49.38 86 41 57.10
280 21 27 49.02 86 41 55.16
281 21 27 48.2 86 41 54.78
282 21 27 42.22 86 41 55.08
283 21 27 39.68 86 41 55.18
284 21 27 38.69 86 41 57.79
285 21 27 37.52 86 41 59.93
286 21 27 36.98 86 42 0.80
287 21 27 35.71 86 42 0.61
288 21 27 35.34 86 41 59.54
289 21 27 34.92 86 41 56.86
290 21 27 34.7 86 41 55.48
291 21 27 33.52 86 41 53.64
292 21 27 31.8 86 41 53.16
293 21 27 30.53 86 41 53.36
294 21 27 29.45 86 41 55.49
295 21 27 29.04 86 41 57.88
296 21 27 27.73 86 41 55.01
297 21 27 26.18 86 41 52.88
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298 21 27 22.56 86 41 49.62
299 21 27 18.97 86 41 47.41
300 21 27 13.22 86 41 43.93
301 21 27 10.5 86 41 41.46
302 21 27 8.58 86 41 38.65
303 21 27 7.31 86 41 37.18
304 21 27 7.83 86 41 39.18
305 21 27 9.12 86 41 41.52
306 21 27 10.6 86 41 47.20
307 21 27 13.33 86 41 50.47
308 21 27 15.01 86 41 52.67
309 21 27 18.13 86 41 55.60
310 21 27 19.42 86 41 59.71
311 21 27 20.53 86 42 4.80
312 21 27 22 86 42 9.10
313 21 27 25.13 86 42 16.14
314 21 27 28.25 86 42 21.42
315 21 27 32.65 86 42 25.47
316 21 27 36.33 86 42 28.85
317 21 27 36.33 86 42 30.42
318 21 27 35.6 86 42 32.18
319 21 27 34.5 86 42 32.18
320 21 27 31.94 86 42 31.01
321 21 27 2717 86 42 29.06
322 21 27 24.97 86 42 29.26
323 21 27 20.75 86 42 29.86
324 21 27 15.25 86 42 28.11
325 21 27 11.45 86 42 26.39
326 21 27 11 86 42 31.03
327 21 27 9.92 86 42 36.32
328 21 27 7.52 86 42 43.04
329 21 27 6.19 86 42 47.04
330 21 27 7.05 86 42 52.72
331 21 27 5.61 86 42 57.88
332 21 27 2.96 86 43 3.05
333 21 27 1.76 86 43 7.57
334 21 27 4.07 86 43 15.82
335 21 27 5.52 86 43 20.33
336 21 27 4.57 86 43 24.98
337 21 27 2.52 86 43 29.24
338 21 27 2.89 86 43 34.53
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339 21 27 2.05 86 43 39.70
340 21 26 57.23 86 43 47.58
341 21 26 55.67 86 43 52.10
342 21 26 55.19 86 43 56.10
343 21 26 55.69 86 44 1.39
344 21 26 56.73 86 44 3.87
345 21 27 0.07 86 44 0.78
346 21 27 3.33 86 43 59.56
347 21 27 7.87 86 43 59.10
348 21 27 11.84 86 43 58.03
349 21 27 15.24 86 43 57.42
350 21 27 18.79 86 43 57.11
351 21 27 22.21 86 43 57.50
352 21 27 24.44 86 43 57.50
353 21 27 25.72 86 43 57.49
354 21 27 26.25 86 43 57.72
355 21 27 26.25 86 43 58.52
356 21 27 25.62 86 43 58.86
357 21 27 26.04 86 43 59.77
358 21 27 27.11 86 44 0.45
359 21 27 28.78 86 44 2.03
360 21 27 30.7 86 44 4.99
361 21 27 32.83 86 44 8.96
362 21 27 34.65 86 44 13.05
363 21 27 35.5 86 44 14.87
364 21 27 33.16 86 44 15.55
365 21 27 30.72 86 44 16.35
366 21 27 28.06 86 44 17.15
367 21 27 25.4 86 44 17.16
368 21 27 21.78 86 44 16.60
369 21 27 18.27 86 44 16.49
370 21 27 15.5 86 44 17.52
371 21 27 13.27 86 44 19.79
372 21 27 11.14 86 44 21.79
373 21 27 8.15 86 44 25.06
374 21 27 6.38 86 44 27.89
375 21 27 5.1 86 44 32.42
376 21 27 3.29 86 44 34.13
377 21 27 1.62 86 44 34.43
378 21 26 59.85 86 44 40.11
379 21 26 58.25 86 44 44.59
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380 21 26 57.45 86 44 46.82
381 21 26 56.49 86 44 49.92
382 21 26 56.97 86 44 51.81
383 21 26 55.52 86 44 51.65
384 21 26 52.14 86 44 50.10
385 21 26 45.85 86 44 47.19
386 21 26 40.05 86 44 46.68
387 21 26 34.74 86 44 48.41
388 21 26 29.26 86 44 47.39
389 21 26 241 86 44 45.51
390 21 26 20.4 86 44 42.76
391 21 26 17.94 86 44 40.25
392 21 26 15.51 86 44 36.25
393 21 26 11.82 86 44 34.69
394 21 26 10.97 86 44 34.43
395 21 26 10.25 86 44 32.76
396 21 26 9.88 86 44 29.79
397 21 26 8.67 86 44 28.37
398 21 26 5.16 86 44 26.57
399 21 26 2.14 86 44 23.35
400 21 26 0.8 86 44 20.77
401 21 26 2.85 86 44 18.58
402 21 26 3.09 86 44 15.87
403 21 26 1.52 86 44 14.58
404 21 25 58.01 86 44 12.65
405 21 25 54.39 86 44 10.85
406 21 25 52.09 86 44 10.08
407 21 25 49.19 86 44 9.57
408 21 25 47.5 86 44 11.25
409 21 25 46.54 86 44 15.38
410 21 25 45.1 86 44 17.45
411 21 25 42.08 86 44 17.32
412 21 25 39.3 86 44 16.81
413 21 25 37.73 86 44 17.72
414 21 25 32.06 86 44 22.76
415 21 25 28.3 86 44 25.38
416 21 25 23.46 86 44 28.76
417 21 25 18.78 86 44 25.33
418 21 25 16.2 86 44 22.06
419 21 25 12.97 86 44 18.80
420 21 25 7.97 86 44 15.03
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421 21 25 4.43 86 44 12.80
422 21 25 0.4 86 44 9.54
423 21 24 56.85 86 44 6.45
424 21 24 54.43 86 44 2.84
425 21 24 52.65 86 43 59.23
426 21 24 50.39 86 43 55.96
427 21 24 47.32 86 43 52.19
428 21 24 41.84 86 43 48.24
429 21 24 38.52 86 43 44.29
430 21 24 37.87 86 43 41.54
431 21 24 37.86 86 43 34.32
432 21 24 35.92 86 43 30.19
433 21 24 30.75 86 43 24.70
434 21 24 25.11 86 43 21.10
435 21 24 21.74 86 43 20.09
436 21 24 17.7 86 43 18.87
437 21 24 14.96 86 43 17.33
438 21 24 9.8 86 43 13.90
439 21 24 2.86 86 43 9.61
440 21 24 6.46 86 43 11.84
441 21 24 0.12 86 43 5.84
442 21 23 59.15 86 43 2.57
443 21 23 58.66 86 42 57.93
444 21 23 57.84 86 42 52.77
445 21 23 55.58 86 42 51.22
446 21 23 55.09 86 42 51.23
447 21 23 52.52 86 42 51.23
448 21 23 50.11 86 42 50.55
449 21 23 49.48 86 42 48.85
450 21 23 48.97 86 42 47.45
451 21 23 49.33 86 42 45.26
452 21 23 49.4 86 42 44.83
453 21 23 48.61 86 42 44.66
454 21 23 47.55 86 42 44.25
455 21 23 46.97 86 42 43.53
456 21 23 46.59 86 42 42.61
457 21 23 46.68 86 42 41.58
458 21 23 46.97 86 42 40.03
459 21 23 47.83 86 42 38.80
460 21 23 49.08 86 42 36.32
461 21 23 50.05 86 42 35.39
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462 21 23 50.89 86 42 35.28
463 21 23 50.19 86 42 34.47
464 21 23 46.85 86 42 30.60
465 21 23 43.46 86 42 2717
466 21 23 39.75 86 42 24.60
467 21 23 36.69 86 42 20.13
468 21 23 33.29 86 42 13.95
469 21 23 30.69 86 42 10.02
470 21 23 27.48 86 42 5.19
471 21 23 22.81 86 42 5.71
472 21 23 20.39 86 42 7.44
473 21 23 18.14 86 42 9.85
474 21 23 15.73 86 42 10.03
475 21 23 14.92 86 42 8.31
476 21 23 15.24 86 42 6.76
477 21 23 18.94 86 42 4.00
478 21 23 24.25 86 42 2.44
479 21 23 28.11 86 41 59.68
480 21 23 29.23 86 41 56.93
481 21 23 28.75 86 41 54.18
482 21 23 21.65 86 41 46.97
483 21 23 14.23 86 41 43.20
484 21 23 8.11 86 41 41.67
485 21 23 417 86 41 40.33
486 21 22 59.57 86 41 38.76
487 21 22 54.41 86 41 38.26
488 21 22 51.35 86 41 37.75
489 21 22 50.39 86 41 39.47
490 21 22 52.01 86 41 46.17
491 21 22 56.69 86 41 52.18
492 21 23 1.85 86 41 57.33
493 21 23 4.1 86 42 0.59
494 21 23 5.41 86 42 3.34
495 21 23 6.38 86 42 7.81
496 21 23 7.03 86 42 12.28
497 21 23 543 86 42 15.04
498 21 23 2.69 86 42 16.59
499 21 23 0.28 86 42 16.25
500 21 22 53.02 86 42 11.62
501 21 22 45.76 86 42 5.62
502 21 22 41.25 86 42 3.56

430



[am 1—@vg 3(ii) ] WA T SIS @ STHINOT 23
503 21 22 37.38 86 42 2.88
504 21 22 32.55 86 42 5.64
505 21 22 28.37 86 42 4.79
506 21 22 25.3 86 42 1.02
507 21 22 22.4 86 41 59.99
508 21 22 18.86 86 42 3.26
509 21 22 16.44 86 42 2.07
510 21 22 13.86 86 42 0.52
511 21 22 12.73 86 41 58.98
512 21 22 10.14 86 41 53.48
513 21 22 6.75 86 41 47.99
514 21 22 5.86 86 41 47.17
515 21 22 4.49 86 41 45.93
516 21 22 1.92 86 41 45.93
517 21 21 59.5 86 41 46.63
518 21 21 55.17 86 41 49.37
519 21 21 49.69 86 41 52.84
520 21 21 43.24 86 41 50.27
521 21 21 41.3 86 41 47.69
522 21 21 41.25 86 41 47.44
523 21 21 40.08 86 41 46.04
524 21 21 38.69 86 41 42.80
525 21 21 38.77 86 41 37.89
526 21 21 39.32 86 41 33.27
527 21 21 41.24 86 41 30.03
528 21 21 44.92 86 41 27.57
529 21 21 48.13 86 41 24.32
530 21 21 50.88 86 41 19.70
531 21 21 51.79 86 41 17.05
532 21 21 451 86 41 11.75
533 21 21 52.29 86 41 6.35
534 21 21 57.41 86 41 2.50
535 21 22 1.37 86 40 58.64
536 21 22 2.09 86 40 54.01
537 21 22 2.44 86 40 49.38
538 21 22 2.52 86 40 42.19
539 21 22 2.59 86 40 34.72
540 21 22 2.58 86 40 28.41
541 21 22 2.57 86 40 22.19
542 21 22 2.37 86 40 13.71
543 21 22 2.18 86 40 9.85
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544 21 22 4.53 86 40 7.34
545 21 22 7.24 86 40 7.91
546 21 22 10.31 86 40 9.45
547 21 22 12.66 86 40 9.63
548 21 22 17.71 86 40 6.92
549 21 22 20.96 86 40 5.37
550 21 22 29.63 86 40 4.00
551 21 22 42.81 86 40 1.85
552 21 22 57.95 86 39 58.81
553 21 23 10.97 86 39 56.20
554 21 23 20.54 86 39 53.09
555 21 23 23.07 86 39 52.12
556 21 23 27.05 86 39 54.23
557 21 23 34.1 86 40 0.00
558 21 23 36.99 86 39 57.29
559 21 23 38.97 86 39 53.05
560 21 23 40.76 86 39 48.80
561 21 23 42.74 86 39 46.48
562 21 23 45.81 86 39 45.12
563 21 23 49.6 86 39 42.61
564 21 23 50.86 86 39 39.90
565 21 23 51.34 86 39 31.88
566 21 23 50.87 86 39 25.38
567 21 23 52.22 86 39 21.76
568 21 23 57.85 86 39 17.17
569 21 24 0.75 86 39 14.44
570 21 24 1.45 86 39 13.79
571 21 24 3.47 86 39 10.18
572 21 24 3.46 86 39 6.56
573 21 24 2.78 86 39 2.23
574 21 24 1.33 86 38 59.48
575 21 23 58.06 86 38 56.43
576 21 23 55.74 86 38 55.95
577 21 23 53.34 86 38 56.05
578 21 23 50.2 86 38 57.94
579 21 23 46.31 86 38 59.43
580 21 23 43.54 86 38 59.83
581 21 23 41.22 86 38 58.45
582 21 23 38.07 86 38 56.48
583 21 23 34.21 86 38 53.44
584 21 23 31.41 86 38 53.64
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585 21 23 28.7 86 38 51.23
586 21 23 23.71 86 38 40.17
587 21 23 20.54 86 38 34.16
588 21 23 18.15 86 38 30.92
589 21 23 15.57 86 38 27.43
590 21 23 10.59 86 38 20.70
591 21 23 7.65 86 38 15.65
592 21 23 6.74 86 38 12.52
593 21 23 4.87 86 38 5.94
594 21 23 423 86 37 59.28
595 21 23 1.29 86 37 55.68
596 21 22 57.22 86 37 51.35
597 21 22 49.09 86 37 46.80
598 21 22 43.68 86 37 43.08
599 21 22 35.44 86 37 34.66
600 21 22 30.46 86 37 31.18
601 21 22 28.76 86 37 29.99
602 21 22 21.96 86 37 27.16
603 21 22 16.12 86 37 24.73
604 21 22 9.57 86 37 21.62
605 21 22 5.62 86 37 15.68
606 21 22 4.76 86 37 8.74
607 21 22 2.78 86 37 2.74
608 21 21 58.26 86 36 58.32
609 21 21 52.14 86 36 53.73
610 21 21 49.65 86 36 50.37
611 21 21 48.52 86 36 46.76
612 21 21 49.28 86 36 43.06
613 21 21 53.37 86 36 39.35
614 21 21 53.37 86 36 37.12
615 21 21 51.85 86 36 34.71
616 21 21 49.57 86 36 32.49
617 21 21 43.52 86 36 30.69
618 21 21 37.65 86 36 28.28
619 21 21 33.47 86 36 25.09
620 21 21 28.17 86 36 21.04
621 21 21 23.56 86 36 13.10
622 21 21 21.52 86 36 5.10
623 21 21 22.25 86 35 57.23
624 21 21 22.24 86 35 53.79
625 21 21 21.29 86 35 48.55
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626 21 21 19.39 86 35 47.14
627 21 21 12.96 86 35 45.95
628 21 21 9.56 86 35 46.96
629 21 21 1.81 86 35 49.21
630 21 20 58.09 86 35 49.30
631 21 20 58.24 86 35 42.29
632 21 20 59.74 86 35 33.25
633 21 21 2.09 86 35 26.03
634 21 21 3.78 86 35 23.49
635 21 21 8.04 86 35 20.39
636 21 21 11.68 86 35 17.93
637 21 21 14.93 86 35 17.14
638 21 21 17.8 86 35 16.59
639 21 21 20.34 86 35 16.41
640 21 21 23.89 86 35 16.76
641 21 21 23.89 86 35 15.13
642 21 21 26.08 86 35 14.40
643 21 21 27.94 86 35 13.13
644 21 21 27.26 86 35 11.69
645 21 21 25.23 86 35 11.70
646 21 21 22.7 86 35 12.61
647 21 21 21.68 86 35 12.61
648 21 21 21.51 86 35 11.17
649 21 21 23.2 86 35 10.26
650 21 21 23.53 86 35 8.99
651 21 21 19.47 86 35 7.74
652 21 21 19.47 86 35 5.76
653 21 21 20.69 86 35 3.91
654 21 21 23.01 86 35 3.58
655 21 21 24.75 86 35 3.57
656 21 21 25.82 86 35 3.09
657 21 21 28.29 86 35 4.52
658 21 21 30.86 86 35 5.70
659 21 21 32.76 86 35 7.01
660 21 21 33.88 86 35 9.27
661 21 21 36.13 86 35 1.77
662 21 21 37.47 86 35 14.04
663 21 21 38.7 86 35 15.11
664 21 21 40.44 86 35 17.18
665 21 21 42.33 86 35 17.07
666 21 21 43.17 86 35 15.44
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667 21 21 42.15 86 35 13.82
668 21 21 38.25 86 35 9.49
669 21 21 35.2 86 35 7.52
670 21 21 34.64 86 35 5.69
671 21 21 35.52 86 35 4.05
672 21 21 37.05 86 35 3.52
673 21 21 423 86 35 4.97
674 21 21 45.85 86 35 5.32
675 21 21 46.02 86 35 3.33
676 21 21 4415 86 34 59.55
677 21 21 40.25 86 34 58.29
678 21 21 36.63 86 34 59.50
679 21 21 35.54 86 34 59.43
680 21 21 34.58 86 34 58.63
681 21 21 34.32 86 34 57.74
682 21 21 34.46 86 34 56.16
683 21 21 35.59 86 34 55.28
684 21 21 38.53 86 34 54.91
685 21 21 39.69 86 34 54.61
686 21 21 40.5 86 34 54.10
687 21 21 40.77 86 34 53.23
688 21 21 40.77 86 34 52.35
689 21 21 40.43 86 34 51.34
690 21 21 38.79 86 34 49.16
691 21 21 37.14 86 34 47.56
692 21 21 35.37 86 34 46.47
693 21 21 33.73 86 34 46.11
694 21 21 32.98 86 34 45.97
695 21 21 32.84 86 34 45.46
696 21 21 32.7 86 34 44.29
697 21 21 32.29 86 34 43.42
698 21 21 28.54 86 34 42.63
699 21 21 27.99 86 34 42.05
700 21 21 27.91 86 34 40.48
701 21 21 29.24 86 34 38.43
702 21 21 30.57 86 34 36.65
703 21 21 30.84 86 34 34.47
704 21 21 30.83 86 34 32.87
705 21 21 30.69 86 34 31.12
706 21 21 29.8 86 34 30.54
707 21 21 28.71 86 34 30.76
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708 21 21 27.62 86 34 31.20
709 21 21 25.51 86 34 33.32
710 21 21 23.54 86 34 35.51
711 21 21 22.24 86 34 36.10
712 21 21 21.02 86 34 35.74
713 21 21 19.45 86 34 33.95
714 21 21 18.82 86 34 32.83
715 21 21 18.82 86 34 31.12
716 21 21 19.23 86 34 29.25
77 21 21 19.86 86 34 27.76
718 21 21 19.79 86 34 26.49
719 21 21 19.01 86 34 25.82
720 21 21 18.1 86 34 24.93
721 21 21 16.64 86 34 24.19
722 21 21 15.59 86 34 24.27
723 21 21 15.1 86 34 25.24
724 21 21 14.83 86 34 26.88
725 21 21 14.69 86 34 28.22
726 21 21 14.69 86 34 28.82
727 21 21 14.62 86 34 20.34
728 21 21 13.29 86 34 28.82
729 21 21 12.66 86 34 28.97
730 21 21 12.04 86 34 30.91
731 21 21 11.49 86 34 33.30
732 21 21 10.65 86 34 34.57
733 21 21 9.47 86 34 34.65
734 21 21 8.41 86 34 33.61
735 21 21 7.85 86 34 32.42
736 21 21 7.71 86 34 30.93
737 21 21 8.96 86 34 28.24
738 21 21 9.38 86 34 26.67
739 21 21 9.51 86 34 24.88
740 21 21 9.16 86 34 24.36
741 21 21 8.04 86 34 24.66
742 21 21 6.86 86 34 25.48
743 21 21 5.74 86 34 25.04
744 21 21 3.99 86 34 24.00
745 21 21 1.68 86 34 22.29
746 21 21 0.28 86 34 21.18
747 21 21 0.07 86 34 20.06
748 21 21 0.06 86 34 18.87
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749 21 20 59.57 86 34 17.97
750 21 20 57.4 86 34 16.49
751 21 20 54.08 86 34 14.93
752 21 20 50.8 86 34 14.49
753 21 20 48.14 86 34 14.79
754 21 20 45.28 86 34 15.40
755 21 20 43.6 86 34 15.25
756 21 20 42.34 86 34 13.69
757 21 20 41.57 86 34 12.20
758 21 20 41.62 86 34 9.61
759 21 20 42.35 86 34 7.02
760 21 20 42.67 86 34 5.86
761 21 20 42.46 86 34 4.89
762 21 20 41.76 86 34 3.92
763 21 20 41.2 86 34 3.25
764 21 20 41.61 86 34 1.54
765 21 20 42.3 86 34 0.04
766 21 20 42.47 86 33 57.49
767 21 20 42.58 86 33 56.45
768 21 20 42.29 86 33 55.81
769 21 20 41.63 86 33 53.80
770 21 20 40.54 86 33 52.33
771 21 20 38.87 86 33 51.17
772 21 20 37.41 86 33 49.86
773 21 20 36.83 86 33 48.47
774 21 20 36.97 86 33 4761
775 21 20 39 86 33 4552
776 21 20 40.88 86 33 44.12
777 21 20 43.49 86 33 44.03
778 21 20 45.67 86 33 44.72
779 21 20 46.69 86 33 46.11
780 21 20 46.69 86 33 46.15
781 21 20 46.81 86 33 46.16
782 21 20 47.58 86 33 47.42
783 21 20 48.28 86 33 48.69
784 21 20 48.43 86 33 49.59
785 21 20 48.43 86 33 51.30
786 21 20 48.51 86 33 53.31
787 21 20 48.51 86 33 54.51
788 21 20 49.07 86 33 57.04
789 21 20 50.13 86 33 58.38
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790 21 20 51.38 86 33 58.67
791 21 20 52.29 86 33 58.60
792 21 20 53.06 86 33 58.15
793 21 20 53.2 86 33 57.03
794 21 20 53.19 86 33 54.72
795 21 20 52.48 86 33 51.89
796 21 20 52.48 86 33 49.42
797 21 20 51.92 86 33 48.38
798 21 20 51.28 86 33 46.07
799 21 20 51.28 86 33 43.83
800 21 20 52.11 86 33 42.49
801 21 20 52.54 86 33 41.64
802 21 20 53.2 86 33 40.27
803 21 20 54.99 86 33 38.72
804 21 20 56.77 86 33 38.71
805 21 20 58.23 86 33 38.71
806 21 20 59.57 86 33 38.71
807 21 21 1.24 86 33 38.34
808 21 21 3.25 86 33 36.79
809 21 21 4.59 86 33 35.83
810 21 21 4.76 86 33 35.73
811 21 21 4.88 86 33 34.55
812 21 21 4.87 86 33 32.83
813 21 21 4.24 86 33 30.74
814 21 21 3.18 86 33 28.36
815 21 21 2.69 86 33 27.47
816 21 21 2.97 86 33 26.42
817 21 21 3.95 86 33 26.34
818 21 21 5.34 86 33 26.64
819 21 21 7.02 86 33 27.16
820 21 21 8.56 86 33 27.38
821 21 21 9.26 86 33 26.78
822 21 21 8.83 86 33 25.66
823 21 21 6.73 86 33 23.13
824 21 21 5.34 86 33 21.42
825 21 21 3.58 86 33 19.26
826 21 21 2.6 86 33 18.00
827 21 21 1.61 86 33 15.91
828 21 21 0.56 86 33 13.83
829 21 20 59.72 86 33 11.96
830 21 20 58.25 86 33 10.70
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831 21 20 55.38 86 33 9.07
832 21 20 54.88 86 33 8.48
833 21 20 51.66 86 33 6.88
834 21 20 50.32 86 33 5.57
835 21 20 50.31 86 33 4.26
836 21 20 50.64 86 33 3.06
837 21 20 51.98 86 33 1.27
838 21 20 52.76 86 33 0.55
839 21 20 54.35 86 33 0.38
840 21 20 54.44 86 33 0.27
841 21 20 57.86 86 32 58.92
842 21 20 59.04 86 32 58.62
843 21 21 0.13 86 32 57.07
844 21 21 1.8 86 32 55.39
845 21 21 2.93 86 32 54.18
846 21 21 2.6 86 32 53.01
847 21 21 2.95 86 32 51.74
848 21 21 413 86 32 50.62
849 21 21 5.46 86 32 50.32
850 21 21 7.2 86 32 50.39
851 21 21 10.14 86 32 50.60
852 21 21 13.08 86 32 51.49
853 21 21 13.71 86 32 51.86
854 21 21 14.69 86 32 52.97
855 21 21 15.25 86 32 54.61
856 21 21 14.97 86 32 55.88
857 21 21 14.28 86 32 57.53
858 21 21 14.56 86 32 58.64
859 21 21 16.01 86 32 59.63
860 21 21 17.85 86 33 0.20
861 21 21 19.95 86 33 0.12
862 21 21 21.06 86 32 59.59
863 21 21 21.76 86 32 58.40
864 21 21 21.96 86 32 57.13
865 21 21 22.45 86 32 56.01
866 21 21 23.36 86 32 54.96
867 21 21 23.07 86 32 54.29
868 21 21 22.44 86 32 54.00
869 21 21 20.91 86 32 54.45
870 21 21 19.72 86 32 54.60
871 21 21 18.67 86 32 54.53
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872 21 21 18.53 86 32 54.16
873 21 21 18.6 86 32 53.11
874 21 21 19.57 86 32 51.62
875 21 21 21.18 86 32 50.27
876 21 21 22.01 86 32 49.52
877 21 21 22.29 86 32 48.25
878 21 21 22.29 86 32 47.21
879 21 21 21.31 86 32 46.76
880 21 21 20.4 86 32 47.14
881 21 21 19.08 86 32 48.41
882 21 21 18.52 86 32 48.49
883 21 21 17.61 86 32 48.57
884 21 21 17.19 86 32 48.12
885 21 21 17.26 86 32 47.52
886 21 21 16.91 86 32 46.78
887 21 21 15.72 86 32 47.30
888 21 21 14.67 86 32 47.53
889 21 21 13.83 86 32 47.76
890 21 21 13.48 86 32 47.76
891 21 21 12.93 86 32 47.69
892 21 21 12.71 86 32 46.79
893 21 21 12.85 86 32 45.67
894 21 21 12.43 86 32 44.78
895 21 21 9.84 86 32 43.97
896 21 21 9.14 86 32 42.92
897 21 21 9.49 86 32 41.51
898 21 21 10.74 86 32 40.16
899 21 21 12.06 86 32 38.07
900 21 21 12.55 86 32 36.50
901 21 21 11.78 86 32 35.83
902 21 21 9.12 86 32 33.90
903 21 21 8.41 86 32 32.78
904 21 21 7.71 86 32 32.71
905 21 21 5.06 86 32 33.61
906 21 21 4.01 86 32 33.84
907 21 21 3.66 86 32 32.95
908 21 21 2.89 86 32 31.76
909 21 21 1.84 86 32 31.39
910 21 21 0.03 86 32 31.39
911 21 20 58.56 86 32 30.28
912 21 20 57.85 86 32 28.49
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913 21 20 58.02 86 32 27.49
914 21 20 57.29 86 32 26.74
915 21 20 56.91 86 32 26.34
916 21 20 56.47 86 32 25.54
917 21 20 56.09 86 32 24.73
918 21 20 55.96 86 32 23.86
919 21 20 56.02 86 32 22.99
920 21 20 56.52 86 32 22.45
921 21 20 56.96 86 32 22.38
922 21 20 57.34 86 32 22.78
923 21 20 58.03 86 32 23.05
924 21 20 58.66 86 32 22.58
925 21 20 59.73 86 32 22.10
926 21 21 0.42 86 32 20.83
927 21 21 1.86 86 32 19.95
928 21 21 3.87 86 32 18.33
929 21 21 6.31 86 32 17.05
930 21 21 7.95 86 32 16.24
931 21 21 9.34 86 32 15.51
932 21 21 9.34 86 32 13.61
933 21 21 8.57 86 32 11.97
934 21 21 8.42 86 32 10.26
935 21 21 9.33 86 32 9.51
936 21 21 10.86 86 32 9.06
937 21 21 12.96 86 32 8.98
938 21 21 14.78 86 32 9.87
939 21 21 15.69 86 32 10.39
940 21 21 16.25 86 32 11.65
941 21 21 16.82 86 32 13.89
942 21 21 17.8 86 32 14.41
943 21 21 18.35 86 32 13.36
944 21 21 19.26 86 32 13.06
945 21 21 222 86 32 16.41
946 21 21 25.26 86 32 18.44
947 21 21 27.31 86 32 17.93
948 21 21 28.42 86 32 16.54
949 21 21 29.72 86 32 13.85
950 21 21 30.09 86 32 12.16
951 21 21 29.43 86 32 11.07
952 21 21 27.57 86 32 9.08
953 21 21 27.47 86 32 7.19
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954 21 21 28.4 86 32 6.59
955 21 21 29.33 86 32 6.89
956 21 21 31.01 86 32 8.38
957 21 21 32.32 86 32 8.67
958 21 21 33.24 86 32 7.57
959 21 21 34.83 86 32 7.67
960 21 21 36.51 86 32 8.46
961 21 21 37.72 86 32 8.95
962 21 21 38.37 86 32 8.55
963 21 21 38.56 86 32 8.25
964 21 21 38.83 86 32 6.86
965 21 21 39.34 86 32 4.48
966 21 21 40.41 86 32 3.57
967 21 21 41.99 86 32 3.37
968 21 21 43.58 86 32 2.57
969 21 21 45.25 86 32 1.62
970 21 21 46.73 86 31 59.57
971 21 21 47.47 86 31 58.28
972 21 21 48.4 86 31 58.38
973 21 21 51.29 86 31 59.56
974 21 21 52.41 86 32 0.15
975 21 21 52.97 86 32 0.05
976 21 21 54.18 86 31 58.26
977 21 21 54.08 86 31 56.97
978 21 21 54.17 86 31 55.27
979 21 21 54.82 86 31 53.68
980 21 21 56.12 86 31 53.08
981 21 21 57.24 86 31 53.47
982 21 21 57.89 86 31 54.27
983 21 21 58.82 86 31 53.37
984 21 21 59 86 31 51.88
985 21 21 57.04 86 31 49.20
986 21 21 56.94 86 31 48.01
987 21 21 57.5 86 31 46.31
988 21 21 58.8 86 31 45.61
989 21 22 0.1 86 31 45.31
990 21 22 1.4 86 31 44.31
991 21 22 1.4 86 31 42.72
992 21 22 0.56 86 31 40.24
993 21 21 59.24 86 31 37.46
994 21 21 55.79 86 31 33.99
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995 21 21 52.9 86 31 33.00
996 21 21 49.73 86 31 33.31
997 21 21 48.52 86 31 33.61
998 21 21 46.33 86 31 35.51
999 21 21 45.27 86 31 35.52
1000 21 21 44.84 86 31 34.78
1001 21 21 44.84 86 31 33.70
1002 21 21 44 .41 86 31 33.59
1003 21 21 42.4 86 31 34.39
1004 21 21 41.12 86 31 34.68
1005 21 21 39.48 86 31 35.54
1006 21 21 37.46 86 31 36.85
1007 21 21 36.13 86 31 37.42
1008 21 21 35.07 86 31 37.76
1009 21 21 30.78 86 31 38.12
1010 21 21 24.62 86 31 38.67
1011 21 21 18.85 86 31 38.38
1012 21 21 11.88 86 31 37.51
1013 21 21 9.47 86 31 37.18
1014 21 21 9.04 86 31 37.39
1015 21 21 6.87 86 31 37.63
1016 21 21 5.34 86 31 36.71
1017 21 21 3.82 86 31 36.13
1018 21 21 2.62 86 31 35.21
1019 21 21 1.31 86 31 33.59
1020 21 21 0.44 86 31 32.20
1021 21 21 0.65 86 31 31.04
1022 21 21 1.62 86 31 29.64
1023 21 21 3.15 86 31 29.64
1024 21 21 5.32 86 31 29.98
1025 21 21 7.72 86 31 31.36
1026 21 21 9.57 86 31 32.05
1027 21 21 10.98 86 31 32.05
1028 21 21 12.83 86 31 32.04
1029 21 21 15.65 86 31 31.80
1030 21 21 18.15 86 31 31.21
1031 21 21 19.78 86 31 29.82
1032 21 21 20.21 86 31 28.31
1033 21 21 20.32 86 31 26.91
1034 21 21 20.42 86 31 25.75
1035 21 21 21.51 86 31 25.52
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1036 21 21 22.92 86 31 26.21
1037 21 21 24.45 86 31 27.71
1038 21 21 25.15 86 31 28.93
1039 21 21 26.48 86 31 29.53
1040 21 21 29.51 86 31 33.02
1041 21 21 32.79 86 31 34.75
1042 21 21 34.05 86 31 34.61
1043 21 21 34.8 86 31 33.81
1044 21 21 34.3 86 31 32.73
1045 21 21 32.27 86 31 32.51
1046 21 21 30.64 86 31 32.07
1047 21 21 29.6 86 31 31.41
1048 21 21 29.93 86 31 30.07
1049 21 21 31.78 86 31 29.55
1050 21 21 33 86 31 29.90
1051 21 21 35.75 86 31 31.45
1052 21 21 36.94 86 31 31.38
1053 21 21 37.4 86 31 30.74
1054 21 21 37.06 86 31 29.83
1055 21 21 35.81 86 31 29.41
1056 21 21 35.28 86 31 28.84
1057 21 21 35.21 86 31 28.00
1058 21 21 36.07 86 31 27.36
1059 21 21 36.66 86 31 26.93
1060 21 21 37.12 86 31 26.09
1061 21 21 34.93 86 31 23.27
1062 21 21 33.14 86 31 23.20
1063 21 21 31.82 86 31 23.77
1064 21 21 29.71 86 31 24.20
1065 21 21 28.98 86 31 23.99
1066 21 21 28.78 86 31 23.36
1067 21 21 28.11 86 31 20.68
1068 21 21 26.59 86 31 18.21
1069 21 21 23.47 86 31 16.53
1070 21 21 21.42 86 31 13.64
1071 21 21 20.35 86 31 12.02
1072 21 21 20.35 86 31 10.33
1073 21 21 21.47 86 31 9.83
1074 21 21 23.39 86 31 9.54
1075 21 21 25.31 86 31 9.96
1076 21 21 26.37 86 31 10.88
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1077 21 21 26.7 86 31 13.20
1078 21 21 26.91 86 31 14.61
1079 21 21 28.29 86 31 14.75
1080 21 21 29.55 86 31 14.75
1081 21 21 30.15 86 31 15.52
1082 21 21 30.22 86 31 17.29
1083 21 21 30.62 86 31 19.47
1084 21 21 31.75 86 31 20.88
1085 21 21 32.94 86 31 20.81
1086 21 21 33.33 86 31 20.03
1087 21 21 33.33 86 31 18.76
1088 21 21 32.66 86 31 17.07
1089 21 21 32.79 86 31 15.79
1090 21 21 33.65 86 31 15.37
1091 21 21 34.71 86 31 15.37
1092 21 21 35.31 86 31 16.14
1093 21 21 35.31 86 31 17.41
1094 21 21 35.51 86 31 18.61
1095 21 21 36.04 86 31 18.68
1096 21 21 36.77 86 31 18.18
1097 21 21 37.89 86 31 18.25
1098 21 21 38.75 86 31 19.59
1099 21 21 40.48 86 31 22.83
1100 21 21 41.41 86 31 24.45
1101 21 21 41.68 86 31 26.85
1102 21 21 41.82 86 31 28.61
1103 21 21 43.08 86 31 29.38
1104 21 21 44.8 86 31 29.45
1105 21 21 44.79 86 31 27.75
1106 21 21 45.59 86 31 27.26
1107 21 21 46.71 86 31 27.47
1108 21 21 47.7 86 31 28.31
1109 21 21 48.77 86 31 29.79
1110 21 21 49.43 86 31 30.49
1111 21 21 50.88 86 31 30.06
1112 21 21 51.48 86 31 29.64
1113 21 21 51.74 86 31 28.08
1114 21 21 51.6 86 31 26.81
1115 21 21 51.46 86 31 25.54
1116 21 21 52.39 86 31 25.33
1117 21 21 53.32 86 31 25.40
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1118 21 21 53.64 86 31 24.13
1119 21 21 53.11 86 31 23.07
1120 21 21 51.39 86 31 20.75
1121 21 21 50.25 86 31 18.07
1122 21 21 50.11 86 31 15.24
1123 21 21 49.84 86 31 12.14
1124 21 21 49.43 86 31 8.54
1125 21 21 48.56 86 31 4.59
1126 21 21 46.97 86 31 3.40
1127 21 21 45.19 86 31 3.61
1128 21 21 42.35 86 31 5.74
1129 21 21 41.36 86 31 6.94
1130 21 21 39.51 86 31 6.95
1131 21 21 36.13 86 31 7.26
1132 21 21 36.01 86 31 9.27
1133 21 21 34.61 86 31 10.78
1134 21 21 32.85 86 31 10.91
1135 21 21 31.78 86 31 9.79
1136 21 21 30.49 86 31 8.29
1137 21 21 29.15 86 31 8.05
1138 21 21 28.96 86 31 8.20
1139 21 21 27.33 86 31 7.97
1140 21 21 26.24 86 31 7.51
1141 21 21 24.72 86 31 7.05
1142 21 21 23.63 86 31 5.90
1143 21 21 23.08 86 31 4.62
1144 21 21 23.18 86 31 3.1
1145 21 21 24.27 86 31 1.95
1146 21 21 25.23 86 31 1.06
1147 21 21 25.06 86 31 0.02
1148 21 21 23.05 86 30 56.01
1149 21 21 20.63 86 30 52.78
1150 21 21 18.74 86 30 52.10
1151 21 21 17 86 30 50.39
1152 21 21 15.52 86 30 49.07
1153 21 21 15.02 86 30 46.70
1154 21 21 15.01 86 30 43.93
1155 21 21 14.88 86 30 42.35
1156 21 21 13.64 86 30 39.98
1157 21 21 13.26 86 30 38.53
1158 21 21 14.61 86 30 35.63
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1159 21 21 15.84 86 30 34.17
1160 21 21 17.94 86 30 33.51
1161 21 21 19.3 86 30 32.32
1162 21 21 20.77 86 30 30.99
1163 21 21 23 86 30 30.46
1164 21 21 24.73 86 30 30.85
1165 21 21 25.97 86 30 32.03
1166 21 21 27.45 86 30 33.21
1167 21 21 28.47 86 30 34.14
1168 21 21 28.53 86 30 34.08
1169 21 21 31.42 86 30 30.97
1170 21 21 33.34 86 30 28.49
1171 21 21 35.27 86 30 25.39
1172 21 21 37.39 86 30 23.32
1173 21 21 38.16 86 30 22.29
1174 21 21 39.38 86 30 20.75
1175 21 21 36.09 86 30 19.83
1176 21 21 31.41 86 30 22.24
1177 21 21 25.54 86 30 25.77
1178 21 21 23.55 86 30 25.40
1179 21 21 21.93 86 30 24.54
1180 21 21 22.44 86 30 19.68
1181 21 21 234 86 30 16.24
1182 21 21 26.05 86 30 15.80
1183 21 21 29.27 86 30 15.63
1184 21 21 32.56 86 30 15.74
1185 21 21 34.33 86 30 16.08
1186 21 21 36.27 86 30 17.62
1187 21 21 38.1 86 30 17.82
1188 21 21 40.56 86 30 16.18
1189 21 21 41.73 86 30 14.04
1190 21 21 38.08 86 30 11.92
1191 21 21 37.72 86 30 10.80
1192 21 21 38.27 86 30 8.45
1193 21 21 38.89 86 30 5.90
1194 21 21 38.88 86 30 3.26
1195 21 21 37.95 86 29 59.33
1196 21 21 38.15 86 29 56.74
1197 21 21 38.15 86 29 54.23
1198 21 21 38.12 86 29 52.77
1199 21 21 38.26 86 29 49.81
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1200 21 21 40.7 86 29 45.06
1201 21 21 41.19 86 29 43.99
1202 21 21 42.8 86 29 42.52
1203 21 21 45.62 86 29 40.89
1204 21 21 46.97 86 29 40.25
1205 21 21 51.97 86 29 40.63
1206 21 22 2.09 86 29 41.73
1207 21 22 6.67 86 29 42.97
1208 21 22 9.26 86 29 43.46
1209 21 22 15.61 86 29 43.31
1210 21 22 20.07 86 29 42.29
1211 21 22 21.83 86 29 40.53
1212 21 22 22.64 86 29 37.77
1213 21 22 22.16 86 29 34.38
1214 21 22 21.09 86 29 28.74
1215 21 22 19.78 86 29 24.23
1216 21 22 19.3 86 29 21.59
1217 21 22 19.64 86 29 18.08
1218 21 22 21.05 86 29 17.95
1219 21 22 26 86 29 21.82
1220 21 22 30.6 86 29 26.57
1221 21 22 34.61 86 29 31.20
1222 21 22 38.51 86 29 36.71
1223 21 22 41.81 86 29 40.59
1224 21 22 43.46 86 29 41.71
1225 21 22 46.63 86 29 41.07
1226 21 22 48.39 86 29 39.81
1227 21 22 49.56 86 29 38.43
1228 21 22 50.14 86 29 37.17
1229 21 22 50.14 86 29 34.91
1230 21 22 47.77 86 29 28.77
1231 21 22 45.41 86 29 25.39
1232 21 22 36.4 86 29 19.81
1233 21 22 28.8 86 29 14.78
1234 21 22 24.44 86 29 12.16
1235 21 22 18.43 86 29 6.16
1236 21 22 10.65 86 28 58.66
1237 21 22 7.7 86 28 54.28
1238 21 22 3.89 86 28 48.80
1239 21 22 4.41 86 28 45.39
1240 21 22 6.61 86 28 43.11
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1241 21 22 8.83 86 28 41.20
1242 21 22 9.06 86 28 39.47
1243 21 22 8.23 86 28 37.09
1244 21 22 5.17 86 28 33.33
1245 21 22 2.59 86 28 29.74
1246 21 21 59.88 86 28 28.24
1247 21 21 57.7 86 28 27.94
1248 21 21 55.06 86 28 28.14
1249 21 21 51.77 86 28 29.65
1250 21 21 50.37 86 28 33.05
1251 21 21 48.62 86 28 36.82
1252 21 21 46.87 86 28 39.71
1253 21 21 44.76 86 28 41.47
1254 21 21 43.46 86 28 41.43
1255 21 21 43.07 86 28 40.32
1256 21 21 44.27 86 28 37.21
1257 21 21 45.79 86 28 33.19
1258 21 21 47.66 86 28 29.67
1259 21 21 47.77 86 28 26.53
1260 21 21 46.35 86 28 25.15
1261 21 21 44.94 86 28 25.66
1262 21 21 44 86 28 26.25
1263 21 21 42.83 86 28 25.54
1264 21 21 40.82 86 28 23.92
1265 21 21 39.06 86 28 22.67
1266 21 21 37.94 86 28 23.38
1267 21 21 36.1 86 28 27.15
1268 21 21 34.7 86 28 36.03
1269 21 21 32.19 86 28 45.44
1270 21 21 29.15 86 28 54.15
1271 21 21 26.89 86 29 2.02
1272 21 21 22.92 86 29 9.83
1273 21 21 21.08 86 29 13.50
1274 21 21 18.62 86 29 15.11
1275 21 21 15.98 86 29 14.46
1276 21 21 10.59 86 29 10.43
1277 21 21 8.91 86 29 9.78
1278 21 21 6.18 86 29 9.51
1279 21 21 1.87 86 29 7.82
1280 21 20 59.2 86 29 6.15
1281 21 20 53.63 86 29 0.52
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1282 21 20 49.74 86 28 55.64
1283 21 20 47.61 86 28 53.11
1284 21 20 45.23 86 28 51.52
1285 21 20 43.64 86 28 49.64
1286 21 20 46.01 86 28 47.94
1287 21 20 50.15 86 28 46.51
1288 21 20 55.22 86 28 45.85
1289 21 20 59 86 28 45.90
1290 21 21 2.04 86 28 44.68
1291 21 21 3.8 86 28 41.95
1292 21 21 5.28 86 28 38.08
1293 21 21 5.45 86 28 34.60
1294 21 21 5.44 86 28 32.44
1295 21 21 4.11 86 28 29.15
1296 21 21 2.08 86 28 26.61
1297 21 20 58.28 86 28 25.03
1298 21 20 55.63 86 28 22.87
1299 21 20 54.12 86 28 21.19
1300 21 20 54.31 86 28 18.93
1301 21 20 53.36 86 28 15.59
1302 21 20 50.53 86 28 11.08
1303 21 20 48.61 86 28 6.24
1304 21 20 47.55 86 28 3.33
1305 21 20 47.18 86 27 59.47
1306 21 20 46.1 86 27 52.04
1307 21 20 46.08 86 27 44.80
1308 21 20 46.41 86 27 38.96
1309 21 20 47.37 86 27 36.51
1310 21 20 50.01 86 27 34.81
1311 21 20 52.3 86 27 33.49
1312 21 20 54.76 86 27 31.97
1313 21 20 55.2 86 27 30.46
1314 21 20 53.25 86 27 20.25
1315 21 20 50.25 86 27 28.60
1316 21 20 48.84 86 27 26.06
1317 21 20 48.39 86 27 24.18
1318 21 20 48.56 86 27 21.74
1319 21 20 49.96 86 27 19.00
1320 21 20 49.51 86 27 16.09
1321 21 20 45.98 86 27 13.65
1322 21 20 44.2 86 27 11.21
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1323 21 20 43.05 86 27 8.21
1324 21 20 39.6 86 27 4.08
1325 21 20 35.97 86 27 1.37
1326 21 20 32.53 86 26 58.65
1327 21 20 31.11 86 26 55.27
1328 21 20 30.21 86 26 50.75
1329 21 20 29.75 86 26 45.68
1330 21 20 29.29 86 26 40.03
1331 21 20 29.45 86 26 35.33
1332 21 20 29.44 86 26 31.28
1333 21 20 28.55 86 26 27.33
1334 21 20 26.5 86 26 23.11
1335 21 20 22.96 86 26 17.76
1336 21 20 20.22 86 26 14.38
1337 21 20 19.4 86 26 10.45
1338 21 20 18.6 86 26 8.03
1339 21 20 17.11 86 26 5.24
1340 21 20 14.31 86 26 2.65
1341 21 20 12.47 86 25 59.95
1342 21 20 9.67 86 25 58.38
1343 21 20 8.1 86 25 57.92
1344 21 20 6.88 86 25 59.23
1345 21 20 4.71 86 26 2.12
1346 21 20 2 86 26 1.58
1347 21 19 56.76 86 26 0.11
1348 21 19 53.43 86 25 57.60
1349 21 19 50.54 86 25 53.80
1350 21 19 49.57 86 25 50.82
1351 21 19 48.68 86 25 44.77
1352 21 19 49.27 86 25 39.73
1353 21 19 50.39 86 25 35.91
1354 21 19 51.87 86 25 33.48
1355 21 19 52.91 86 25 33.67
1356 21 19 56.07 86 25 38.31
1357 21 19 58.26 86 25 40.82
1358 21 19 59.84 86 25 42.95
1359 21 20 22 86 25 44.81
1360 21 20 3.6 86 25 45.17
1361 21 20 4.82 86 25 45.36
1362 21 20 5.26 86 25 43.96
1363 21 20 5.08 86 25 4275

450



44 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(ii)]
1364 21 20 2.18 86 25 38.75
1365 21 19 57.98 86 25 33.55
1366 21 19 56.22 86 25 29.93
1367 21 19 55.95 86 25 26.76
1368 21 19 57.16 86 25 23.59
1369 21 19 59.42 86 25 22.28
1370 21 20 1.6 86 25 22.08
1371 21 20 3.35 86 25 21.79
1372 21 20 8.01 86 25 29.64
1373 21 20 12.38 86 25 35.65
1374 21 20 14.06 86 25 45.30
1375 21 20 19.49 86 25 53.30
1376 21 20 22.44 86 25 56.43
1377 21 20 24.92 86 25 59.18
1378 21 20 29.66 86 26 1.87
1379 21 20 34.22 86 26 3.39
1380 21 20 43.53 86 26 4.02
1381 21 20 52.64 86 26 4.65
1382 21 21 0.6 86 26 4.70
1383 21 21 6.03 86 26 5.18
1384 21 21 10.38 86 26 6.98
1385 21 21 121 86 26 8.80
1386 21 21 12.73 86 26 12.44
1387 21 21 15.75 86 26 20.18
1388 21 21 18.35 86 26 25.06
1389 21 21 21.79 86 26 29.96
1390 21 21 27.25 86 26 40.37
1391 21 21 32.72 86 26 49.96
1392 21 21 40.81 86 26 58.88
1393 21 21 44.08 86 27 2.51
1394 21 21 47.05 86 27 9.29
1395 21 21 49.88 86 27 18.55
1396 21 21 51.97 86 27 21.55
1397 21 21 54.87 86 27 20.48
1398 21 21 57.01 86 27 26.12
1399 21 21 59.23 86 27 31.11
1400 21 22 0.95 86 27 36.24
1401 21 22 2.06 86 27 42.20
1402 21 22 3.01 86 27 49.48
1403 21 22 4.1 86 27 51.46
1404 21 22 7.6 86 27 53.73
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1405 21 22 13.74 86 28 1.76
1406 21 22 21.32 86 28 14.02
1407 21 22 26.45 86 28 25.22
1408 21 22 30.97 86 28 35.08
1409 21 22 35.49 86 28 46.86
1410 21 22 47.77 86 29 3.21
1411 21 22 55.65 86 29 12.78
1412 21 23 9.41 86 29 25.51
1413 21 23 17.69 86 29 32.57
1414 21 23 33.21 86 29 45.43
1415 21 23 43.94 86 29 57.56
1416 21 23 53.51 86 30 4.25
1417 21 23 58.5 86 30 10.72
1418 21 24 5.88 86 30 24.11
1419 21 24 17.24 86 30 35.67
1420 21 24 28.05 86 30 44.80
1421 21 24 39.42 86 30 54.61
1422 21 24 48.66 86 31 2.58
1423 21 24 57.99 86 31 10.17
1424 21 25 7.95 86 31 18.92
1425 21 25 13.36 86 31 26.45
1426 21 25 19.75 86 31 34.99
1427 21 25 26.94 86 31 45.20
1428 21 25 33.75 86 31 54.89
1429 21 25 50.66 86 32 2.01
1430 21 26 2.65 86 32 8.94
1431 21 26 12.06 86 32 15.96
1432 21 26 19.73 86 32 21.67
1433 21 26 34.99 86 32 31.70
1434 21 26 52.42 86 32 38.62
1435 21 27 0.42 86 32 45.18
1436 21 27 18.22 86 32 51.27
1437 21 27 34.32 86 32 59.49
1438 21 27 41.58 86 33 5.25
1439 21 27 50.2 86 33 10.25
1440 21 28 1.75 86 33 18.53
1441 21 28 16.21 86 33 28.93
1442 21 28 23.51 86 33 33.88
1443 21 28 29.73 86 33 37.18
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FATEAT AT STHATT o e fag
- . ft ff ww Rufa |
I (3rerian) @ (I97R)
1 21 29 22.65 86 33 56.24
2 21 29 26.7 86 39 12.19
3 21 29 1.37 86 42 13.78
4 21 26 56.97 86 44 51.81
5 21 21 40.08 86 41 46.04
6 21 22 4.53 86 40 7.34
7 21 24 2.78 86 39 2.23
8 21 20 58.09 86 35 49.30
9 21 21 0.44 86 31 32.20
10 21 20 43.64 86 28 49.64
11 21 19 57.16 86 25 23.59
12 21 24 57.99 86 31 10.17
SUTeY | (@)
FATAT TIoe AT & IR Hadt s * y-fAser®
. st o Rufa
g . SR (aree) & (&I
1 21 17 57.39 86 21 28.35
2 21 18 11.65 86 21 30.72
3 21 18 24.59 86 21 32.88
4 21 18 41.34 86 21 34.73
5 21 19 1.63 86 21 21.57
6 21 19 16.68 86 21 15.16
7 21 19 16.86 86 21 24.02
8 21 19 10.85 86 21 44.27
9 21 19 5.9 86 21 53.52
10 21 19 8.29 86 22 2.89
11 21 19 10.07 86 22 17.94
12 21 19 10.09 86 22 22.52
13 21 19 15.5 86 22 26.34
14 21 19 12.63 86 22 34.91
15 21 19 3.63 86 22 34.14
16 21 19 4 86 22 40.04
17 21 19 9.89 86 22 42.97
18 21 19 12.34 86 22 50.71

458



[am 1—@vg 3(ii) ] WA T SIS @ STHINOT 47
19 21 19 12.16 86 22 58.10
20 21 19 14.68 86 23 7.54
21 21 19 21.98 86 23 17.30
22 21 19 12.31 86 23 19.37
23 21 19 18.3 86 23 20.78
24 21 19 21.95 86 23 25.54
25 21 19 22.84 86 23 33.32
26 21 19 29.36 86 23 32.56
27 21 19 31.17 86 23 28.98
28 21 19 39.3 86 23 23.31
29 21 19 43.29 86 23 36.58
30 21 19 46.43 86 23 43.07
31 21 19 46.68 86 23 55.91
32 21 20 0.33 86 24 12.47
33 21 20 19.95 86 24 14.66
34 21 20 35.66 86 24 21.53
35 21 20 49.17 86 24 32.52
36 21 20 57.3 86 24 43.01
37 21 21 5.42 86 24 55.45
38 21 21 29.6 86 25 0.45
39 21 21 49.8 86 25 11.74
40 21 22 6.05 86 25 30.01
41 21 22 14.54 86 25 49.32
42 21 22 24.5 86 26 7.21
43 21 22 38.04 86 26 23.72
44 21 22 43.63 86 26 34.51
45 21 22 56.6 86 26 58.19
46 21 23 19.59 86 27 43.13
47 21 23 32.12 86 28 11.24
48 21 24 13.11 86 28 50.58
49 21 24 29.45 86 29 6.35
50 21 24 57.33 86 29 40.51
51 21 25 37.43 86 30 14.92
52 21 25 56.72 86 30 32.95
53 21 26 14.71 86 30 57.46
54 21 26 38.63 86 31 11.06
55 21 27 3.63 86 31 28.94
56 21 27 31.02 86 31 42.69
57 21 28 6.68 86 31 59.21
58 21 28 49.83 86 32 29.33
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59 21 29 33.95 86 32 44.39
60 21 29 55.02 86 32 55.94
61 21 30 11.44 86 33 10.26
62 21 30 24.19 86 33 33.71
63 21 30 32.16 86 34 7.01
64 21 30 33.82 86 34 30.70
65 21 30 30.69 86 34 47.99
66 21 30 43.44 86 35 46.75
67 21 30 25.99 86 36 30.22
68 21 30 12.28 86 36 51.84
69 21 30 9.56 86 37 8.73
70 21 30 24.83 86 37 33.26
71 21 30 29.73 86 37 53.40
72 21 30 28.36 86 38 19.33
73 21 30 22.54 86 38 36.58
74 21 30 31.17 86 39 2.97
75 21 30 31.44 86 39 25.14
76 21 30 29 86 39 37.01
77 21 30 20.51 86 40 2.23
78 21 30 2.49 86 40 29.94
79 21 29 50.78 86 40 40.08
80 21 29 59.69 86 41 5.45
81 21 30 2.66 86 41 42.19
82 21 30 5.81 86 41 57.90
83 21 30 5.37 86 42 27.09
84 21 29 48.68 86 43 1.43
85 21 29 27.14 86 43 18.03
86 21 29 16.7 86 43 22.13
87 21 28 54.98 86 43 24.87
88 21 28 36.58 86 43 23.08
89 21 28 22.76 86 43 20.01
90 21 28 35.56 86 43 48.16
91 21 28 40.01 86 44 23.82
92 21 28 38.53 86 44 32.00
93 21 28 16.69 86 45 8.61
94 21 27 59.49 86 45 1.69
95 21 27 50.47 86 45 7.41
96 21 27 37.62 86 44 48.54
97 21 27 28.12 86 44 46.15
98 21 27 32.47 86 44 33.87
99 21 27 34.62 86 44 28.13
100 21 27 35.5 86 44 14.87
101 21 26 36.05 86 44 48.00
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102 21 26 31.02 86 44 57.15
103 21 26 49.14 86 45 7.62
104 21 26 26.98 86 45 30.28
105 21 26 14.37 86 45 54.99
106 21 25 54.27 86 45 47.41
107 21 25 38.89 86 45 36.22
108 21 25 30.14 86 45 37.83
109 21 25 12.73 86 45 37.25
110 21 24 41.94 86 45 22.58
111 21 24 28.37 86 45 10.62
112 21 24 20.91 86 45 4.74
113 21 24 1.55 86 44 43.31
114 21 23 40.88 86 44 16.50
115 21 23 30.26 86 44 9.73
116 21 23 11.46 86 43 52.18
117 21 22 53.84 86 43 25.40
118 21 22 29.74 86 43 17.53
119 21 22 2.14 86 43 10.38
120 21 21 43.5 86 43 1.97
121 21 21 19.69 86 42 54.99
122 21 20 55.88 86 42 37.83
123 21 20 46.05 86 42 24.73
124 21 20 41.79 86 42 16.87
125 21 20 37.76 86 42 7.16
126 21 20 33.73 86 41 36.64
127 21 20 40.5 86 41 3.61
128 21 20 57.52 86 40 24.40
129 21 21 11.04 86 40 36.75
130 21 21 35.18 86 40 58.00
131 21 21 46.09 86 40 49.77
132 21 21 46.27 86 40 6.01
133 21 21 52.15 86 39 56.01
134 21 22 2.37 86 39 50.13
135 21 21 56.53 86 39 37.82
136 21 21 59.16 86 39 26.93
137 21 21 50.21 86 39 18.61
138 21 21 28.27 86 39 9.68
139 21 21 45.11 86 39 1.31
140 21 21 58.33 86 38 58.24
141 21 22 14.64 86 38 56.16
142 21 22 6.84 86 38 40.33
143 21 21 49.65 86 38 28.17
144 21 21 33.56 86 38 19.45
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145 21 21 14.83 86 37 59.28
146 21 21 5.43 86 37 42.06
147 21 20 52.77 86 37 23.99
148 21 20 39.99 86 37 7.66
149 21 20 29.4 86 36 51.62
150 21 20 1.84 86 36 24.17
151 21 19 53.11 86 35 45.16
152 21 19 59.63 86 35 6.37
153 21 19 48.35 86 34 52.42
154 21 19 39.07 86 34 31.93
155 21 19 36.55 86 34 14.58
156 21 19 31.8 86 33 45.59
157 21 19 35.31 86 33 25.48
158 21 19 45.26 86 33 5.48
159 21 19 46.34 86 32 52.16
160 21 19 47.43 86 32 46.48
161 21 19 51.61 86 32 33.98
162 21 19 51.4 86 32 15.91
163 21 19 54.8 86 32 0.10
164 21 19 58.01 86 31 51.62
165 21 19 55.51 86 31 27.87
166 21 20 8.49 86 30 49.55
167 21 20 7.98 86 30 36.77
168 21 20 12.4 86 30 13.90
169 21 20 18.17 86 30 1.10
170 21 19 59.38 86 29 40.77
171 21 19 46.55 86 29 23.05
172 21 19 39.88 86 29 3.41
173 21 19 39.45 86 28 38.87
174 21 19 44.57 86 28 20.63
175 21 19 41.63 86 28 1.34
176 21 19 41.11 86 27 41.19
177 21 19 33.17 86 27 27.07
178 21 19 25.93 86 27 1.20
179 21 19 2.9 86 26 41.33
180 21 18 54.32 86 26 28.72
181 21 18 44.42 86 25 55.57
182 21 18 43.62 86 25 45.02
183 21 18 48.72 86 25 13.84
184 21 18 55.81 86 24 58.13
185 21 19 7.28 86 24 39.06
186 21 19 5.17 86 24 36.50
187 21 19 13.65 86 24 33.61
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188 21 19 11.61 86 24 26.75
189 21 19 11.93 86 24 23.51
190 21 19 9.77 86 24 21.66
191 21 19 6.15 86 24 20.35
192 21 19 3.19 86 24 15.48
193 21 19 4.02 86 24 13.05
194 21 19 0.49 86 24 8.10
195 21 19 13.03 86 24 11.86
196 21 19 22.13 86 24 12.98
197 21 19 21.75 86 24 7.42
198 21 19 15.64 86 24 5.85
199 21 19 14.14 86 24 2.56
200 21 19 8.41 86 24 1.21
201 21 18 54.94 86 23 52.46
202 21 18 54.35 86 23 42.35
203 21 18 48.98 86 23 37.53
204 21 18 47.87 86 23 28.98
205 21 18 41.79 86 23 23.42
206 21 18 35.66 86 23 29.48
207 21 18 34.19 86 23 39.07
205 21 18 31.79 86 23 38.78
209 21 18 29.99 86 23 41.33
210 21 18 26.88 86 23 38.53
211 21 18 26.01 86 23 32.98
212 21 18 23.53 86 23 32.64
213 21 18 21.1 86 23 28.40
214 21 18 18.02 86 23 31.86
215 21 18 14.76 86 23 28.73
216 21 18 16.21 86 23 26.31
217 21 18 15.16 86 23 24.49
218 21 18 15.57 86 23 20.84
219 21 18 18 86 23 20.31
220 21 18 13.28 86 23 13.93
221 21 18 8.9 86 23 10.34
222 21 18 6.02 86 23 5.45
223 21 18 6.48 86 23 3.18
224 21 18 6.99 86 23 1.31
225 21 18 6.68 86 22 59.99
226 21 18 7.44 86 23 0.39
227 21 18 8.98 86 22 59.44
228 21 18 10.97 86 22 59.65
229 21 18 9.57 86 22 57.53
230 21 18 9.98 86 22 56.62
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231 21 18 10.91 86 22 56.46
232 21 18 11.94 86 22 56.87
233 21 18 13 86 22 56.50
234 21 18 12.82 86 22 54.48
235 21 18 13.22 86 22 52.51
236 21 18 14.4 86 22 52.50
237 21 18 14.07 86 22 47.97
238 21 18 15.98 86 22 44.51
239 21 18 15.54 86 22 40.24
240 21 18 13.7 86 22 37.72
241 21 18 11.98 86 22 38.61
242 21 18 11.01 86 22 37.02
243 21 18 12.63 86 22 36.01
244 21 18 11.56 86 22 34.10
245 21 18 12.78 86 22 33.43
246 21 18 11.57 86 22 29.69
247 21 18 9.56 86 22 27.65
248 21 18 10.77 86 22 27.16
249 21 18 8.94 86 22 24.13
250 21 18 6.61 86 22 21.56
251 21 18 4.68 86 22 23.70
252 21 18 3.25 86 22 22.24
253 21 18 4.6 86 22 16.77
254 21 18 274 86 22 13.71
255 21 18 6.19 86 22 11.68
256 21 18 8.95 86 22 3.96
257 21 18 5.89 86 22 1.23
258 21 18 4.28 86 22 1.94
259 21 18 3.67 86 22 7.90
260 21 18 2.46 86 22 8.32
261 21 18 111 86 22 7.32
262 21 17 59.49 86 22 11.11
263 21 18 0.03 86 22 14.40
264 21 17 54.09 86 22 12.47
265 21 17 54.46 86 22 9.57
266 21 17 55.86 86 22 7.83
267 21 17 57.3 86 22 1.36
268 21 17 58.93 86 21 55.86
269 21 18 5.67 86 21 45.88
270 21 18 7.7 86 21 41.91
271 21 18 0.86 86 21 31.80
272 21 17 57.19 86 21 30.57

460



460

[am 1—@vg 3(ii) ] WA T SIS @ STHINOT 53
T |l &
TR w3t S $i T ¥ qe fig
- Sft ft ww Rufa
I (rerian) T (e1iaR)

1 21 17 57.39 86 21 28.35
2 21 19 16.68 86 21 15.16
3 21 20 0.33 86 24 12.47
4 21 24 29.45 86 29 6.35

5 21 28 6.68 86 31 59.21
6 21 30 33.82 86 34 30.70
7 21 30 31.44 86 39 25.14
8 21 28 16.69 86 45 8.61

9 21 27 35.5 86 44 14.87
10 21 26 36.05 86 44 48.00
11 21 26 14.37 86 45 54.99
12 21 20 46.05 86 42 24.73
13 21 21 35.18 86 40 58.00
14 21 22 2.37 86 39 50.13
15 21 21 28.27 86 39 9.68
16 21 19 36.55 86 34 14.58
17 21 19 39.88 86 29 3.41

18 21 18 44.42 86 25 55.57
19 21 19 7.28 86 24 39.06
20 21 18 6.02 86 23 5.45

FATEAT TSI AT, Is 4T F TR gadt g i diur w1 R{e=r

TR fRafas Hadt S it HHT W@ FAAT FTAE sae S €A @ F s, T s 210 17
57.39” 7 86° 21’ 28.35” & T I(AU TTETH FI * fog H ALH ZIa< oIT FITAT e it THAT @1 & 3T
o & gewe 5T 7g St ft.um. =T 3210 19’ 16.68” 7860 21° 15.16” 3 AT HATAL-HITAS < forer
& o= &g ag=dt 81 39 1% A SLAL.uE. G173 210 20° 0.33” 7 860 24’ 12.47” % AT AT 7.52
TreTTe i T 9% qiferfas aar S| & v WIS ot & 939 | FiFqferd a9 &1 i1 < q2di gl
THE ATE HIHT @7 AILAST AT A [redt it siae S #imr war & 2 FFeanfier 7 @ F aaEeag
A T § 392 @ e AT & JeadT gl 18 § FUSIIST — A1 q2F Fl I Fleh g Td ol A
A=t g1 30 7% Ig fag & Sird. e, AT 3210 30’ 33.82” 7 860 34’ 30.70” 3t saAtsh 4T+ & fa< fJrer
HIHT ¥@T FT I Fh, THH A8 ATATHIL (AT § T a9 17 | Ggal g T [ T8 Aah TIerare
TTH =l ATHT HHT 377 ST 5% 319 § 3 210 28’ 16.69” T 860 45’ 8.61” FATHAT A=aS I THATIIR
T Y@ & 2 e i T a7 IEH qHETaY a9T w7 09 X9 § AT 81 THE 978 Fente Tered 9 A
Tt HHT FT S AT T8 T 210 27’ 35.50” T 860 44’ 14.87” F ATATLVA HIWT &l AT gl THH a1% T8
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3 210 26’ 36.05” T 86° 44’ 48.00” ® TR wmw = =feror a2 § Fror & srwamevy HAT T AT AT 8
zah ars AR I i 2feft fur f aw s 77 sadgr o # sifrm, g 3210260 14.377 1
86° 45’ 54.99” T Tt 1 THF 1% T SL.A.UH. [T 3 210 20° 46.05” T 86° 42’ 24.73” F A7 fog &
AR 0& T FHT T@T F AAT HET T 2 AT F G 330 a9TaRT  1er07 ST Zferr qfsny
o # =t 31 T8 a1 Y@ Ao HAT F 2 FhAnfier £ T aame afEm i ae geae 78 MEe R
ST FATHGA TS UTHI T AT ST T THAAT 81 THE 18 Fo(THGA il TAT ATH AT 6T AT AT TG
Strdroe. ST 3210217 35.18” 7 86° 40 58.00” %%W%ﬁ%WWQSOOIﬁHEﬁ
T H 2| T 91 g AFIA0T ST F 500 Hiew Fif g aaThe TI2W i A q2H e T HIgHE T ITH
3T AT F e 2

AT FHHT F S(ad HIGHE SY Fol¥ge TsTed UTHI | qIeafas St ST 61 9rers 500 Hiex
gl T aT8 Y@T S U, AT 3 210 217 28.277 7 860 39° 09.68” o AT HIGHETT ITH i T HAT
Tl gl TEE ATE AL qAT § AT g T THF AE T AS-Ta¥ey qiih H AT HAT ¥@r & 2
FreTHTeT & T & FHEraT aqTe 78 S foE. G 3 210 19° 7.28” 7 86° 24 39.06” F &1 g
TEAAT 81 THF 912 A Arerene ot § zferor afirm R fr A SR s sre-faws a6 § e 11.8
fReTHTe & T I qe&T olIY I Ao &g &1 ol 2l

FATAAT TSI AAATT & IR ATdH Haal S | FTATE ST % FATIAT aeasia TAATT 3T
FATATE OIET ¥ ZaTE a=astia A5y i+ T sirew &1 w19 aieafed 2|
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Exic el
2 2 e 1 s 2 R O O e R 1 s s K O ) S 1
b Trore Y =R . .
g | e LRG]S w T F T St eI ERUGE
1 FTATHIL aT 1 TG R AATAL S LT it 21°18'28.79"3 | 86°23'9.61"q
2 ELEIIES a7 2 FATTRAT S 21°19'0.48"3 | 86°25'24.62" 7
3 FATATAIL a7 115 SFEETIAT S 21°18'45.94"3 | 86°25'52.67" 7
4 FTATHIE aT 116 LEIRRERI arfor 21°18'55.28"3 | 86°26'2.90" T
5 FTATAIL a7 183 TR S 21°19'59.10"3 | 86°31'35.10" 7
6 FTATHIL aT 185 AT arfor 21°19'59.68"3 | 86°32'28.97"q
7 FTATHIT T 186 AAATETETAY Hot 21°20'17.75"3 | 86°32'33.49"T7
8 FTATHIT & 187 FATCATET wAifar 21°20'3.12"3 | 86°32'18.97"¢
9 FTATHIT & 188 ERSEIEERRS aAifar 21°19'52.62"3 | 86°33'26.17" ¢
10 FTATHL aT 189 EETIRICEIE At 21°19'39.27"3 | 86°33'57.36" 7
11 FTATHIL awT 197 [EEIEN At 21°19'49.38"3 | 86°32'55.24" Y7
12 FTATHIL aT 217 T At 21°19'47.30"3 | 86°34'46.48" Y7
13 FTATHIL GLELRIRS 0 EOERI S At 21°24'42.21"3 | 86°44'45.72" 7
14 FTATAIL vty 65 feme S 21°27'17.42"3 | 86°44'13.12"7
15 FTATHIL vty 66 ST S 21°27'33.09"3 | 86°44'41.09"
16 FTATHIL vty 67 ST S 21°27'49.17"3 | 86°44'45.61" T
17 FTATHIL GLEIRIRS ST | ST Hot 21°27'18.119"3 | 86°43' 52.072"7
18 FTATHIL LLSIRIES ITTH ST ot 21°28'29.035"3 | 86°44'3.502" 7
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19 FATATHIT ITTH | SETHE oot 21°28'7.907"3 | 86°43' 11.072"T
20 FTATHIL SUITH FEAA Tt 21°27'27.470"3 | 86°43'9.730" 7
21 FTATHIE 68 ATATIRRT At 21°27'54.91"3F | 86°45'3.57"q

22 FTATHIT 69 TR aAifar 21°28'10.02"3 | 86°44'49.41"7
23 FTATHIT 70 STETET st 21°28'31.99"3 | 86°44'551"7

24 FTATHIE 71 srfaaT arfer 21°28'38.05"3 | 86°44'27.65" T
25 FTATHIT 73 STHETET arfor 21°29'48.03"3 | 86°42'59.29"¢
26 FTATHIL 94 T S 21°30'2.24"3 | 86°41'47.92"7
27 FTATHIL 103 T aAiforh 21°22'35.89"3 | 86°30'19.10" 7
28 FTATHIL 125 e aAifor 21°30'29.17"3 | 86°39'33.60" T
29 FTATHIL 126 TR S 21°30'14.01"3 | 86° 39'49.45"
30 FTATHIT 127 EEIEIRE] ot 21°29'6.18"3 | 86°40'57.64"
31 FTATHIT 128 ZETHaT afifar 21°30'4.11"3 | 86°42'25.83"7
32 FTATHIT 129 TRTALTETET wAifa® 21°29'23.06"3 | 86°43'16.19"
33 FTATHIT 130 frereft Fouf 21°29'15.63"3 | 86°40'26.63"
34 FTATHIT 131 FRTTETET ot 21°29'22.22"3 | 86°41'11.57" ¢
35 FTATHIT 132 GIGIE]] aifor 21°29'0.43"3 86°43'7.42" 7

36 ATATETE 133 SRR aAiforh 21°29'22.39"3 | 86°41'56.79" T
37 FTATHIT 134 EIPRIEIE Hoo 21°28'34.65"3 | 86°42'53.14" 7
38 FTATHIL 135 T Sl 21°28'19.21"3 | 86°43'30.57" T
39 ATATETE 136 EICE] aAifor 21°28'14.75"3 | 86°44' 15.99" 7
40 FTATHIL 137 UIEEEIC S 21°27'42.13"3 | 86°44'22.57"
41 FTATHIL 138 FETA Sl 21°28'3.00"3 | 86°43'34.63"7
42, FATATHIT 139 [ERIEEIE ot 21°27'30.73"3 | 86°42'59.60" T
43 FTATHIL SUITH EEIEIRE Tt 21°29'50.77"3 | 86°40'24.12" 7
44 FTATHIE SUITH TR Tt 21°29'23.413"3 | 86°42' 22.929"

45 FTATHIT 140 REL ot 21°28'6.89"3F | 86°42'37.98"7
46 FTATHIL 141 FETAT Tt 21°27'57.52"3 | 86°40'28.51"Y7
47 FTATHIT 142 TR ot 21°28'35.77"3 | 86°39'5.26"7

48 FTATHIL 143 AT S 21°30'7.71"3 | 86°38'48.83"7
49 FTATHIL ST | i oot 21°25'33.013"3 | 86° 44' 39.436"]
50 ATATETE STMH | FATE Hoof 21°29'33.803"3 | 86° 40' 21.358"]
51 FTATHIL ST | FEEET Hoof 21°28'46.353"3 | 86° 40' 13.392"7
52 FTATHIL 144 frgdraT S 21°30'30.12"3 | 86°39'29.44"
53 ELIGIES 150 EEINI S 21°30'12.97"3 | 86°36'32.77" 7
54 FTATHIT 151 qeferTer aAifar® 21°30'9.40"3T | 86° 36'54.00" T
55 FTATHIT 152 egareft it 21°30'21.81"3 | 86°37'43.95"7
56 FTATHIT 153 TERT afifar® 21°30'17.19"S | 86°38'3.16"7

57 FTATHIT ST | dary Fouf 21°29'54.097" 3 | 86° 36'51.122"7
58 FTATHIT EXpIC N R E Hoot 21°30'21.254"3 | 86° 38' 26.714"]
59 FTATHIT 154 FATIY wAifar 21°30'8.71"3 | 86°37'36.02"
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60 ERDIE eI Tt 21°29'38.427"3 | 86° 37'22.880"7
61 IEmE | afETETEy Hor 21°29'31.115"3 | 86°34' 54.956"T
62 ITTH LA Tt 21°29'50.545" 3 | 86° 36' 16.648"7
63 155 [ECURAEFRES Tt 21°29'27.75"3 | 86°36'51.68" 7
64 156 ERIES At 21°30'24.45"3F | 86°36'4.58"q

65 157 AT sfiforh 21°30'39.93"3 | 86°35'30.60" T
66 158 AT Hoot 21°29'32.72"3 | 86°34'27.08" 7
67 STMH | ST Hoot 21°29'30.697"3 | 86° 34' 15.676"]
68 159 frefrar ot 21°28'2531"3 | 86°35'25.23"7
69 160 TRTEET Hoot 21°28'33.78"3 | 86°37'24.62"T7
70 161 IREEEN Hoot 21°22'31.37"3 | 86°32'8.04"Y

71 162 ERE Hor 21°23'40.36"3 | 86°30'7.57"¢

72 164 TR Tt 21°22'0.50"3 | 86°29' 16.46" T
73 165 LRI Hot 21°21'38.39"3 | 86°29'4.65"¢

74 166 STATETET Hor 21°21'11.22"3 | 86°29'31.36" 7
75 167 T Tt 21°21'1.14"3 | 86°29'47.33" 7
76 168 ETALE] Hor 21°21'12.49"3 | 86°29'41.92"7
77 169 LEIGIE ot 21°21'26.20"3 | 86°30'0.20"7¢

78 170 FENTTE AT Hqot 21°20'59.95"3 | 86°30'7.37"¢

79 171 FATAATATAT oot 21°20'34.03"3 | 86°30'0.20"T

80 172 GLEIEERRS Hoot 21°20'44.69"3 | 86°29'44.44" T
81 173 STEATIATAT aAiforh 21°20'20.40"3 | 86°29'47.78"T7
82 174 STATIHT aAifor 21°20'8.11"3 | 86°29'38.31" 7
83 175 fafeer Hor 21°20'20.53"3 | 86°29'32.10"7
84 176 THITET Hor 21°20'39.26"3 | 86°29'18.23" 7
85 177 GATERTIATT Hoot 21°20'26.47"3 | 86°28'39.42"7
86 178 i Hor 21°20'53.54"3 | 86°28'34.31"7
87 179 T Hot 21°20'18.44"3 | 86°28'22.03"7
88 180 CIEEICE) Hot 21°20'18.39"3 | 86°27'7.79"Y

89 181 FATITETAT ot 21°19'46.33"3 | 86°26'35.83" T
20 182 T Hot 21°19'32.25"3 | 86°25'50.65" T
91 184 T aAiforR 21°19'0.48"3 | 86°26'35.55" T
92 187 [AUEETRLS S 21°19'16.65"3 | 86°26'51.45" 7
93 189 T sAiforh 21°19'30.29"3 | 86°26'41.50"
94 193 THHIR aAiforh 21°19'43.22"3 | 86°27'56.57" 7
95 194 HIEIESEl At 21°19'54.34"3 | 86°27'48.75" Y7
96 195 TATHARTY sfifer 21°19'46.41"3 | 86°28' 14.40"
97 198 SRR Hor 21°20'5.33"3 | 86°28'40.75" T
98 199 STt sfifer 21°20'9.61"3 | 86°29'12.70" T
99 200 STEATATIIT sfifer 21°19'50.91"3 | 86°29'7.65"¢

100 210 FATSTIAAT afors 21°19'56.62"3 | 86°29'31.37"7
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101 FTATHIT 211 AT SfiforR 21°20'18.23"3 | 86°29'57.20" 7
102 FTATHIT 213 Ttz aforw 21°20'12.60"3 | 86°30'27.38"7
103 FTATHIT 214 TATTIE oo 21°20'38.32"3 | 86°30'28.19"7
104 FATATHIT 215 Ffgarfean oo 21°21'8.05"3 | 86°30'23.24" 7
105 FTATHIL SUITH FHTSIRT Tt 21°21'23.53"3 | 86°30'13.88" Y7
106 FTATHIT 216 EEIE] T 21°21'545"3 | 86°30'49.78" ¢
107 FTATHIT STMH | FELHTEEI Hot 21°20'14.01"3 | 86°30'31.11"7
108 FTATHIL 217 ST ot 21°20'51.27"3 | 86°31'20.08"
109 FTATHIL 218 Fef e Hoot 21°20'49.94"3 | 86°31'7.67"¢
110 FTATHIT 219 HETIaLr Hot 21°20'24.93"3 | 86°31'17.99" 7
1M1 FTATHIL 220 TR S 21°20'12.57"3 | 86°31'6.77" 7
112 FTATHIT 221 gL iRAT wfiforh 21°20'12.20"3 | 86°31'50.71" 7
113 FTATHIT 222 SIS oo 21°20'55.00"3 | 86°31'47.84"7
114 FTATHIT 223 FHLIT oo 21°20'37.91"3 | 86°32'56.79" 7
115 FTATHIT 224 RELE oo 21°20'50.49"3 | 86°33'30.05"
116 FATATHIT 225 TeEredt oo 21°20'17.15"3 | 86°33'35.37" 7
117 FTATHIT 226 ST oo 21°20'19.21"3 | 86°33'52.72"7
118 FTATHIL 227 AT Hoot 21°20'12.16"3 | 86°34'4.85"¢
119 FTATHIL 228 E1EAIERI S 21°20'19.37"3 | 86°34'16.13" T
120 FTATHIL 229 SFERTfEAT Tt 21°20'4.13"3 | 86°33'55.62"7
121 FTATHIT 230 AR LR 21°19'49.83"3F | 86°34'3.54"q
122 FTATHIL 231 FLET T S 21°20'10.50"3 | 86° 34'41.54"q
123 FTATHIL 232 FeATHEAT Tt 21°21'9.21"3 | 86°34'55.20"¢
124 FTATHIT 233 sfregefiaer oo 21°20'48.85"3 | 86° 34'58.66"
125 FTATHIT 234 ESiRIEER oo 21°20'42.16"3 | 86°35'2.77"¢
126 FTATHIT ITTH | ST oof 21°21'1.36"3 | 86°34'33.86" T
127 FTATHIT ST | FE oot 21°20'35.64"3 | 86°34'48.67" 7
128 FTATHIT 235 ERENEZIINA S oo 21°20'32.00"3 | 86°35'10.71" 7
129 FTATHIT 236 SAATARTATIE oo 21°20'6.89"3 86° 35'9.14" 1
130 FTATHIT 238 EEE] arfor 21°20'17.04"3 | 86°35'22.99"¢
131 FTATHIL 239 FRTEAT oo 21°20'41.22"3 | 86°35'31.91"7
132 FTATHIT 240 ERlEUER arfer 21°23'50.47"3 | 86°39'58.39"7
133 FTATHIL 241 e S 21°23'9.52"3 | 86°40'54.63"7
134 FTATHIL 242 e Hoot 21°23'13.54"3 | 86°42'21.83"7
135 FTATHIL 243 T Hoqo 21°22'50.05"3 | 86°42'48.29"T7
136 FTATHIT 244 GIEEEIS oo 21°22'29.09"3 | 86°42'47.86" T
137 FTATHIL SUITH STTHITET Tt 21°21'39.83"3F | 86°37'18.87" ¢
138 FTATHIL SUITH AT Tt 21°21'43.83"3 | 86°37'47.13"Y7
139 FTATHIT 245 T oo 21°22'31.40"3 | 86°42'56.32" 7
140 FTATHIT 246 FEIT sfiforR 21°22'22.80"3 | 86°43'3.05"¢
141 TATEIL 247 FIATERT aiforR 21°22'40.55"3 | 86°43'12.88" Y7
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142 Hrefafe 248 EEIBUIER] ot 21°22'51.19"3 | 86°43'8.07"7
143 Hrefafe 249 ST AT afifar® 21°23'12.85"3 | 86°43'17.61"¢
144 GLELRIRS 250 TALTITET EnRcy 21°23'9.04"3 | 86°42'59.97"7
145 Hrefafe 251 GEEIKES Fuf 21°23'12.60"3 | 86°42'47.91"Y
146 GLELRIRS 252 TATAT Tt 21°23'33.44"3 | 86°42'27.17"¢
147 vty 253 BT S 21°23'21.95"3 | 86°43'54.22"7
148 vty 254 TELAT S 21°23'35.57"3 | 86°44'0.76" 7
149 vty 255 ERICIER S 21°24'0.26"3 86°44'0.14" T
150 GIEURIES 256 HTATE S 21°25'572"3 | 86°44'33.72"q
151 vty 257 TeTferaT ot 21°25'14.46"3 | 86°44'48.32" 1
152 Hrarfaty 258 ELIIEIEE S 21°25'41.52"3 | 86°45'14.17" T
153 GLELRIRS 259 FfersT At 21°26'10.97"3 | 86°45'31.44" Y7
154 GLELRIES 260 AT Tt 21°26'5.97"3 | 86°44'55.05" 7
155 Hremfafe 261 AT ot 21°26'40.22"3 | 86°45'13.95"
156 Hrefafe 263 T it 21°26'21.32"3 | 86°45'21.92"
157 Hrefafe 284 HAT TATIE aifors 21°25'19.28"3 | 86°45'29.79" T
158 Hrefify 285 ZaTETS! EIRED 21°25'9.25"3 86° 45' 27.00" T
159 Hremfafe 287 TETEATIT aAifor 21°24'37.60"3 | 86°45'12.97" 7
160 vty 288 FEATHTE (AT it 21°24'27.77"3 | 86°45'3.66" 7
161 GIEURIES 289 EQRIRIE arfor 21°24'22.99"3 | 86°44'57.08"¢
162 vty 290 EIRRILEIR S 21°24'6.70"3 | 86°44'37.22" 7
163 vty 292 LATHTHETIR S 21°23'57.06"3 | 86°44'30.99"
164 vty 299 srfEqaT S 21°23'10.06"3 | 86°43'43.34"q
165 Hrefafe 305 FENTTET afifar 21°22'221"3 | 86°42'50.56" T
166 Hrefafe 309 LA sfifer 21°21'14.52"3 | 86°42'45.12"
167 Hrefafe 310 [EEIGRIRES wAifar 21°21'35.28"3 | 86°42'40.14"
168 Hrefafe 311 iEasiel aiforR 21°22'6.07"3 | 86°42'20.98" 7
169 Hrefafe 312 HHETIY Fuf 21°21'42.19"3 | 86°42'18.87"¢
170 RIEIRIES SUITH FATITRT Tt 21°22'24.695"3 | 86°42' 37.977"Y
171 vty 313 AT RAT S 21°21'20.25"3 | 86°42'10.68" 7
172 Hrarfate 314 FhpreT S 21°20'53.71"3 | 86°42'28.99"7
173 T 1 fRfeam Hot 21°23'15.30"3 | 86°39'17.16" T
174 HIET 2 GRUERN Hoot 21°22'50.80"3 | 86°38'16.58" T
175 q 4 FATTIL S 21°22'2.53"3 86°39'7.98" 1
176 q 5 GRIEE S 21°22'24.15"3 | 86°38'58.19"
177 1T 6 Kl it 21°21'51.41"3 | 86°39' 247" 7
178 1T 7 LN wfifar 21°22'9.08"3 | 86°38'22.51"7
179 T 8 NELER it 21°22'43.63"3 | 86°39'33.74"7
180 T 8 SEDI afifar 21°21'41.18"3 | 86°39'8.96" 7
181 T 9 AT afifar 21°21'28.43"3 | 86°38'9.42"7
182 G 10 fefrsrmer aAifar 21°21'38.83"3 | 86°37'1.87"7
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183 FTATHIT 1T 11 AT sfiforh 21°20'27.97"3 | 86°36' 11.55"
184 FTATHIT G 12 AT sfiforR 21°20'5.01"3 | 86°35'44.90" T
185 FTATHIT T 13 AT sfifer 21°19'56.06"3 | 86°35'39.21"7
186 FATATHIT 1T 14 T sfiforR 21°20'9.75"3 | 86°36'33.00" T
187 FTATHIT G 16 TR sfiforR 21°20'51.92"3 | 86°37'15.36"
188 FATATHIT HIET 25 HEHRTT afiforh 21°21'59.02"3 | 86°39'54.29" 7
189 FATATAIL qIr 26 GATHEA S 21°21'53.76"3 | 86°40'40.52" T
190 ELEIEIES qIT 27 LLEERRS S 21°20'55.01"3 | 86°40'47.38" T
191 FTATHIL qIr 28 FATIT S 21°20'37.46"3 | 86°41'20.86" T
192 FTATHIT GIR 29 RIELE R T 21°20'50.87"3F | 86°42'5.09"q
193 LR ESIE 26 FATL aifor 21°20'35.21"3 | 86°24'57.61"7
194 AYTHS ESEI 30 ARTRAT At 21°21'59.56"3F | 86°25'54.04" ¢
195 TS =TT 41 TAITHTT wHiforR 21°27'30.48"3 | 86°31'51.69"7
196 AYTHS ESEI 44 EEILIED] At 21°24'41.62"3 | 86°29'40.11"Y7
197 TS ES] 46 HRaTaTeT e sHiforR 21°25'57.98"3 | 86°31'21.17" 7
198 AYTHS ESEI 47 TEHTIELT it 21°23'40.81"3F | 86°28'44.32"7
199 ATHS ESEI 48 ot g At 21°18'59.59"3F | 86°22'54.44" Y7
200 A I=TET 75 & =i+ arfor 21°30'21.39"3 | 86°34'8.75"7
201 TS ESIE 76 FATTET aifor 21°29'21.40"3 | 86°32'57.26"T7
202 LRt ITTEAT 77 ENGIEEI aAifor 21°30'17.89"3 | 86°33'44.97"7
203 LRI =TT 225 Garfae aAifor 21°28'41.37"3 | 86°32'44.78" 7
204 LA I=TET 227 FES AT ot 21°27'59.72"3 | 86°33'0.67"7

SqTEy IV

yrifRufas o<y sia AT g - i 7€ Fréars i e 1 &9 g
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IUTIG F

Ar=fers FETIIeT i AT it yrfRerfa e sfavta wied AgraemT |
-7 § qg97 A(eTT F AT F oI Frdare! fFu 70 araat 1 arier |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8 August, 2017

S.0. 2539(E)}—WHEREAS, a draft notification was published in tBazette of India, Extraordinary, vide
notification of the Government of the India in thénistry of Environment, Forest and Climate Chamgenber S.O. 569
(E), dated the 1®February, 2016, inviting objections and suggestitmom all persons likely to be affected thereby
within the period of sixty days from date on whichpies of the Gazette containing the said notificatvere made
available to the public;

AND WHEREAS, objections and suggestions received from allgreysand stakeholders in response to the
draft notification have been duly considered by@matral Government;

AND WHEREAS, the Kuldiha Wildlife Sanctuary located in Balasdistrict in the State of Odisha is spread
over an area of 272.75 square kilometers;

AND WHEREAS, the flora and fauna represent rich biologicahsigance of this Sanctuary and the Sanctuary
harbours 32 species of mammals, 134 species o, bifispecies of reptiles, 5 species of amphibiaits,many species
of insects like Butterflies and Odonates and theafbf this protected area is represented by mitemiluous forest;

AND WHEREAS, the important mammals of this Sanctuary are AskEkephant Elephas maximus), Gaur(Bos
gaurus), Sloth Bear elurnus ursinus), Wild pig (Sus scrofa), Chital (Axis axis), Sambar Rusa unicolor), Hanuman
langur (Semnopithecus entellus), Rhesusmacaque(Macaca mulatta), Indian Porcupine(Hystrix indica), Indian giant
squirrel (Ratufa indica), Indian pangolin(Manis crassicaudata), etc. and the carnivores are represented by Leopard
(Panthera pardus), Jungle Cat Kelis chaus), Indian Wolf Canis lupus), Jackal Canis aureus), Bengal Fox Yulpes
bengalensis), Leopardcat(Felis bengalensis) etc;

AND WHEREAS, the sanctuary falls in the Balasore districthia State of Odisha and surrounded by forest and
villages of Mayurbhanj district in the west, villadpoundary line adjoining to Tenda Reserved Faaast Bishnupur
Protected Forest in the east, Nilgiri ex-state lauy line adjoining to Devagiri Protected Forestl &evagiri Reserved
Forest in the south, Kaptipada-Udala-Jharanagtaér@agarh-Nilgiri state highway in the north;

AND WHEREAS, it is necessary to conserve and protect the srgaunding the protected area of the Kuldiha
Wildlife Sanctuary as Eco-sensitive Zone from egatal, environmental and biodiversity point of view

NOW THEREFORE, in exercise of the powers conferred by sub-se€tipand clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 offEhgironment (Protection) Act, 1986 (29 of 198&devith sub-rule (3)
of rule 5 of the Environment (Protection) Rule988, the Central Government hereby notifiesraa avith an extent
varying from zero (along the urban areas/ NAC amgjsining the boundary on Eastern side), 500 raetre South-
Eastern side, 7 kms on Western side up to Keorijiigtrict to 2 kms around the Kuldiha Wildlife Sanary boundary
in the State of Odisha as the Kuldiha Wildlife Saacy Eco-sensitive Zone (herein after referredsdhe Eco-sensitive
Zone) details of which are as under, namely:-

1. Extent and boundaries of Eco-sensitive Zon€l) The extent of the Eco-sensitive Zone variesf®d (along
the urban areas/ NAC areas adjoining the boundarfastern side), to 7 kms, on Western side arobaedKuldiha
Wildlife Sanctuary and zero extent is towards Easside adjoining the boundary along the NAC aroharareas and
the area of the Eco-sensitive Zone is 219.88 sckikmeters.

(2) The map of the Kuldiha Wildlife Sanctuary den@ing the Eco-sensitive Zone boundary ig\ahexure | and the
list of geo co-ordinates of the boundary of thedthih Wildlife Sanctuary and Eco sensitive Zoneatknnexure | (A)
and Annexure (B)respectively.

(3) The Boundary description of the Eco-sensitiea& is appended @nnexure Il.

(4) The list of villages falling within the Eco-sgtive Zone along with their geo co-ordinates ainpinent points is
appended a&nnexure IlI .

2. Zonal Master Plan for the Eco-sensitive Zone{l) The State Government shall, for the purposthefEco-
sensitive Zone prepare, a Zonal Master Plan, wihperiod of two years from the date of publicatidrthis notification
in the Official Gazette, in consultation with loga@ople and adhering to the stipulations givemis motification.

(2) The Zonal Master Plan so prepared shall comurates with the stipulation specified in the Not#imn and include
the environmental implications.

(3) The Zonal Master Plan shall be approved byGbmpetent Authority in the State Government.

(4) The Zonal Master Plan for the Eco-sensitive &shall be prepared by the State Government in matimer as is
specified in this notification and also in consoramith the relevant Central and State laws andjthéelines issued by
the Central Government, if any.
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(5) The Zonal Master Plan shall be prepared irsaltation with all concerned State Departments, algm
i. Environment;
ii. Forest;
iii. Urban Development;
iv. Tourism;
V. Municipality/ NAC;

Vi. Revenue;

Vii. Agriculture;

viii. Odisha State Pollution Control Board;
iX. Irrigation;

X. Public Works Department.

(6) The Zonal Master Plan shall not impose anyrictgin on the approved existing land use, infrasuire and
activities, unless so specified in this notificatiand the Zonal Master Plan shall factor in improgat of all
infrastructure and activities to be more efficiantl eco-friendly.

(7) The Zonal Master plan shall provide for restiora of denuded areas, conservation of existingewdiodies,
management of catchment areas, watershed managegnenhdwater management, soil and moisture coateny
needs of local community and such other aspedtseoécology and environment that need attention.

(8) The Zonal Master Plan shall demarcate all thistiag worshipping places, archaeological monumehteritage
structures, villages and urban settlements, typeskinds of forests, tribal areas, agriculturalaaefertile lands, green
areas such as parks and like places, horticulareds, orchards, lakes, wetlands and other watéieband also with
supporting maps and the plan shall be supportéddps giving details of existing and proposed lasd features.

(9) The Zonal Master Plan shall regulate develognrethe Eco-sensitive Zone and shall follow prateid, regulated
and promoted activities specified in the notifioatiso as to ensure Eco-friendly development falilvood security of
local communities.

(10) The Zonal Master Plan shall be a referencaighent for the Monitoring Committee for carrying ots functions
with respect to the provisions given in this notfiion.

3. Measures to be taken by State Governmenithe State Government shall take the following messsdor
giving effect to the provisions of this notificationamely:-

(1) Landuse.- Forests, horticulture areas, agricultural areaskgpand open spaces earmarked for recreationpbpes
in the Eco-sensitive Zone shall not be used or eded into areas for commercial or industrial rtatievelopment
activities:

Provided that the conversion of agricultural land#thin the Eco-sensitive Zone may be permitted & t
recommendation of the Monitoring Committee, andhwihe prior approval of the State Government, tcetrtee
residential needs of local residents, and for dtiies listed in column (2) of the Table in pgraph 4, namely:-

(i) Eco-friendly cottages for temporary occupatmitourists, such as tents, wooden houses, forfieodly tourism
activities;

(if) Widening and strengthening of existing roads @onstruction of new roads;

(iii) Small scale industries not causing pollution;

(iv) Rainwater harvesting; and

(v) Cottage industries including village industriesnvenience stores and local amenities:

Provided further that no use of tribal land shadl jpermitted for commercial and industrial developtne
activities without the prior approval of the St@evernment and without compliance of the provisioharticle 244 of
the Constitution or the law for the time being orde, including the Scheduled Tribes and other ificahl Forest
Dwellers (Recognition of Forest Rights) Act, 20@6of 2007):

Provided also that any error appearing in the lewbrds within the Eco-sensitive Zone shall be extad by
the State Government, after obtaining the viewthefMonitoring Committee, once in each case andctueection of
said error shall be intimated to the Central Gorent in the Ministry of Environment, Forest andn@lte Change:

Provided also that the above correction of erraillshot include change of land use in any case [Exes
provided under this sub-paragraph:
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Provided also that there shall be no consequemthlction in green area, such as forest area amcubgral
area and efforts shall be made to reforest theathasunproductive agricultural areas.

(2) Natural Springs.- The catchment areas of all natural springs slelbbntified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal tdaRBlan and the catchment management plan shdlidven up by the
State Government in such a manner as to prohilsihdrestrict development activities within thectament areas.

(3) Eco-Tourism.{a)The activity relating to tourism within the Esensitive Zone shall be as per Eco-tourism Master
Plan, which shall form part of the Zonal MasterPla

(b) The Eco-tourism Master Plan shall be prepagethé Department of Tourism, Government of Odighadnsultation
with Department of Revenue and Forests, Governofe@tisha.

(c) The Tourism Master Plan shall form a compométhe Zonal Master Plan.
(d) The activities relating to tourism shall beuksged as under, namely: -

(i) No new construction of hotels and resorts shallallowed within 1 km from the boundary of theldiha
Wildlife Sanctuary or upto the extent of the Ecosstve Zone whichever is neared and beyond themte of 1 km.
from the boundary of the Wildlife Sanctuary tiletiextent of the Eco-sensitive Zone, the establistiimienew hotels and
resorts shall be allowed only in pre-defined ansigieated areas for Eco-tourism facilities as peausrison Master Plan.

(ii) All new tourism activities or expansion of sfing tourism activities within the Eco-sensitiverié shall be
in accordance with the guidelines issued by thett@e@overnment in the Ministry of Environment, Est and Climate
Change and the Eco-tourism guidelines issued by Niditional Tiger Conservation Authority with empisaon Eco-
tourism.

(iii) Until the Zonal Master Plan is approved, digment for tourism and expansion of existing teori
activities shall be permitted by the concerned l&guy authorities based on the actual site spedérutiny and
recommendation of the Monitoring Committee.

(4) Monitoring Committee.- Upon completion of the term of the first Monitorigpmmittee, the State Government
shall re-constitute the subsequent Monitoring Cotte®s as per the composition given at para 5, witheferring to the
Central Government.

(5) Natural Heritage.- All sites of valuable natural heritage in the Esmsitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gargesves, caves, points, walks, rides, cliffs, stwll be identified and
preserved and plan shall be drawn up for their gmtain and conservation, within six months from thete of
publication of this notification and such plan stiaim part of the Zonal Master Plan.

(6) Man-made heritage sites.Buildings, structures, artefacts areas and prexiathistorical, architectural, aesthetic,
and cultural significance shall be identified ire thco-sensitive Zone and plans for their consesmaghall be prepared
within six months from the date of publication bt notification and incorporated in the Zonal Maid®lan.

(7) Noise pollution.- The Environment Department of the State Governmer®disha State Pollution Control Board
shall implement the regulations for control of mopollution in the Eco-sensitive Zone in accordanith the provisions
the Noise Pollution (Regulation And Control) Rul28p0 from under the Environment (Protection) A&36.

(8) Air pollution.- Regulations for the control of air pollution in theco-sensitive Zone in accordance with the
provisions of the Air (Prevention and Control ofllBtion) Act, 1981 (14 of 1981) and rules made ¢hwsrder shall be
complied with.

(9) Discharge of effluents.-The discharge of treated effluent in the Eco-samsiZone shall be in accordance with the
provisions of the General Standards for Discharf&mvironmental Pollutants covered under the Emvinental
(Protection) Act, 1986 and rules made therein.

(10) Solid wastes. -Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in the Eco-sensitiven& shall be carried out as per the provisionshef $olid Waste
Management Rules, 2016 published by the Governmkindia in the Ministry of Environment, Forest a@imate
Changevide notification number S.O. 1357 (E), dated theAgril, 2016;

(ii) the inorganic material may be disposed in ani®nmental acceptable manner at site identifiatside the Eco-
sensitive Zone.

(11) Bio-medical waste.-The bio-medical waste management and disposdleirEto-sensitive Zone shall be carried
out as per the provisions of the Bio-Medical Wadenagement Rules, 2016, published by the Goverhofemdia in
the Ministry of Environment, Forest and Climate 6havide notification number G.S.R 343 (E), dated th& Rarch,
2016.

(i) No common treatment facility or incinerationadtbe permitted within the Eco Sensitive Zone.
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(12) Plastic Waste Management The Plastic Waste Management in the Eco-senastone shall be carried out as per
the provisions of the Plastic Waste Management 616 published by the Government of India inMhmistry of
Environment, Forest and Climate Change vide natiio®y number G.S.R 340 (E), dated the 18th Marbthg2

(13) Construction and Demolition Waste Management The Construction and Demolition Waste Managenietie
Eco-sensitive Zone shall be carried out as permptieisions of the Construction and Demolition Wastanagement
Rules, 2016 published by the Government of Indighim Ministry of Environment, Forest and Climatea@be vide
notification number G.S.R 317(E), dated the 29thrd1a2016.

(14) E-waste- The E- waste Management in the Eco-sensitiveeZirall be carried out as per the provisions ofgthe
waste Management Rules, 2016 published by the @t of India in the Ministry of Environment, Feteand
Climate Change.

(15) Vehicular traffic . - The vehicular movement of traffic shall be riedged in a habitat friendly manner and specific
provisions in this regard shall be incorporatedhi@a Zonal Master Plan and till such time as theaZdaster plan is
prepared and approved by the Competent AuthorithénState Government, the Monitoring Committed| shanitor
compliance of vehicular movement under the releyants and the rules and regulations made thereunder

(16) Industrial Units.- (a) No establishment of new wood based industridsmthe proposed Eco-sensitive Zone shall
be permitted except the existing wood based indsstet up as per the law.

(b) No establishment of any new industry causingewaair, soil, noise pollution within the proposedo-
sensitive Zone shall be permitted.

4. List of activities prohibited or to be regulatedor promoted within the Eco-sensitive Zone.All activities in
the Eco-sensitive Zone shall be governed by thegigioms of the Environment (Protection) Act, 198® (of 1986) and
the rules made thereunder including the CoastaluRRégn Zone Notification, 2011 and the Environnanimpact
Assessment Notification, 2006 and other applicédles including the Forest (Conservation) Act, 1989 of 1980), the
Indian Forest Act, 1927 (16 of 1927), the Wildl{férotection) Act 1972 (53 of 1972), and amendmemsle thereto
and be regulated in the manner specified in thdeTladlow, namely:-

Table

Sl. No. Activity Remarks

1) ) ®)

Prohibited activities

1. Commercial mining, stone quarrying anda) All new and existing (minor and major minejaltone quarrying
crushing units. and crushing units are prohibited with immediatéeaf except for
meeting the domestic needs of bona fide local esd&d including
digging of earth for construction or repair of hesisand for
manufacture of country tiles or bricks for housiagd for other,
activities.

(b) The mining operations shall be carried outdnordance with the
order of the Hon’ble Supreme Court dated 04.08.20@6e matter of
T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C) N@2tf 1995
and dated 21.04.2014 in the matter of Goa Founafi® UOI in
W.P.(C) No.435 of 2012.

2. Setting of industries causing pollutionNo new industries and expansion of existing pallgitindustries in
(Water, Air, Soil, Noise, etc.). the Eco-sensitive Zone shall be permitted.

Only non-polluting industries shall be allowed viitiEco-sensitive
Zone as per classification of Industries in thedglines issued by th
Central Pollution Control Board in February 2016lesa so specifieg
in this notification. In addition, non-polluting ttage industries shall
be promoted.

14

3. Establishment of major thermal and Prohibited (except as otherwise provided) as pplicgble laws.
hydroelectric project.

4, Use or production or processing of any Prohibited (except as otherwise provided) as pplicgble laws.
hazardous substances.

5. Discharge of untreated effluents in natural| Prohibited (except as otherwise provided) as pplicable laws
water bodies or land area.

6. Setting of new saw mills. No new or expansion xisting saw mills shall be permitted within

the Eco-sensitive Zone.
7. Commercial use of firewood. Prohibited (exceptthewise provided) as per applicable laws.
8. Use of plastic bags. Prohibited (except as otheprovided) as per applicable laws.

9. Setting up of brick kilns. Prohibited (except dsevwise provided) as per applicable laws
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Regulated activities

10.

Commercial
resorts.

establishment of hotels a

nélo new commercial hotels and resorts shall be grthiwithin one
kilometre of the boundary of the Protected Are&afdiha Wildlife
Sanctuary or upto the extent of the Eco-sensitivreZ whichever ig
nearer, except for small temporary structures faro-Burism
activities.

Provided that, beyond one kilometre from the bouypdaf the
protected Area or upto the extent of Eco-sensitimee whichever is
nearer, all new tourist activities or expansioneafsting activities
shall be in conformity with the Tourism Master Pkard guidelines a
applicable.

11.

Construction activities

No new commercial construction of any kind shall ermitted
within one Kilometre from the boundary of the Paiésl Area or uptg
extent of the Eco-sensitive Zone whichever is rneare

Provided that, local people shall be permitted tadartake
construction in their land for their use includiting activities listed in
sub- paragraph (1) of paragraph 6 as per buildiyegléws to meet
the residential needs of the local residents such:-

(i) widening and strengthening of existing roads @aonstruction of|
new roads;

(i) construction and renovation of infrastructarmed civic amenities;

(iii) cottage industries including village industsi convenience store
& local amenities supporting and Eco-tourism inohgdhome stays
and

(iv) Promoted activities listed in this Notificatio
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12.

Small scale non polluting industries.

Non polluting industries termed as White Category psr
classification of industries issued by the Centralll®on Control
Board in February 2016 and non-hazardous, smalésaadl service
industry, agriculture, floriculture, horticulture agro-based industr
producing products from indigenous materials fréwe Eco-sensitive
Zone shall be permitted by the Competent Authority.

y

13.

Felling of Trees

(a) There shall be no felling of trees on the fomsGovernment o
revenue or private lands without prior permissidrttee competent
authority in the State Government.

(b) The felling of trees shall be regulated in ademce with the

provisions of the concerned Central or State Actsthe rules made

thereunder.

D

14.

Erection of electrical and communication
towers and laying of cables and other
infrastructures.

Regulated under applicable laws except railway lindisderground
cabling may be promoted.

15.

Widening and strengthening of existing
roads and construction of new roads.

Shall be done with mitigation measures, as periegdge laws, ruleg
and regulation and available guidelines.

16.

Protection of Hill Slopes and river banks.

Reguatader applicable laws.

17.

Movement of vehicular traffic at night.

Regulated Eommercial purpose under applicable laws.

18.

Discharge of treated waste water/effluents
natural water bodies or land area.

iThe discharge of treated waste water/effluents| dk@lavoided to
enter into the water bodies. Efforts to be madedoycle and reuse g
treated waste water. Otherwise the discharge odtede waste
water/effluent shall be regulated as per appliciss.

=

19.

Commercial use and extraction of surface
and ground water.

Regulated under applicable law.

20.

Air, vehicular and Noise pollution.

Regulated undpplicable laws.

21.

Introduction of Exotic species.

Regulated undetiegble laws.

22.

Commercial Sign boards and hoardings.

Regulatedramgdicable laws.
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23. Migratory graziers. Regulated under applicableslawd as per Zonal Master Plan.
24. Infrastructure including civic amenities Shall be done with mitigation measures, as pericgge laws, ruleg
and regulation and available guidelines.
25. Open Well, Bore Well etc. for agriculture of Regulated and the activity should be strictly mamitb by the
other usage appropriate authority.
26. Biomedical Waste Management. Regulated under ajpdicaws.
27. Collection of Forest produce or Non-Timber Regulated under applicable laws except for locapfeeo
Forest Produce (NTFP).
28. Under taking other activities related to Prohibited except for official monitoring/survey bthe Forest
tourism like over flying the Eco-sensitive | Department.
Zone area by hot air balloon, helicopter,
drones, Microlites, etc.
29. Solid Waste Management. Regulated under applidabie
30. Eco-tourism. Regulated under applicable laws.
Promoted activities
31. Ongoing agriculture and horticulture practices| Permitted under applicable laws for use of locals.
by local communities along with dairies, dairy
farming, aquaculture and fisheries.
32. Organic farming. Shall be actively promoted.
33. Adoption of green technology for all activities.| Shall be actively promoted.
34. Rain water harvesting. Shall be actively promoted.
35. Cottage industries including village artisans. Sbalactively promoted.
36. Use of renewable energy and fuels. Bio gas, siglar étc. to be actively promoted
37. Agro Forestry. Shall be actively promoted.
38. Use of eco-friendly transport. Shall be activelgmoted.
39. Skill Development. Shall be actively promoted.
40. Restoration of Degraded Land/ Forests/ Habitat. |l 8keaactively promoted.
41. Environmental Awareness . Shall be actively pradot
5. Monitoring Committee.- (1) The Central Government hereby constitutes s Monitoring Committee, for

effective monitoring of the provisions of this rfiation under sub-section (3) of section 3 of tHevironment
(Protection) Act, 1986. Upon completion of the tesfithe first Monitoring Committee, the State Gaweent shall re-
constitute the subsequent Monitoring Committeepeasthe following composition without referring tiee same to the

Central Government.

(i)
(ii)

(iii)

District Collector, Balasore

An expert in the area of ecology and environmertiganominated by the Government of Odisha for @égder
- Member;

of three years and

- Chairman;

One representative of Non-governmental Organisdtimrking in the field of environment including litage
conservation) to be nominated by the Governmenrindifa for a period of three years

- Member;
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(iv) Regional Officer, Odisha State Pollution ControkiBid, Balasore - Member;
(v) Divisional Forest Officer cum Wildlife Warden, Bpdada - Member;
(vi) Sub- Collector, Kaptipada (Udala) - Member;
(vii) Superintendent of Police, Balasore - Member;
(viii) Superintendent of Police, Mayurbhanj - Member;
(ix) Member, State Bio Diversity Board - Member;
x) Divisional Forest Officer cum WL Warden, Balasore - Member-Secretary.

6. Terms of Reference.{1) The tenure of the Monitoring Committee shall bedqueriod of three years from the date
of issue of notification.

(2) The Monitoring Committee shall monitor the cdiapce of the provisions of this notification.

(3) The Monitoring Committee shall not allow thdigities that are covered in the Schedule to théfinations of the
Government of India in the erstwhile Ministry of WHrmnment and Forests namely, the Environmentgbaah
Assessment, 2006 published vide number S.O. 1583éfed the 12 September, 2006, and the Coastal Regulation
Zone, 2011, vide number S.0. No. 19(E) datBdanuary, 2011 and subsequent amendments thendiaya falling in

the Eco-sensitive Zone, including the prohibitetivittes as specified in the Table under paragrdpiereof. Only
white categories of industries shall be conside®dpecified in the guidelines issued by the CeRwHution Control
Board PCB for “Classification of Industries, 2016”.

(4) The activities that are not covered in the Scife to the notification of the Government of Indathe erstwhile
Ministry of Environment and Forests vide number SLEB3(E), dated the {4eptember, 2006 and vide number.S.O.
19 (E) dated the"™January, 2011 and are falling in the Eco-sensifluee, except for the prohibited activities as
specified in the Table under paragraph 4 therdwll e scrutinised by the Monitoring Committeedzhen the actual
site-specific conditions and referred to the conedrRegulatory Authorities.

(5) The Member Secretary of the Monitoring Comneittr the concerned Commissioner shall be compétefite
complaints under section 19 of the Environment t@tion) Act, 1986 (29 of 1986) against any perseimo
contravenes the provisions of this notification.

(6) The Monitoring Committee may invite represent or experts from concerned Departments, reptatiees from
Industry Associations or concerned stakeholdeessist in its deliberations depending on the reqguénts on issue to
issue basis.

(7) The Monitoring Committee shall submit the arlnaction taken report of its activities as or’'3arch of every
year by 38 June of that year to the Chief Wild Life Wardentloé State Government under intimation the Ministfy
Environment, Forest and Climate Change as per pref@ppended #&nnexure 1V.

(8) The Central Government in the Ministry of Emviment, Forest and Climate Change may give su€letibns, as it
deems fit, to the Monitoring Committee for effeetigischarge of its functions.

7. The Central Government and State Government rpagify additional measures, if any, for giving effao
provisions of this notification.

8. The provisions of this notification shall be sudtj¢o the orders, if any, passed, or to be padsgdhe Hon'ble
Supreme Court of India or the High Court or NatidBeeen Tribunal.

[F. No. 25/189/2015-ESZ-RE]
LALIT KAPUR, Scientist ‘G’
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Annexure-|

Map of Kuldiha Wildlife Sanctuary, Odisha along with Eco-sensitive Zone
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Annexure-1 A
Geo Co-ordinates of Kuldiha Wildlife Sanctuary
Boundary GPS Location
Pillar No. North (Latitude) East (Longitude)

1 21 28 38.02 86 33 38.88
2 21 28 43.46 86 33 38.84
3 21 28 48.38 86 33 38.81
4 21 28 54.46 86 33 41.93
5 21 28 56.46 86 33 42.96
6 21 29 0.82 86 33 44.85
7 21 29 5.35 86 33 46.81
8 21 29 11.41 86 33 50.38
9 21 29 17.2 86 33 53.67
10 21 29 22.65 86 33 56.24
11 21 29 23.56 86 34 3.47
12 21 29 25.26 86 34 8.98
13 21 29 27.03 86 34 14.72
14 21 29 27.94 86 34 18.86
15 21 29 28.83 86 34 22.90
16 21 29 28.89 86 34 26.34
17 21 29 27.9 86 34 28.06
18 21 29 26.4 86 34 28.95
19 21 29 22.86 86 34 28.81
20 21 29 19.58 86 34 28.68
21 21 29 13.36 86 34 28.81
22 21 29 5.92 86 34 31.02
23 21 28 59.92 86 34 31.12
24 21 28 58.07 86 34 31.20
25 21 28 57.49 86 34 33.10
26 21 28 51.62 86 34 34.45
27 21 28 48.87 86 34 36.35
28 21 28 47.17 86 34 39.06
29 21 28 45.99 86 34 41.83
30 21 28 45.71 86 34 45.94
31 21 28 46.45 86 34 48.70
32 21 28 49.94 86 34 51.93
33 21 28 53.05 86 34 53.58
34 21 28 56.01 86 34 53.34
35 21 29 1.62 86 34 50.00
36 21 29 6.06 86 34 47.38
37 21 29 7.91 86 34 47.38
38 21 29 9.46 86 34 47.85
39 21 29 9.69 86 34 49.11
40 21 29 9.39 86 34 50.93
41 21 29 4.84 86 34 57.63
42 21 29 0.47 86 35 2.42
43 21 28 59.15 86 35 5.98
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44 21 28 59.16 86 35 9.69
45 21 28 58.2 86 35 12.46
46 21 28 55.55 86 35 15.23
47 21 28 54.52 86 35 17.92
48 21 28 54.82 86 35 20.29
49 21 28 58.37 86 35 22.02
50 21 29 3.93 86 35 23.04
51 21 29 11.84 86 35 23.80
52 21 29 16.51 86 35 24.27
53 21 29 22.21 86 35 25.99
54 21 29 27.98 86 35 27.24
55 21 29 33.9 86 35 26.51
56 21 29 36.78 86 35 26.90
57 21 29 37.9 86 35 28.63
58 21 29 38.43 86 35 33.93
59 21 29 38.52 86 35 42.38
60 21 29 36.97 86 35 44.52
61 21 29 34.98 86 35 46.35
62 21 29 32.32 86 35 47.38
63 21 29 28.55 86 35 47.95
64 21 29 25.51 86 35 48.11
65 21 29 24.18 86 35 48.43
66 21 29 23.52 86 35 49.46
67 21 29 23.01 86 35 53.73
68 21 29 22.29 86 35 58.71
69 21 29 21.7 86 36 2.11
70 21 29 20.67 86 36 4.17
71 21 29 18.53 86 36 5.84
72 21 29 14.98 86 36 7.27
73 21 29 9.82 86 36 12.90
74 21 29 9.17 86 36 20.64
75 21 29 7.86 86 36 30.61
76 21 29 7.12 86 36 41.68
77 21 29 7.14 86 36 49.29
78 21 29 4.47 86 36 56.48
79 21 29 1.53 86 37 3.47
80 21 28 59.1 86 37 9.26
81 21 28 56.13 86 37 16.33
82 21 28 53.85 86 37 21.83
83 21 28 51.84 86 37 26.70
84 21 28 50.54 86 37 30.65
85 21 28 50.26 86 37 36.34
86 21 28 50.78 86 37 39.26
87 21 28 50.48 86 37 43.67
88 21 28 51.74 86 37 43.75
89 21 28 54.26 86 37 45.87
20 21 28 55.81 86 37 48.40
91 21 28 57.89 86 37 48.00
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92 21 28 59.44 86 37 48.31
93 21 29 1.44 86 37 49.02
94 21 29 3.44 86 37 50.99
95 21 29 4.11 86 37 52.09
96 21 29 4.26 86 37 53.52
97 21 29 3.38 86 37 55.26
98 21 29 3.08 86 37 56.44
99 21 29 3.45 86 37 57.15
100 21 29 4.19 86 37 57.39
101 21 29 5.01 86 37 57.15
102 21 29 6.93 86 37 54.70
103 21 29 8.99 86 37 51.92
104 21 29 9.95 86 37 50.89
105 21 29 12.91 86 37 51.76
106 21 29 15.83 86 37 52.36
107 21 29 21.5 86 37 55.77
108 21 29 24.32 86 37 58.68
109 21 29 25.14 86 38 1.45
110 21 29 24.85 86 38 4.45
111 21 29 23.08 86 38 8.09
112 21 29 21.9 86 38 8.81
113 21 29 20.57 86 38 8.65
114 21 29 18.64 86 38 6.76
115 21 29 16.49 86 38 4.95
116 21 29 13.61 86 38 4.56
117 21 29 11.68 86 38 4.96
118 21 29 9.17 86 38 8.13
119 21 29 7.26 86 38 12.32
120 21 29 5.86 86 38 15.80
121 21 29 4.35 86 38 20.09
122 21 29 2.48 86 38 23.87
123 21 29 0.93 86 38 26.25
124 21 28 57.38 86 38 29.34
125 21 28 57.91 86 38 35.11
126 21 28 58.29 86 38 39.46
127 21 28 58.3 86 38 41.27
128 21 28 56.9 86 38 4491
129 21 28 56.91 86 38 50.37
130 21 28 56.99 86 38 53.84
131 21 28 57.44 86 38 56.61
132 21 28 58.7 86 38 58.35
133 21 29 0.55 86 38 58.89
134 21 29 3.64 86 38 56.55
135 21 29 5.06 86 38 55.18
136 21 29 7.8 86 38 55.48
137 21 29 10.83 86 38 56.26
138 21 29 13.57 86 38 57.28
139 21 29 16.83 86 38 59.57
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140 21 29 21.95 86 39 5.01
141 21 29 24.84 86 39 9.27
142 21 29 26.7 86 39 12.19
143 21 29 26.93 86 39 16.22
144 21 29 26.04 86 39 19.23
145 21 29 23.77 86 39 26.74
146 21 29 21.19 86 39 33.78
147 21 29 18.91 86 39 37.90
148 21 29 15.88 86 39 41.46
149 21 29 10.85 86 39 43.61
150 21 29 6.64 86 39 44.33
151 21 29 2.72 86 39 46.47
152 21 28 58.74 86 39 50.51
153 21 28 56.01 86 39 53.84
154 21 28 53.12 86 39 56.30
155 21 28 50.02 86 39 57.33
156 21 28 47.21 86 39 55.76
157 21 28 42.83 86 39 52.37
158 21 28 39.57 86 39 49.93
159 21 28 38.68 86 39 49.37
160 21 28 36.47 86 39 50.09
161 21 28 34.99 86 39 50.09
162 21 28 33.8 86 39 49.23
163 21 28 32.24 86 39 46.78
164 21 28 29.28 86 39 46.39
165 21 28 25.8 86 39 44.90
166 21 28 24.32 86 39 42.61
167 21 28 22.84 86 39 41.35
168 21 28 20.32 86 39 41.04
169 21 28 12.77 86 39 39.16
170 21 28 10.55 86 39 40.59
171 21 28 8.27 86 39 44.23
172 21 28 9.76 86 39 48.89
173 21 28 11.55 86 39 55.92
174 21 28 13.48 86 40 3.19
175 21 28 14.46 86 40 11.72
176 21 28 14.23 86 40 20.46
177 21 28 13.54 86 40 29.90
178 21 28 12.05 86 40 35.61
179 21 28 9.09 86 40 41.76
180 21 28 7.98 86 40 45.53
181 21 28 7.8 86 40 49.31
182 21 28 9.76 86 40 53.78
183 21 28 13.03 86 40 57.94
184 21 28 15.17 86 41 1.22
185 21 28 16.11 86 41 5.69
186 21 28 16.12 86 41 12.45
187 21 28 16.22 86 41 16.32

479



72 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(ii)]
188 21 28 17.48 86 41 17.38
189 21 28 21.04 86 41 17.75
190 21 28 24.96 86 41 17.74
191 21 28 29.8 86 41 16.59
192 21 28 32.13 86 41 14.40
193 21 28 34.08 86 41 12.71
194 21 28 35.28 86 41 12.11
195 21 28 35.37 86 41 11.11
196 21 28 31.74 86 41 8.34
197 21 28 30.53 86 41 7.15
198 21 28 30.34 86 41 5.46
199 21 28 31.18 86 41 4.07
200 21 28 32.94 86 41 2.57
201 21 28 334 86 41 1.88
202 21 28 33.61 86 40 56.80
203 21 28 36.93 86 40 59.58
204 21 28 37.67 86 40 56.63
205 21 28 36.74 86 40 54.12
206 21 28 33.88 86 40 50.01
207 21 28 30.23 86 40 43.11
208 21 28 27.68 86 40 34.46
209 21 28 26.79 86 40 31.09
210 21 28 24.96 86 40 26.42
211 21 28 24.58 86 40 22.34
212 21 28 25.14 86 40 20.55
213 21 28 27.28 86 40 18.96
214 21 28 30.62 86 40 19.05
215 21 28 33.32 86 40 19.84
216 21 28 35.93 86 40 21.23
217 21 28 38.26 86 40 21.52
218 21 28 40.86 86 40 21.02
219 21 28 42.35 86 40 21.11
220 21 28 44,77 86 40 22.90
221 21 28 46.26 86 40 24.68
222 21 28 46.64 86 40 27.36
223 21 28 46.46 86 40 29.45
224 21 28 45.44 86 40 31.44
225 21 28 45.07 86 40 34.32
226 21 28 45.45 86 40 36.91
227 21 28 45.73 86 40 40.09
228 21 28 45 86 40 43.86
229 21 28 43.65 86 40 48.88
230 21 28 42.95 86 40 52.44
231 21 28 42.23 86 40 54.80
232 21 28 41.49 86 40 57.49
233 21 28 41.4 86 40 59.67
234 21 28 41.87 86 41 2.95
235 21 28 42.93 86 41 5.62
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236 21 28 44.49 86 41 8.27
237 21 28 49.64 86 41 12.28
238 21 28 54.32 86 41 17.44
239 21 28 56.34 86 41 21.39
240 21 28 57.47 86 41 25.93
241 21 28 57.36 86 41 28.68
242 21 28 57.48 86 41 30.35
243 21 28 58.37 86 41 31.54
244 21 28 57.03 86 41 32.98
245 21 28 56.04 86 41 37.41
246 21 28 55.37 86 41 39.80
247 21 28 53.7 86 41 44.23
248 21 28 54.36 86 41 49.83
249 21 28 57.16 86 41 55.66
250 21 28 59.14 86 41 59.63
251 21 29 0.66 86 42 3.23
252 21 29 0.9 86 42 6.70
253 21 29 1.71 86 42 9.56
254 21 29 1.95 86 42 11.79
255 21 29 1.37 86 42 13.78
256 21 28 59.75 86 42 15.02
257 21 28 53.47 86 42 15.41
258 21 28 47.2 86 42 14.55
259 21 28 43.33 86 42 13.19
260 21 28 38.45 86 42 12.56
261 21 28 35 86 42 11.64
262 21 28 31.55 86 42 10.73
263 21 28 29.17 86 42 9.71
264 21 28 25.97 86 42 8.33
265 21 28 22.16 86 42 6.34
266 21 28 19.78 86 42 5.09
267 21 28 16.66 86 42 3.72
268 21 28 12.59 86 42 3.05
269 21 28 9.69 86 42 2.57
270 21 28 8.51 86 42 4.61
271 21 28 7.7 86 42 7.51
272 21 28 7.07 86 42 10.61
273 21 28 4.45 86 42 10.32
274 21 28 0.09 86 42 7.43
275 21 27 56.1 86 42 4.73
276 21 27 51.75 86 42 2.32
277 21 27 50.02 86 42 1.16
278 21 27 49.39 86 41 59.90
279 21 27 49.38 86 41 57.10
280 21 27 49.02 86 41 55.16
281 21 27 48.2 86 41 54.78
282 21 27 42.22 86 41 55.08
283 21 27 39.68 86 41 55.18
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284 21 27 38.69 86 41 57.79
285 21 27 37.52 86 41 59.93
286 21 27 36.98 86 42 0.80
287 21 27 35.71 86 42 0.61
288 21 27 35.34 86 41 59.54
289 21 27 34.92 86 41 56.86
290 21 27 34.7 86 41 55.48
291 21 27 33.52 86 41 53.64
292 21 27 31.8 86 41 53.16
293 21 27 30.53 86 41 53.36
294 21 27 29.45 86 41 55.49
295 21 27 29.04 86 41 57.88
296 21 27 27.73 86 41 55.01
297 21 27 26.18 86 41 52.88
298 21 27 22.56 86 41 49.62
299 21 27 18.97 86 41 47.41
300 21 27 13.22 86 41 43.93
301 21 27 10.5 86 41 41.46
302 21 27 8.58 86 41 38.65
303 21 27 7.31 86 41 37.18
304 21 27 7.83 86 41 39.18
305 21 27 9.12 86 41 41.52
306 21 27 10.6 86 41 47.20
307 21 27 13.33 86 41 50.47
308 21 27 15.01 86 41 52.67
309 21 27 18.13 86 41 55.60
310 21 27 19.42 86 41 59.71
311 21 27 20.53 86 42 4.80
312 21 27 22 86 42 9.10
313 21 27 25.13 86 42 16.14
314 21 27 28.25 86 42 21.42
315 21 27 32.65 86 42 25.47
316 21 27 36.33 86 42 28.85
317 21 27 36.33 86 42 30.42
318 21 27 35.6 86 42 32.18
319 21 27 34.5 86 42 32.18
320 21 27 31.94 86 42 31.01
321 21 27 27.17 86 42 29.06
322 21 27 24.97 86 42 29.26
323 21 27 20.75 86 42 29.86
324 21 27 15.25 86 42 28.11
325 21 27 11.45 86 42 26.39
326 21 27 11 86 42 31.03
327 21 27 9.92 86 42 36.32
328 21 27 7.52 86 42 43.04
329 21 27 6.19 86 42 47.04
330 21 27 7.05 86 42 52.72
331 21 27 5.61 86 42 57.88
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332 21 27 2.96 86 43 3.05
333 21 27 1.76 86 43 7.57
334 21 27 4.07 86 43 15.82
335 21 27 5.52 86 43 20.33
336 21 27 4.57 86 43 24.98
337 21 27 2.52 86 43 29.24
338 21 27 2.89 86 43 34.53
339 21 27 2.05 86 43 39.70
340 21 26 57.23 86 43 47.58
341 21 26 55.67 86 43 52.10
342 21 26 55.19 86 43 56.10
343 21 26 55.69 86 44 1.39
344 21 26 56.73 86 44 3.87
345 21 27 0.07 86 44 0.78
346 21 27 3.33 86 43 59.56
347 21 27 7.87 86 43 59.10
348 21 27 11.84 86 43 58.03
349 21 27 15.24 86 43 57.42
350 21 27 18.79 86 43 57.11
351 21 27 22.21 86 43 57.50
352 21 27 24.44 86 43 57.50
353 21 27 25.72 86 43 57.49
354 21 27 26.25 86 43 57.72
355 21 27 26.25 86 43 58.52
356 21 27 25.62 86 43 58.86
357 21 27 26.04 86 43 59.77
358 21 27 27.11 86 44 0.45
359 21 27 28.78 86 44 2.03
360 21 27 30.7 86 44 4.99
361 21 27 32.83 86 44 8.96
362 21 27 34.65 86 44 13.05
363 21 27 355 86 44 14.87
364 21 27 33.16 86 44 15.55
365 21 27 30.72 86 44 16.35
366 21 27 28.06 86 44 17.15
367 21 27 25.4 86 44 17.16
368 21 27 21.78 86 44 16.60
369 21 27 18.27 86 44 16.49
370 21 27 15.5 86 44 17.52
371 21 27 13.27 86 44 19.79
372 21 27 11.14 86 44 21.79
373 21 27 8.15 86 44 25.06
374 21 27 6.38 86 44 27.89
375 21 27 5.1 86 44 32.42
376 21 27 3.29 86 44 34.13
377 21 27 1.62 86 44 34.43
378 21 26 59.85 86 44 40.11
379 21 26 58.25 86 44 44.59
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380 21 26 57.45 86 44 46.82
381 21 26 56.49 86 44 49.92
382 21 26 56.97 86 44 51.81
383 21 26 55.52 86 44 51.65
384 21 26 52.14 86 44 50.10
385 21 26 45.85 86 44 47.19
386 21 26 40.05 86 44 46.68
387 21 26 34.74 86 44 48.41
388 21 26 29.26 86 44 47.39
389 21 26 24.1 86 44 45.51
390 21 26 20.4 86 44 42.76
391 21 26 17.94 86 44 40.25
392 21 26 15.51 86 44 36.25
393 21 26 11.82 86 44 34.69
394 21 26 10.97 86 44 34.43
395 21 26 10.25 86 44 32.76
396 21 26 9.88 86 44 29.79
397 21 26 8.67 86 44 28.37
398 21 26 5.16 86 44 26.57
399 21 26 2.14 86 44 23.35
400 21 26 0.8 86 44 20.77
401 21 26 2.85 86 44 18.58
402 21 26 3.09 86 44 15.87
403 21 26 1.52 86 44 14.58
404 21 25 58.01 86 44 12.65
405 21 25 54.39 86 44 10.85
406 21 25 52.09 86 44 10.08
407 21 25 49.19 86 44 9.57
408 21 25 47.5 86 44 11.25
409 21 25 46.54 86 44 15.38
410 21 25 45.1 86 44 17.45
411 21 25 42.08 86 44 17.32
412 21 25 39.3 86 44 16.81
413 21 25 37.73 86 44 17.72
414 21 25 32.06 86 44 22.76
415 21 25 28.3 86 44 25.38
416 21 25 23.46 86 44 28.76
417 21 25 18.78 86 44 25.33
418 21 25 16.2 86 44 22.06
419 21 25 12.97 86 44 18.80
420 21 25 7.97 86 44 15.03
421 21 25 4.43 86 44 12.80
422 21 25 0.4 86 44 9.54
423 21 24 56.85 86 44 6.45
424 21 24 54.43 86 44 2.84
425 21 24 52.65 86 43 59.23
426 21 24 50.39 86 43 55.96
427 21 24 47.32 86 43 52.19

488



[am 1—@vg 3(ii) ] WA T SIS @ STHINOT 77
428 21 24 41.84 86 43 48.24
429 21 24 38.52 86 43 44.29
430 21 24 37.87 86 43 41.54
431 21 24 37.86 86 43 34.32
432 21 24 35.92 86 43 30.19
433 21 24 30.75 86 43 24.70
434 21 24 25.11 86 43 21.10
435 21 24 21.74 86 43 20.09
436 21 24 17.7 86 43 18.87
437 21 24 14.96 86 43 17.33
438 21 24 9.8 86 43 13.90
439 21 24 2.86 86 43 9.61
440 21 24 6.46 86 43 11.84
441 21 24 0.12 86 43 5.84
442 21 23 59.15 86 43 2.57
443 21 23 58.66 86 42 57.93
444 21 23 57.84 86 42 52.77
445 21 23 55.58 86 42 51.22
446 21 23 55.09 86 42 51.23
447 21 23 52.52 86 42 51.23
448 21 23 50.11 86 42 50.55
449 21 23 49.48 86 42 48.85
450 21 23 48.97 86 42 47.45
451 21 23 49.33 86 42 45.26
452 21 23 49.4 86 42 44.83
453 21 23 48.61 86 42 44.66
454 21 23 47.55 86 42 44.25
455 21 23 46.97 86 42 43.53
456 21 23 46.59 86 42 42.61
457 21 23 46.68 86 42 41.58
458 21 23 46.97 86 42 40.03
459 21 23 47.83 86 42 38.80
460 21 23 49.08 86 42 36.32
461 21 23 50.05 86 42 35.39
462 21 23 50.89 86 42 35.28
463 21 23 50.19 86 42 34.47
464 21 23 46.85 86 42 30.60
465 21 23 43.46 86 42 27.17
466 21 23 39.75 86 42 24.60
467 21 23 36.69 86 42 20.13
468 21 23 33.29 86 42 13.95
469 21 23 30.69 86 42 10.02
470 21 23 27.48 86 42 5.19
471 21 23 22.81 86 42 5.71
472 21 23 20.39 86 42 7.44
473 21 23 18.14 86 42 9.85
474 21 23 15.73 86 42 10.03
475 21 23 14.92 86 42 8.31
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476 21 23 15.24 86 42 6.76
477 21 23 18.94 86 42 4.00
478 21 23 24.25 86 42 2.44
479 21 23 28.11 86 41 59.68
480 21 23 29.23 86 41 56.93
481 21 23 28.75 86 41 54.18
482 21 23 21.65 86 41 46.97
483 21 23 14.23 86 41 43.20
484 21 23 8.11 86 41 41.67
485 21 23 4.17 86 41 40.33
486 21 22 59.57 86 41 38.76
487 21 22 54.41 86 41 38.26
488 21 22 51.35 86 41 37.75
489 21 22 50.39 86 41 39.47
490 21 22 52.01 86 41 46.17
491 21 22 56.69 86 41 52.18
492 21 23 1.85 86 41 57.33
493 21 23 4.11 86 42 0.59
494 21 23 541 86 42 3.34
495 21 23 6.38 86 42 7.81
496 21 23 7.03 86 42 12.28
497 21 23 5.43 86 42 15.04
498 21 23 2.69 86 42 16.59
499 21 23 0.28 86 42 16.25
500 21 22 53.02 86 42 11.62
501 21 22 45.76 86 42 5.62
502 21 22 41.25 86 42 3.56
503 21 22 37.38 86 42 2.88
504 21 22 32.55 86 42 5.64
505 21 22 28.37 86 42 4.79
506 21 22 25.3 86 42 1.02
507 21 22 22.4 86 41 59.99
508 21 22 18.86 86 42 3.26
509 21 22 16.44 86 42 2.07
510 21 22 13.86 86 42 0.52
511 21 22 12.73 86 41 58.98
512 21 22 10.14 86 41 53.48
513 21 22 6.75 86 41 47.99
514 21 22 5.86 86 41 47.17
515 21 22 4.49 86 41 45.93
516 21 22 1.92 86 41 45.93
517 21 21 59.5 86 41 46.63
518 21 21 55.17 86 41 49.37
519 21 21 49.69 86 41 52.84
520 21 21 43.24 86 41 50.27
521 21 21 41.3 86 41 47.69
522 21 21 41.25 86 41 47.44
523 21 21 40.08 86 41 46.04
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524 21 21 38.69 86 41 42.80
525 21 21 38.77 86 41 37.89
526 21 21 39.32 86 41 33.27
527 21 21 41.24 86 41 30.03
528 21 21 44.92 86 41 27.57
529 21 21 48.13 86 41 24.32
530 21 21 50.88 86 41 19.70
531 21 21 51.79 86 41 17.05
532 21 21 45.1 86 41 11.75
533 21 21 52.29 86 41 6.35
534 21 21 57.41 86 41 2.50
535 21 22 1.37 86 40 58.64
536 21 22 2.09 86 40 54.01
537 21 22 2.44 86 40 49.38
538 21 22 2.52 86 40 42.19
539 21 22 2.59 86 40 34.72
540 21 22 2.58 86 40 28.41
541 21 22 2.57 86 40 22.19
542 21 22 2.37 86 40 13.71
543 21 22 2.18 86 40 9.85
544 21 22 4.53 86 40 7.34
545 21 22 7.24 86 40 7.91
546 21 22 10.31 86 40 9.45
547 21 22 12.66 86 40 9.63
548 21 22 17.71 86 40 6.92
549 21 22 20.96 86 40 5.37
550 21 22 29.63 86 40 4.00
551 21 22 42.81 86 40 1.85
552 21 22 57.95 86 39 58.81
553 21 23 10.97 86 39 56.20
554 21 23 20.54 86 39 53.09
555 21 23 23.07 86 39 52.12
556 21 23 27.05 86 39 54.23
557 21 23 34.1 86 40 0.00
558 21 23 36.99 86 39 57.29
559 21 23 38.97 86 39 53.05
560 21 23 40.76 86 39 48.80
561 21 23 42.74 86 39 46.48
562 21 23 45.81 86 39 45.12
563 21 23 49.6 86 39 42.61
564 21 23 50.86 86 39 39.90
565 21 23 51.34 86 39 31.88
566 21 23 50.87 86 39 25.38
567 21 23 52.22 86 39 21.76
568 21 23 57.85 86 39 17.17
569 21 24 0.75 86 39 14.44
570 21 24 1.45 86 39 13.79
571 21 24 3.47 86 39 10.18
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572 21 24 3.46 86 39 6.56
573 21 24 2.78 86 39 2.23
574 21 24 1.33 86 38 59.48
575 21 23 58.06 86 38 56.43
576 21 23 55.74 86 38 55.95
577 21 23 53.34 86 38 56.05
578 21 23 50.2 86 38 57.94
579 21 23 46.31 86 38 59.43
580 21 23 43.54 86 38 59.83
581 21 23 41.22 86 38 58.45
582 21 23 38.07 86 38 56.48
583 21 23 34.21 86 38 53.44
584 21 23 31.41 86 38 53.64
585 21 23 28.7 86 38 51.23
586 21 23 23.71 86 38 40.17
587 21 23 20.54 86 38 34.16
588 21 23 18.15 86 38 30.92
589 21 23 15.57 86 38 27.43
590 21 23 10.59 86 38 20.70
591 21 23 7.65 86 38 15.65
592 21 23 6.74 86 38 12.52
593 21 23 4.87 86 38 5.94
594 21 23 4.23 86 37 59.28
595 21 23 1.29 86 37 55.68
596 21 22 57.22 86 37 51.35
597 21 22 49.09 86 37 46.80
598 21 22 43.68 86 37 43.08
599 21 22 35.44 86 37 34.66
600 21 22 30.46 86 37 31.18
601 21 22 28.76 86 37 29.99
602 21 22 21.96 86 37 27.16
603 21 22 16.12 86 37 24.73
604 21 22 9.57 86 37 21.62
605 21 22 5.62 86 37 15.68
606 21 22 4.76 86 37 8.74
607 21 22 2.78 86 37 2.74
608 21 21 58.26 86 36 58.32
609 21 21 52.14 86 36 53.73
610 21 21 49.65 86 36 50.37
611 21 21 48.52 86 36 46.76
612 21 21 49.28 86 36 43.06
613 21 21 53.37 86 36 39.35
614 21 21 53.37 86 36 37.12
615 21 21 51.85 86 36 34.71
616 21 21 49.57 86 36 32.49
617 21 21 43.52 86 36 30.69
618 21 21 37.65 86 36 28.28
619 21 21 33.47 86 36 25.09
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620 21 21 28.17 86 36 21.04
621 21 21 23.56 86 36 13.10
622 21 21 21.52 86 36 5.10
623 21 21 22.25 86 35 57.23
624 21 21 22.24 86 35 53.79
625 21 21 21.29 86 35 48.55
626 21 21 19.39 86 35 47.14
627 21 21 12.96 86 35 45.95
628 21 21 9.56 86 35 46.96
629 21 21 1.81 86 35 49.21
630 21 20 58.09 86 35 49.30
631 21 20 58.24 86 35 42.29
632 21 20 59.74 86 35 33.25
633 21 21 2.09 86 35 26.03
634 21 21 3.78 86 35 23.49
635 21 21 8.04 86 35 20.39
636 21 21 11.68 86 35 17.93
637 21 21 14.93 86 35 17.14
638 21 21 17.8 86 35 16.59
639 21 21 20.34 86 35 16.41
640 21 21 23.89 86 35 16.76
641 21 21 23.89 86 35 15.13
642 21 21 26.08 86 35 14.40
643 21 21 27.94 86 35 13.13
644 21 21 27.26 86 35 11.69
645 21 21 25.23 86 35 11.70
646 21 21 22.7 86 35 12.61
647 21 21 21.68 86 35 12.61
648 21 21 21.51 86 35 11.17
649 21 21 23.2 86 35 10.26
650 21 21 23.53 86 35 8.99
651 21 21 19.47 86 35 7.74
652 21 21 19.47 86 35 5.76
653 21 21 20.69 86 35 3.91
654 21 21 23.01 86 35 3.58
655 21 21 24.75 86 35 3.57
656 21 21 25.82 86 35 3.09
657 21 21 28.29 86 35 4.52
658 21 21 30.86 86 35 5.70
659 21 21 32.76 86 35 7.01
660 21 21 33.88 86 35 9.27
661 21 21 36.13 86 35 11.77
662 21 21 37.47 86 35 14.04
663 21 21 38.7 86 35 15.11
664 21 21 40.44 86 35 17.18
665 21 21 42.33 86 35 17.07
666 21 21 43.17 86 35 15.44
667 21 21 42.15 86 35 13.82
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668 21 21 38.25 86 35 9.49
669 21 21 35.2 86 35 7.52
670 21 21 34.64 86 35 5.69
671 21 21 35.52 86 35 4.05
672 21 21 37.05 86 35 3.52
673 21 21 42.3 86 35 4.97
674 21 21 45.85 86 35 5.32
675 21 21 46.02 86 35 3.33
676 21 21 44.15 86 34 59.55
677 21 21 40.25 86 34 58.29
678 21 21 36.63 86 34 59.50
679 21 21 35.54 86 34 59.43
680 21 21 34.58 86 34 58.63
681 21 21 34.32 86 34 57.74
682 21 21 34.46 86 34 56.16
683 21 21 35.59 86 34 55.28
684 21 21 38.53 86 34 54.91
685 21 21 39.69 86 34 54.61
686 21 21 40.5 86 34 54.10
687 21 21 40.77 86 34 53.23
688 21 21 40.77 86 34 52.35
689 21 21 40.43 86 34 51.34
690 21 21 38.79 86 34 49.16
691 21 21 37.14 86 34 47.56
692 21 21 35.37 86 34 46.47
693 21 21 33.73 86 34 46.11
694 21 21 32.98 86 34 45.97
695 21 21 32.84 86 34 45.46
696 21 21 32.7 86 34 44.29
697 21 21 32.29 86 34 43.42
698 21 21 28.54 86 34 42.63
699 21 21 27.99 86 34 42.05
700 21 21 27.91 86 34 40.48
701 21 21 29.24 86 34 38.43
702 21 21 30.57 86 34 36.65
703 21 21 30.84 86 34 34.47
704 21 21 30.83 86 34 32.87
705 21 21 30.69 86 34 31.12
706 21 21 29.8 86 34 30.54
707 21 21 28.71 86 34 30.76
708 21 21 27.62 86 34 31.20
709 21 21 25.51 86 34 33.32
710 21 21 23.54 86 34 35.51
711 21 21 22.24 86 34 36.10
712 21 21 21.02 86 34 35.74
713 21 21 19.45 86 34 33.95
714 21 21 18.82 86 34 32.83
715 21 21 18.82 86 34 31.12
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716 21 21 19.23 86 34 29.25
717 21 21 19.86 86 34 27.76
718 21 21 19.79 86 34 26.49
719 21 21 19.01 86 34 25.82
720 21 21 18.1 86 34 24.93
721 21 21 16.64 86 34 24.19
722 21 21 15.59 86 34 24.27
723 21 21 15.1 86 34 25.24
724 21 21 14.83 86 34 26.88
725 21 21 14.69 86 34 28.22
726 21 21 14.69 86 34 28.82
727 21 21 14.62 86 34 29.34
728 21 21 13.29 86 34 28.82
729 21 21 12.66 86 34 28.97
730 21 21 12.04 86 34 30.91
731 21 21 11.49 86 34 33.30
732 21 21 10.65 86 34 34.57
733 21 21 9.47 86 34 34.65
734 21 21 8.41 86 34 33.61
735 21 21 7.85 86 34 32.42
736 21 21 7.71 86 34 30.93
737 21 21 8.96 86 34 28.24
738 21 21 9.38 86 34 26.67
739 21 21 9.51 86 34 24.88
740 21 21 9.16 86 34 24.36
741 21 21 8.04 86 34 24.66
742 21 21 6.86 86 34 25.48
743 21 21 5.74 86 34 25.04
744 21 21 3.99 86 34 24.00
745 21 21 1.68 86 34 22.29
746 21 21 0.28 86 34 21.18
747 21 21 0.07 86 34 20.06
748 21 21 0.06 86 34 18.87
749 21 20 59.57 86 34 17.97
750 21 20 57.4 86 34 16.49
751 21 20 54.08 86 34 14.93
752 21 20 50.8 86 34 14.49
753 21 20 48.14 86 34 14.79
754 21 20 45.28 86 34 15.40
755 21 20 43.6 86 34 15.25
756 21 20 42.34 86 34 13.69
757 21 20 41.57 86 34 12.20
758 21 20 41.62 86 34 9.61
759 21 20 42.35 86 34 7.02
760 21 20 42.67 86 34 5.86
761 21 20 42.46 86 34 4.89
762 21 20 41.76 86 34 3.92
763 21 20 41.2 86 34 3.25
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764 21 20 41.61 86 34 1.54
765 21 20 42.3 86 34 0.04
766 21 20 42.47 86 33 57.49
767 21 20 42.58 86 33 56.45
768 21 20 42.29 86 33 55.81
769 21 20 41.63 86 33 53.80
770 21 20 40.54 86 33 52.33
771 21 20 38.87 86 33 51.17
772 21 20 37.41 86 33 49.86
773 21 20 36.83 86 33 48.47
774 21 20 36.97 86 33 47.61
775 21 20 39 86 33 45.52
776 21 20 40.88 86 33 4412
777 21 20 43.49 86 33 44.03
778 21 20 45.67 86 33 44.72
779 21 20 46.69 86 33 46.11
780 21 20 46.69 86 33 46.15
781 21 20 46.81 86 33 46.16
782 21 20 47.58 86 33 47.42
783 21 20 48.28 86 33 48.69
784 21 20 48.43 86 33 49.59
785 21 20 48.43 86 33 51.30
786 21 20 48.51 86 33 53.31
787 21 20 48.51 86 33 54.51
788 21 20 49.07 86 33 57.04
789 21 20 50.13 86 33 58.38
790 21 20 51.38 86 33 58.67
791 21 20 52.29 86 33 58.60
792 21 20 53.06 86 33 58.15
793 21 20 53.2 86 33 57.03
794 21 20 53.19 86 33 54.72
795 21 20 52.48 86 33 51.89
796 21 20 52.48 86 33 49.42
797 21 20 51.92 86 33 48.38
798 21 20 51.28 86 33 46.07
799 21 20 51.28 86 33 43.83
800 21 20 52.11 86 33 42.49
801 21 20 52.54 86 33 41.64
802 21 20 53.2 86 33 40.27
803 21 20 54.99 86 33 38.72
804 21 20 56.77 86 33 38.71
805 21 20 58.23 86 33 38.71
806 21 20 59.57 86 33 38.71
807 21 21 1.24 86 33 38.34
808 21 21 3.25 86 33 36.79
809 21 21 4.59 86 33 35.83
810 21 21 4.76 86 33 35.73
811 21 21 4.88 86 33 34.55
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812 21 21 4.87 86 33 32.83
813 21 21 4.24 86 33 30.74
814 21 21 3.18 86 33 28.36
815 21 21 2.69 86 33 27.47
816 21 21 2.97 86 33 26.42
817 21 21 3.95 86 33 26.34
818 21 21 5.34 86 33 26.64
819 21 21 7.02 86 33 27.16
820 21 21 8.56 86 33 27.38
821 21 21 9.26 86 33 26.78
822 21 21 8.83 86 33 25.66
823 21 21 6.73 86 33 23.13
824 21 21 5.34 86 33 21.42
825 21 21 3.58 86 33 19.26
826 21 21 2.6 86 33 18.00
827 21 21 1.61 86 33 15.91
828 21 21 0.56 86 33 13.83
829 21 20 59.72 86 33 11.96
830 21 20 58.25 86 33 10.70
831 21 20 55.38 86 33 9.07
832 21 20 54.88 86 33 8.48
833 21 20 51.66 86 33 6.88
834 21 20 50.32 86 33 5.57
835 21 20 50.31 86 33 4.26
836 21 20 50.64 86 33 3.06
837 21 20 51.98 86 33 1.27
838 21 20 52.76 86 33 0.55
839 21 20 54.35 86 33 0.38
840 21 20 54.44 86 33 0.27
841 21 20 57.86 86 32 58.92
842 21 20 59.04 86 32 58.62
843 21 21 0.13 86 32 57.07
844 21 21 1.8 86 32 55.39
845 21 21 2.93 86 32 54.18
846 21 21 2.6 86 32 53.01
847 21 21 2.95 86 32 51.74
848 21 21 4.13 86 32 50.62
849 21 21 5.46 86 32 50.32
850 21 21 7.2 86 32 50.39
851 21 21 10.14 86 32 50.60
852 21 21 13.08 86 32 51.49
853 21 21 13.71 86 32 51.86
854 21 21 14.69 86 32 52.97
855 21 21 15.25 86 32 54.61
856 21 21 14.97 86 32 55.88
857 21 21 14.28 86 32 57.53
858 21 21 14.56 86 32 58.64
859 21 21 16.01 86 32 59.63
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860 21 21 17.85 86 33 0.20
861 21 21 19.95 86 33 0.12
862 21 21 21.06 86 32 59.59
863 21 21 21.76 86 32 58.40
864 21 21 21.96 86 32 57.13
865 21 21 22.45 86 32 56.01
866 21 21 23.36 86 32 54.96
867 21 21 23.07 86 32 54.29
868 21 21 22.44 86 32 54.00
869 21 21 20.91 86 32 54.45
870 21 21 19.72 86 32 54.60
871 21 21 18.67 86 32 54.53
872 21 21 18.53 86 32 54.16
873 21 21 18.6 86 32 53.11
874 21 21 19.57 86 32 51.62
875 21 21 21.18 86 32 50.27
876 21 21 22.01 86 32 49.52
877 21 21 22.29 86 32 48.25
878 21 21 22.29 86 32 47.21
879 21 21 2131 86 32 46.76
880 21 21 20.4 86 32 47.14
881 21 21 19.08 86 32 48.41
882 21 21 18.52 86 32 48.49
883 21 21 17.61 86 32 48.57
884 21 21 17.19 86 32 48.12
885 21 21 17.26 86 32 47.52
886 21 21 16.91 86 32 46.78
887 21 21 15.72 86 32 47.30
888 21 21 14.67 86 32 47.53
889 21 21 13.83 86 32 47.76
890 21 21 13.48 86 32 47.76
891 21 21 12.93 86 32 47.69
892 21 21 12.71 86 32 46.79
893 21 21 12.85 86 32 45.67
894 21 21 12.43 86 32 44.78
895 21 21 9.84 86 32 43.97
896 21 21 9.14 86 32 42.92
897 21 21 9.49 86 32 41.51
898 21 21 10.74 86 32 40.16
899 21 21 12.06 86 32 38.07
900 21 21 12.55 86 32 36.50
901 21 21 11.78 86 32 35.83
902 21 21 9.12 86 32 33.90
903 21 21 8.41 86 32 32.78
904 21 21 7.71 86 32 32.71
905 21 21 5.06 86 32 33.61
906 21 21 4.01 86 32 33.84
907 21 21 3.66 86 32 32.95
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908 21 21 2.89 86 32 31.76
909 21 21 1.84 86 32 31.39
910 21 21 0.03 86 32 31.39
911 21 20 58.56 86 32 30.28
912 21 20 57.85 86 32 28.49
913 21 20 58.02 86 32 27.49
914 21 20 57.29 86 32 26.74
915 21 20 56.91 86 32 26.34
916 21 20 56.47 86 32 25.54
917 21 20 56.09 86 32 24.73
918 21 20 55.96 86 32 23.86
919 21 20 56.02 86 32 22.99
920 21 20 56.52 86 32 22.45
921 21 20 56.96 86 32 22.38
922 21 20 57.34 86 32 22.78
923 21 20 58.03 86 32 23.05
924 21 20 58.66 86 32 22.58
925 21 20 59.73 86 32 22.10
926 21 21 0.42 86 32 20.83
927 21 21 1.86 86 32 19.95
928 21 21 3.87 86 32 18.33
929 21 21 6.31 86 32 17.05
930 21 21 7.95 86 32 16.24
931 21 21 9.34 86 32 15.51
932 21 21 9.34 86 32 13.61
933 21 21 8.57 86 32 11.97
934 21 21 8.42 86 32 10.26
935 21 21 9.33 86 32 9.51
936 21 21 10.86 86 32 9.06
937 21 21 12.96 86 32 8.98
938 21 21 14.78 86 32 9.87
939 21 21 15.69 86 32 10.39
940 21 21 16.25 86 32 11.65
941 21 21 16.82 86 32 13.89
942 21 21 17.8 86 32 14.41
943 21 21 18.35 86 32 13.36
944 21 21 19.26 86 32 13.06
945 21 21 22.2 86 32 16.41
946 21 21 25.26 86 32 18.44
947 21 21 27.31 86 32 17.93
948 21 21 28.42 86 32 16.54
949 21 21 29.72 86 32 13.85
950 21 21 30.09 86 32 12.16
951 21 21 29.43 86 32 11.07
952 21 21 27.57 86 32 9.08
953 21 21 27.47 86 32 7.19
954 21 21 28.4 86 32 6.59
955 21 21 29.33 86 32 6.89
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956 21 21 31.01 86 32 8.38
957 21 21 32.32 86 32 8.67
958 21 21 33.24 86 32 7.57
959 21 21 34.83 86 32 7.67
960 21 21 36.51 86 32 8.46
961 21 21 37.72 86 32 8.95
962 21 21 38.37 86 32 8.55
963 21 21 38.56 86 32 8.25
964 21 21 38.83 86 32 6.86
965 21 21 39.34 86 32 4.48
966 21 21 40.41 86 32 3.57
967 21 21 41.99 86 32 3.37
968 21 21 43.58 86 32 2.57
969 21 21 45.25 86 32 1.62
970 21 21 46.73 86 31 59.57
971 21 21 47.47 86 31 58.28
972 21 21 48.4 86 31 58.38
973 21 21 51.29 86 31 59.56
974 21 21 52.41 86 32 0.15
975 21 21 52.97 86 32 0.05
976 21 21 54.18 86 31 58.26
977 21 21 54.08 86 31 56.97
978 21 21 54.17 86 31 55.27
979 21 21 54.82 86 31 53.68
980 21 21 56.12 86 31 53.08
981 21 21 57.24 86 31 53.47
982 21 21 57.89 86 31 54.27
983 21 21 58.82 86 31 53.37
984 21 21 59 86 31 51.88
985 21 21 57.04 86 31 49.20
986 21 21 56.94 86 31 48.01
987 21 21 57.5 86 31 46.31
988 21 21 58.8 86 31 45.61
989 21 22 0.1 86 31 45.31
990 21 22 1.4 86 31 44 .31
991 21 22 1.4 86 31 42.72
992 21 22 0.56 86 31 40.24
993 21 21 59.24 86 31 37.46
994 21 21 55.79 86 31 33.99
995 21 21 52.9 86 31 33.00
996 21 21 49.73 86 31 33.31
997 21 21 48.52 86 31 33.61
998 21 21 46.33 86 31 35.51
999 21 21 45.27 86 31 35.52
1000 21 21 44.84 86 31 34.78
1001 21 21 44.84 86 31 33.70
1002 21 21 44.41 86 31 33.59
1003 21 21 42.4 86 31 34.39
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1004 21 21 41.12 86 31 34.68
1005 21 21 39.48 86 31 35.54
1006 21 21 37.46 86 31 36.85
1007 21 21 36.13 86 31 37.42
1008 21 21 35.07 86 31 37.76
1009 21 21 30.78 86 31 38.12
1010 21 21 24.62 86 31 38.67
1011 21 21 18.85 86 31 38.38
1012 21 21 11.88 86 31 37.51
1013 21 21 9.47 86 31 37.18
1014 21 21 9.04 86 31 37.39
1015 21 21 6.87 86 31 37.63
1016 21 21 5.34 86 31 36.71
1017 21 21 3.82 86 31 36.13
1018 21 21 2.62 86 31 35.21
1019 21 21 1.31 86 31 33.59
1020 21 21 0.44 86 31 32.20
1021 21 21 0.65 86 31 31.04
1022 21 21 1.62 86 31 29.64
1023 21 21 3.15 86 31 29.64
1024 21 21 5.32 86 31 29.98
1025 21 21 7.72 86 31 31.36
1026 21 21 9.57 86 31 32.05
1027 21 21 10.98 86 31 32.05
1028 21 21 12.83 86 31 32.04
1029 21 21 15.65 86 31 31.80
1030 21 21 18.15 86 31 31.21
1031 21 21 19.78 86 31 29.82
1032 21 21 20.21 86 31 28.31
1033 21 21 20.32 86 31 26.91
1034 21 21 20.42 86 31 25.75
1035 21 21 21.51 86 31 25.52
1036 21 21 22.92 86 31 26.21
1037 21 21 24.45 86 31 27.71
1038 21 21 25.15 86 31 28.93
1039 21 21 26.48 86 31 29.53
1040 21 21 29.51 86 31 33.02
1041 21 21 32.79 86 31 34.75
1042 21 21 34.05 86 31 34.61
1043 21 21 34.8 86 31 33.81
1044 21 21 34.3 86 31 32.73
1045 21 21 32.27 86 31 32.51
1046 21 21 30.64 86 31 32.07
1047 21 21 29.6 86 31 31.41
1048 21 21 29.93 86 31 30.07
1049 21 21 31.78 86 31 29.55
1050 21 21 33 86 31 29.90
1051 21 21 35.75 86 31 31.45
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1052 21 21 36.94 86 31 31.38
1053 21 21 37.4 86 31 30.74
1054 21 21 37.06 86 31 29.83
1055 21 21 35.81 86 31 29.41
1056 21 21 35.28 86 31 28.84
1057 21 21 35.21 86 31 28.00
1058 21 21 36.07 86 31 27.36
1059 21 21 36.66 86 31 26.93
1060 21 21 37.12 86 31 26.09
1061 21 21 34.93 86 31 23.27
1062 21 21 33.14 86 31 23.20
1063 21 21 31.82 86 31 23.77
1064 21 21 29.71 86 31 24.20
1065 21 21 28.98 86 31 23.99
1066 21 21 28.78 86 31 23.36
1067 21 21 28.11 86 31 20.68
1068 21 21 26.59 86 31 18.21
1069 21 21 23.47 86 31 16.53
1070 21 21 21.42 86 31 13.64
1071 21 21 20.35 86 31 12.02
1072 21 21 20.35 86 31 10.33
1073 21 21 21.47 86 31 9.83
1074 21 21 23.39 86 31 9.54
1075 21 21 25.31 86 31 9.96
1076 21 21 26.37 86 31 10.88
1077 21 21 26.7 86 31 13.20
1078 21 21 26.91 86 31 14.61
1079 21 21 28.29 86 31 14.75
1080 21 21 29.55 86 31 14.75
1081 21 21 30.15 86 31 15.52
1082 21 21 30.22 86 31 17.29
1083 21 21 30.62 86 31 19.47
1084 21 21 31.75 86 31 20.88
1085 21 21 32.94 86 31 20.81
1086 21 21 33.33 86 31 20.03
1087 21 21 33.33 86 31 18.76
1088 21 21 32.66 86 31 17.07
1089 21 21 32.79 86 31 15.79
1090 21 21 33.65 86 31 15.37
1091 21 21 34.71 86 31 15.37
1092 21 21 35.31 86 31 16.14
1093 21 21 35.31 86 31 17.41
1094 21 21 35.51 86 31 18.61
1095 21 21 36.04 86 31 18.68
1096 21 21 36.77 86 31 18.18
1097 21 21 37.89 86 31 18.25
1098 21 21 38.75 86 31 19.59
1099 21 21 40.48 86 31 22.83
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1100 21 21 41.41 86 31 24.45
1101 21 21 41.68 86 31 26.85
1102 21 21 41.82 86 31 28.61
1103 21 21 43.08 86 31 29.38
1104 21 21 44.8 86 31 29.45
1105 21 21 44.79 86 31 27.75
1106 21 21 45.59 86 31 27.26
1107 21 21 46.71 86 31 27.47
1108 21 21 47.7 86 31 28.31
1109 21 21 48.77 86 31 29.79
1110 21 21 49.43 86 31 30.49
1111 21 21 50.88 86 31 30.06
1112 21 21 51.48 86 31 29.64
1113 21 21 51.74 86 31 28.08
1114 21 21 51.6 86 31 26.81
1115 21 21 51.46 86 31 25.54
1116 21 21 52.39 86 31 25.33
1117 21 21 53.32 86 31 25.40
1118 21 21 53.64 86 31 24.13
1119 21 21 53.11 86 31 23.07
1120 21 21 51.39 86 31 20.75
1121 21 21 50.25 86 31 18.07
1122 21 21 50.11 86 31 15.24
1123 21 21 49.84 86 31 12.14
1124 21 21 49.43 86 31 8.54
1125 21 21 48.56 86 31 4.59
1126 21 21 46.97 86 31 3.40
1127 21 21 45.19 86 31 3.61
1128 21 21 42.35 86 31 5.74
1129 21 21 41.36 86 31 6.94
1130 21 21 39.51 86 31 6.95
1131 21 21 36.13 86 31 7.26
1132 21 21 36.01 86 31 9.27
1133 21 21 34.61 86 31 10.78
1134 21 21 32.85 86 31 10.91
1135 21 21 31.78 86 31 9.79
1136 21 21 30.49 86 31 8.29
1137 21 21 29.15 86 31 8.05
1138 21 21 28.96 86 31 8.20
1139 21 21 27.33 86 31 7.97
1140 21 21 26.24 86 31 7.51
1141 21 21 24.72 86 31 7.05
1142 21 21 23.63 86 31 5.90
1143 21 21 23.08 86 31 4.62
1144 21 21 23.18 86 31 3.11
1145 21 21 24.27 86 31 1.95
1146 21 21 25.23 86 31 1.06
1147 21 21 25.06 86 31 0.02
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1148 21 21 23.05 86 30 56.01
1149 21 21 20.63 86 30 52.78
1150 21 21 18.74 86 30 52.10
1151 21 21 17 86 30 50.39
1152 21 21 15.52 86 30 49.07
1153 21 21 15.02 86 30 46.70
1154 21 21 15.01 86 30 43.93
1155 21 21 14.88 86 30 42.35
1156 21 21 13.64 86 30 39.98
1157 21 21 13.26 86 30 38.53
1158 21 21 14.61 86 30 35.63
1159 21 21 15.84 86 30 34.17
1160 21 21 17.94 86 30 33.51
1161 21 21 19.3 86 30 32.32
1162 21 21 20.77 86 30 30.99
1163 21 21 23 86 30 30.46
1164 21 21 24.73 86 30 30.85
1165 21 21 25.97 86 30 32.03
1166 21 21 27.45 86 30 33.21
1167 21 21 28.47 86 30 34.14
1168 21 21 28.53 86 30 34.08
1169 21 21 31.42 86 30 30.97
1170 21 21 33.34 86 30 28.49
1171 21 21 35.27 86 30 25.39
1172 21 21 37.39 86 30 23.32
1173 21 21 38.16 86 30 22.29
1174 21 21 39.38 86 30 20.75
1175 21 21 36.09 86 30 19.83
1176 21 21 31.41 86 30 22.24
1177 21 21 25.54 86 30 25.77
1178 21 21 23.55 86 30 25.40
1179 21 21 21.93 86 30 24.54
1180 21 21 22.44 86 30 19.68
1181 21 21 23.4 86 30 16.24
1182 21 21 26.05 86 30 15.80
1183 21 21 29.27 86 30 15.63
1184 21 21 32.56 86 30 15.74
1185 21 21 34.33 86 30 16.08
1186 21 21 36.27 86 30 17.62
1187 21 21 38.1 86 30 17.82
1188 21 21 40.56 86 30 16.18
1189 21 21 41.73 86 30 14.04
1190 21 21 38.08 86 30 11.92
1191 21 21 37.72 86 30 10.80
1192 21 21 38.27 86 30 8.45
1193 21 21 38.89 86 30 5.90
1194 21 21 38.88 86 30 3.26
1195 21 21 37.95 86 29 59.33
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1196 21 21 38.15 86 29 56.74
1197 21 21 38.15 86 29 54.23
1198 21 21 38.12 86 29 52.77
1199 21 21 38.26 86 29 49.81
1200 21 21 40.7 86 29 45.06
1201 21 21 41.19 86 29 43.99
1202 21 21 42.8 86 29 42.52
1203 21 21 45.62 86 29 40.89
1204 21 21 46.97 86 29 40.25
1205 21 21 51.97 86 29 40.63
1206 21 22 2.09 86 29 41.73
1207 21 22 6.67 86 29 42.97
1208 21 22 9.26 86 29 43.46
1209 21 22 15.61 86 29 43.31
1210 21 22 20.07 86 29 42.29
1211 21 22 21.83 86 29 40.53
1212 21 22 22.64 86 29 37.77
1213 21 22 22.16 86 29 34.38
1214 21 22 21.09 86 29 28.74
1215 21 22 19.78 86 29 24.23
1216 21 22 19.3 86 29 21.59
1217 21 22 19.64 86 29 18.08
1218 21 22 21.05 86 29 17.95
1219 21 22 26 86 29 21.82
1220 21 22 30.6 86 29 26.57
1221 21 22 34.61 86 29 31.20
1222 21 22 38.51 86 29 36.71
1223 21 22 41.81 86 29 40.59
1224 21 22 43.46 86 29 41.71
1225 21 22 46.63 86 29 41.07
1226 21 22 48.39 86 29 39.81
1227 21 22 49.56 86 29 38.43
1228 21 22 50.14 86 29 37.17
1229 21 22 50.14 86 29 34.91
1230 21 22 47.77 86 29 28.77
1231 21 22 45.41 86 29 25.39
1232 21 22 36.4 86 29 19.81
1233 21 22 28.8 86 29 14.78
1234 21 22 24.44 86 29 12.16
1235 21 22 18.43 86 29 6.16
1236 21 22 10.65 86 28 58.66
1237 21 22 7.7 86 28 54.28
1238 21 22 3.89 86 28 48.80
1239 21 22 4.41 86 28 45.39
1240 21 22 6.61 86 28 43.11
1241 21 22 8.83 86 28 41.20
1242 21 22 9.06 86 28 39.47
1243 21 22 8.23 86 28 37.09
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1244 21 22 5.17 86 28 33.33
1245 21 22 2.59 86 28 29.74
1246 21 21 59.88 86 28 28.24
1247 21 21 57.7 86 28 27.94
1248 21 21 55.06 86 28 28.14
1249 21 21 51.77 86 28 29.65
1250 21 21 50.37 86 28 33.05
1251 21 21 48.62 86 28 36.82
1252 21 21 46.87 86 28 39.71
1253 21 21 44.76 86 28 41.47
1254 21 21 43.46 86 28 41.43
1255 21 21 43.07 86 28 40.32
1256 21 21 44.27 86 28 37.21
1257 21 21 45.79 86 28 33.19
1258 21 21 47.66 86 28 29.67
1259 21 21 47.77 86 28 26.53
1260 21 21 46.35 86 28 25.15
1261 21 21 44.94 86 28 25.66
1262 21 21 44 86 28 26.25
1263 21 21 42.83 86 28 25.54
1264 21 21 40.82 86 28 23.92
1265 21 21 39.06 86 28 22.67
1266 21 21 37.94 86 28 23.38
1267 21 21 36.1 86 28 27.15
1268 21 21 34.7 86 28 36.03
1269 21 21 32.19 86 28 45.44
1270 21 21 29.15 86 28 54.15
1271 21 21 26.89 86 29 2.02
1272 21 21 22.92 86 29 9.83
1273 21 21 21.08 86 29 13.50
1274 21 21 18.62 86 29 15.11
1275 21 21 15.98 86 29 14.46
1276 21 21 10.59 86 29 10.43
1277 21 21 8.91 86 29 9.78
1278 21 21 6.18 86 29 9.51
1279 21 21 1.87 86 29 7.82
1280 21 20 59.2 86 29 6.15
1281 21 20 53.63 86 29 0.52
1282 21 20 49.74 86 28 55.64
1283 21 20 47.61 86 28 53.11
1284 21 20 45.23 86 28 51.52
1285 21 20 43.64 86 28 49.64
1286 21 20 46.01 86 28 47.94
1287 21 20 50.15 86 28 46.51
1288 21 20 55.22 86 28 45.85
1289 21 20 59 86 28 45.90
1290 21 21 2.04 86 28 44.68
1291 21 21 3.8 86 28 41.95

302



[0 11 =% 3(ii) ] ARA T TSI STHIERT 95
1292 21 21 5.28 86 28 38.08
1293 21 21 5.45 86 28 34.60
1294 21 21 5.44 86 28 32.44
1295 21 21 4.11 86 28 29.15
1296 21 21 2.08 86 28 26.61
1297 21 20 58.28 86 28 25.03
1298 21 20 55.63 86 28 22.87
1299 21 20 54.12 86 28 21.19
1300 21 20 54.31 86 28 18.93
1301 21 20 53.36 86 28 15.59
1302 21 20 50.53 86 28 11.08
1303 21 20 48.61 86 28 6.24
1304 21 20 47.55 86 28 3.33
1305 21 20 47.18 86 27 59.47
1306 21 20 46.1 86 27 52.04
1307 21 20 46.08 86 27 44.80
1308 21 20 46.41 86 27 38.96
1309 21 20 47.37 86 27 36.51
1310 21 20 50.01 86 27 34.81
1311 21 20 52.3 86 27 33.49
1312 21 20 54.76 86 27 31.97
1313 21 20 55.2 86 27 30.46
1314 21 20 53.25 86 27 29.25
1315 21 20 50.25 86 27 28.60
1316 21 20 48.84 86 27 26.06
1317 21 20 48.39 86 27 24.18
1318 21 20 48.56 86 27 21.74
1319 21 20 49.96 86 27 19.00
1320 21 20 49.51 86 27 16.09
1321 21 20 45.98 86 27 13.65
1322 21 20 44.2 86 27 11.21
1323 21 20 43.05 86 27 8.21
1324 21 20 39.6 86 27 4.08
1325 21 20 35.97 86 27 1.37
1326 21 20 32.53 86 26 58.65
1327 21 20 31.11 86 26 55.27
1328 21 20 30.21 86 26 50.75
1329 21 20 29.75 86 26 45.68
1330 21 20 29.29 86 26 40.03
1331 21 20 29.45 86 26 35.33
1332 21 20 29.44 86 26 31.28
1333 21 20 28.55 86 26 27.33
1334 21 20 26.5 86 26 23.11
1335 21 20 22.96 86 26 17.76
1336 21 20 20.22 86 26 14.38
1337 21 20 19.4 86 26 10.45
1338 21 20 18.6 86 26 8.03
1339 21 20 17.11 86 26 5.24
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1340 21 20 14.31 86 26 2.65
1341 21 20 12.47 86 25 59.95
1342 21 20 9.67 86 25 58.38
1343 21 20 8.1 86 25 57.92
1344 21 20 6.88 86 25 59.23
1345 21 20 4.71 86 26 2.12
1346 21 20 2 86 26 1.58
1347 21 19 56.76 86 26 0.11
1348 21 19 53.43 86 25 57.60
1349 21 19 50.54 86 25 53.80
1350 21 19 49.57 86 25 50.82
1351 21 19 48.68 86 25 44.77
1352 21 19 49.27 86 25 39.73
1353 21 19 50.39 86 25 35.91
1354 21 19 51.87 86 25 33.48
1355 21 19 52.91 86 25 33.67
1356 21 19 56.07 86 25 38.31
1357 21 19 58.26 86 25 40.82
1358 21 19 59.84 86 25 42.95
1359 21 20 2.2 86 25 44.81
1360 21 20 3.6 86 25 45.17
1361 21 20 4.82 86 25 45.36
1362 21 20 5.26 86 25 43.96
1363 21 20 5.08 86 25 42.75
1364 21 20 2.18 86 25 38.75
1365 21 19 57.98 86 25 33.55
1366 21 19 56.22 86 25 29.93
1367 21 19 55.95 86 25 26.76
1368 21 19 57.16 86 25 23.59
1369 21 19 59.42 86 25 22.28
1370 21 20 1.6 86 25 22.08
1371 21 20 3.35 86 25 21.79
1372 21 20 8.01 86 25 29.64
1373 21 20 12.38 86 25 35.65
1374 21 20 14.06 86 25 45.30
1375 21 20 19.49 86 25 53.30
1376 21 20 22.44 86 25 56.43
1377 21 20 24.92 86 25 59.18
1378 21 20 29.66 86 26 1.87
1379 21 20 34.22 86 26 3.39
1380 21 20 43.53 86 26 4.02
1381 21 20 52.64 86 26 4.65
1382 21 21 0.6 86 26 4.70
1383 21 21 6.03 86 26 5.18
1384 21 21 10.38 86 26 6.98
1385 21 21 12.1 86 26 8.80
1386 21 21 12.73 86 26 12.44
1387 21 21 15.75 86 26 20.18
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1388 21 21 18.35 86 26 25.06
1389 21 21 21.79 86 26 29.96
1390 21 21 27.25 86 26 40.37
1391 21 21 32.72 86 26 49.96
1392 21 21 40.81 86 26 58.88
1393 21 21 44.08 86 27 2.51
1394 21 21 47.05 86 27 9.29
1395 21 21 49.88 86 27 18.55
1396 21 21 51.97 86 27 21.55
1397 21 21 54.87 86 27 20.48
1398 21 21 57.01 86 27 26.12
1399 21 21 59.23 86 27 31.11
1400 21 22 0.95 86 27 36.24
1401 21 22 2.06 86 27 42.20
1402 21 22 3.01 86 27 49.48
1403 21 22 4.1 86 27 51.46
1404 21 22 7.6 86 27 53.73
1405 21 22 13.74 86 28 1.76
1406 21 22 21.32 86 28 14.02
1407 21 22 26.45 86 28 25.22
1408 21 22 30.97 86 28 35.08
1409 21 22 35.49 86 28 46.86
1410 21 22 47.77 86 29 3.21
1411 21 22 55.65 86 29 12.78
1412 21 23 9.41 86 29 25.51
1413 21 23 17.69 86 29 32.57
1414 21 23 33.21 86 29 45.43
1415 21 23 43.94 86 29 57.56
1416 21 23 53.51 86 30 4.25
1417 21 23 58.5 86 30 10.72
1418 21 24 5.88 86 30 24.11
1419 21 24 17.24 86 30 35.67
1420 21 24 28.05 86 30 44.80
1421 21 24 39.42 86 30 54.61
1422 21 24 48.66 86 31 2.58
1423 21 24 57.99 86 31 10.17
1424 21 25 7.95 86 31 18.92
1425 21 25 13.36 86 31 26.45
1426 21 25 19.75 86 31 34.99
1427 21 25 26.94 86 31 45.20
1428 21 25 33.75 86 31 54.89
1429 21 25 50.66 86 32 2.01
1430 21 26 2.65 86 32 8.94
1431 21 26 12.06 86 32 15.96
1432 21 26 19.73 86 32 21.67
1433 21 26 34.99 86 32 31.70
1434 21 26 52.42 86 32 38.62
1435 21 27 0.42 86 32 45.18
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1436 21 27 18.22 86 32 51.27
1437 21 27 34.32 86 32 59.49
1438 21 27 41.58 86 33 5.25
1439 21 27 50.2 86 33 10.25
1440 21 28 1.75 86 33 18.53
1441 21 28 16.21 86 33 28.93
1442 21 28 23.51 86 33 33.88
1443 21 28 29.73 86 33 37.18

Prominent Points of Kuldiha Wildlife Sanctuary
. GPS Location
Point No. North (Latitude) East (Longitude)

1 21 29 22.65 86 33 56.24

2 21 29 26.7 86 39 12.19

3 21 29 1.37 86 42 13.78
4 21 26 56.97 86 44 51.81

5 21 21 40.08 86 41 46.04
6 21 22 4.53 86 40 7.34
7 21 24 2.78 86 39 2.23
8 21 20 58.09 86 35 49.30
9 21 21 0.44 86 31 32.20
10 21 20 43.64 86 28 49.64
11 21 19 57.16 86 25 23.59
12 21 24 57.99 86 31 10.17

Annexure | (B)
Geo-coordinates of Eco-sensitive Zone Boundary oflfdiha WLS
Point No. _ GPS Location _
North (Latitude) East (Longitude)

1 21 17 57.39 86 21 28.35
2 21 18 11.65 86 21 30.72
3 21 18 24.59 86 21 32.88
4 21 18 41.34 86 21 34.73
5 21 19 1.63 86 21 21.57
6 21 19 16.68 86 21 15.16
7 21 19 16.86 86 21 24.02
8 21 19 10.85 86 21 44.27
9 21 19 5.9 86 21 53.52
10 21 19 8.29 86 22 2.89
11 21 19 10.07 86 22 17.94
12 21 19 10.09 86 22 22.52
13 21 19 15.5 86 22 26.34
14 21 19 12.63 86 22 34.91
15 21 19 3.63 86 22 34.14
16 21 19 4 86 22 40.04
17 21 19 9.89 86 22 42.97
18 21 19 12.34 86 22 50.71
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19 21 19 12.16 86 22 58.10
20 21 19 14.68 86 23 7.54
21 21 19 21.98 86 23 17.30
22 21 19 12.31 86 23 19.37
23 21 19 18.3 86 23 20.78
24 21 19 21.95 86 23 25.54
25 21 19 22.84 86 23 33.32
26 21 19 29.36 86 23 32.56
27 21 19 31.17 86 23 28.98
28 21 19 39.3 86 23 23.31
29 21 19 43.29 86 23 36.58
30 21 19 46.43 86 23 43.07
31 21 19 46.68 86 23 55.91
32 21 20 0.33 86 24 12.47
33 21 20 19.95 86 24 14.66
34 21 20 35.66 86 24 21.53
35 21 20 49.17 86 24 32.52
36 21 20 57.3 86 24 43.01
37 21 21 5.42 86 24 55.45
38 21 21 29.6 86 25 0.45
39 21 21 49.8 86 25 11.74
40 21 22 6.05 86 25 30.01
41 21 22 14.54 86 25 49.32
42 21 22 24.5 86 26 7.21
43 21 22 38.04 86 26 23.72
44 21 22 43.63 86 26 34.51
45 21 22 56.6 86 26 58.19
46 21 23 19.59 86 27 43.13
47 21 23 32.12 86 28 11.24
48 21 24 13.11 86 28 50.58
49 21 24 29.45 86 29 6.35
50 21 24 57.33 86 29 40.51
51 21 25 37.43 86 30 14.92
52 21 25 56.72 86 30 32.95
53 21 26 14.71 86 30 57.46
54 21 26 38.63 86 31 11.06
55 21 27 3.63 86 31 28.94
56 21 27 31.02 86 31 42.69
57 21 28 6.68 86 31 59.21
58 21 28 49.83 86 32 29.33
59 21 29 33.95 86 32 44.39
60 21 29 55.02 86 32 55.94
61 21 30 11.44 86 33 10.26
62 21 30 24.19 86 33 33.71
63 21 30 32.16 86 34 7.01
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64 21 30 33.82 86 34 30.70
65 21 30 30.69 86 34 47.99
66 21 30 43.44 86 35 46.75
67 21 30 25.99 86 36 30.22
68 21 30 12.28 86 36 51.84
69 21 30 9.56 86 37 8.73
70 21 30 24.83 86 37 33.26
71 21 30 29.73 86 37 53.40
72 21 30 28.36 86 38 19.33
73 21 30 22.54 86 38 36.58
74 21 30 31.17 86 39 2.97
75 21 30 31.44 86 39 25.14
76 21 30 29 86 39 37.01
77 21 30 20.51 86 40 2.23
78 21 30 2.49 86 40 29.94
79 21 29 50.78 86 40 40.08
80 21 29 59.69 86 41 5.45
81 21 30 2.66 86 41 42.19
82 21 30 5.81 86 41 57.90
83 21 30 5.37 86 42 27.09
84 21 29 48.68 86 43 1.43
85 21 29 27.14 86 43 18.03
86 21 29 16.7 86 43 22.13
87 21 28 54.98 86 43 24.87
88 21 28 36.58 86 43 23.08
89 21 28 22.76 86 43 20.01
90 21 28 35.56 86 43 48.16
91 21 28 40.01 86 44 23.82
92 21 28 38.53 86 44 32.00
93 21 28 16.69 86 45 8.61
94 21 27 59.49 86 45 1.69
95 21 27 50.47 86 45 7.41
96 21 27 37.62 86 44 48.54
97 21 27 28.12 86 44 46.15
98 21 27 32.47 86 44 33.87
99 21 27 34.62 86 44 28.13
100 21 27 35.5 86 44 14.87
101 21 26 36.05 86 44 48.00
102 21 26 31.02 86 44 57.15
103 21 26 49.14 86 45 7.62
104 21 26 26.98 86 45 30.28
105 21 26 14.37 86 45 54.99
106 21 25 54.27 86 45 47.41
107 21 25 38.89 86 45 36.22
108 21 25 30.14 86 45 37.83
109 21 25 12.73 86 45 37.25
110 21 24 41.94 86 45 22.58
111 21 24 28.37 86 45 10.62
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112 21 24 20.91 86 45 4.74
113 21 24 1.55 86 44 43.31
114 21 23 40.88 86 44 16.50
115 21 23 30.26 86 44 9.73
116 21 23 11.46 86 43 52.18
117 21 22 53.84 86 43 25.40
118 21 22 29.74 86 43 17.53
119 21 22 2.14 86 43 10.38
120 21 21 43.5 86 43 1.97
121 21 21 19.69 86 42 54.99
122 21 20 55.88 86 42 37.83
123 21 20 46.05 86 42 24.73
124 21 20 41.79 86 42 16.87
125 21 20 37.76 86 42 7.16
126 21 20 33.73 86 41 36.64
127 21 20 40.5 86 41 3.61
128 21 20 57.52 86 40 24.40
129 21 21 11.04 86 40 36.75
130 21 21 35.18 86 40 58.00
131 21 21 46.09 86 40 49.77
132 21 21 46.27 86 40 6.01
133 21 21 52.15 86 39 56.01
134 21 22 2.37 86 39 50.13
135 21 21 56.53 86 39 37.82
136 21 21 59.16 86 39 26.93
137 21 21 50.21 86 39 18.61
138 21 21 28.27 86 39 9.68
139 21 21 45.11 86 39 1.31
140 21 21 58.33 86 38 58.24
141 21 22 14.64 86 38 56.16
142 21 22 6.84 86 38 40.33
143 21 21 49.65 86 38 28.17
144 21 21 33.56 86 38 19.45
145 21 21 14.83 86 37 59.28
146 21 21 5.43 86 37 42.06
147 21 20 52.77 86 37 23.99
148 21 20 39.99 86 37 7.66
149 21 20 29.4 86 36 51.62
150 21 20 1.84 86 36 24.17
151 21 19 53.11 86 35 45.16
152 21 19 59.63 86 35 6.37
153 21 19 48.35 86 34 52.42
154 21 19 39.07 86 34 31.93
155 21 19 36.55 86 34 14.58
156 21 19 31.8 86 33 45.59
157 21 19 35.31 86 33 25.48
158 21 19 45.26 86 33 5.48
159 21 19 46.34 86 32 52.16
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160 21 19 47.43 86 32 46.48
161 21 19 51.61 86 32 33.98
162 21 19 51.4 86 32 15.91
163 21 19 54.8 86 32 0.10
164 21 19 58.01 86 31 51.62
165 21 19 55.51 86 31 27.87
166 21 20 8.49 86 30 49.55
167 21 20 7.98 86 30 36.77
168 21 20 12.4 86 30 13.90
169 21 20 18.17 86 30 1.10
170 21 19 59.38 86 29 40.77
171 21 19 46.55 86 29 23.05
172 21 19 39.88 86 29 3.41
173 21 19 39.45 86 28 38.87
174 21 19 44.57 86 28 20.63
175 21 19 41.63 86 28 1.34
176 21 19 41.11 86 27 41.19
177 21 19 33.17 86 27 27.07
178 21 19 25.93 86 27 1.20
179 21 19 2.9 86 26 41.33
180 21 18 54.32 86 26 28.72
181 21 18 44.42 86 25 55.57
182 21 18 43.62 86 25 45.02
183 21 18 48.72 86 25 13.84
184 21 18 55.81 86 24 58.13
185 21 19 7.28 86 24 39.06
186 21 19 5.17 86 24 36.50
187 21 19 13.65 86 24 33.61
188 21 19 11.61 86 24 26.75
189 21 19 11.93 86 24 23.51
190 21 19 9.77 86 24 21.66
191 21 19 6.15 86 24 20.35
192 21 19 3.19 86 24 15.48
193 21 19 4.02 86 24 13.05
194 21 19 0.49 86 24 8.10
195 21 19 13.03 86 24 11.86
196 21 19 22.13 86 24 12.98
197 21 19 21.75 86 24 7.42
198 21 19 15.64 86 24 5.85
199 21 19 14.14 86 24 2.56
200 21 19 8.41 86 24 1.21
201 21 18 54.94 86 23 52.46
202 21 18 54.35 86 23 42.35
203 21 18 48.98 86 23 37.53
204 21 18 47.87 86 23 28.98
205 21 18 41.79 86 23 23.42
206 21 18 35.66 86 23 29.48
207 21 18 34.19 86 23 39.07
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205 21 18 31.79 86 23 38.78
209 21 18 29.99 86 23 41.33
210 21 18 26.88 86 23 38.53
211 21 18 26.01 86 23 32.98
212 21 18 23.53 86 23 32.64
213 21 18 21.1 86 23 28.40
214 21 18 18.02 86 23 31.86
215 21 18 14.76 86 23 28.73
216 21 18 16.21 86 23 26.31
217 21 18 15.16 86 23 24.49
218 21 18 15.57 86 23 20.84
219 21 18 18 86 23 20.31
220 21 18 13.28 86 23 13.93
221 21 18 8.9 86 23 10.34
222 21 18 6.02 86 23 5.45
223 21 18 6.48 86 23 3.18
224 21 18 6.99 86 23 1.31
225 21 18 6.68 86 22 59.99
226 21 18 7.44 86 23 0.39
227 21 18 8.98 86 22 59.44
228 21 18 10.97 86 22 59.65
229 21 18 9.57 86 22 57.53
230 21 18 9.98 86 22 56.62
231 21 18 10.91 86 22 56.46
232 21 18 11.94 86 22 56.87
233 21 18 13 86 22 56.50
234 21 18 12.82 86 22 54.48
235 21 18 13.22 86 22 52.51
236 21 18 14.4 86 22 52.50
237 21 18 14.07 86 22 47.97
238 21 18 15.98 86 22 44.51
239 21 18 15.54 86 22 40.24
240 21 18 13.7 86 22 37.72
241 21 18 11.98 86 22 38.61
242 21 18 11.01 86 22 37.02
243 21 18 12.63 86 22 36.01
244 21 18 11.56 86 22 34.10
245 21 18 12.78 86 22 33.43
246 21 18 11.57 86 22 29.69
247 21 18 9.56 86 22 27.65
248 21 18 10.77 86 22 27.16
249 21 18 8.94 86 22 24.13
250 21 18 6.61 86 22 21.56
251 21 18 4.68 86 22 23.70
252 21 18 3.25 86 22 22.24
253 21 18 4.6 86 22 16.77
254 21 18 2.74 86 22 13.71
255 21 18 6.19 86 22 11.68
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256 21 18 8.95 86 22 3.96
257 21 18 5.89 86 22 1.23
258 21 18 4.28 86 22 1.94
259 21 18 3.67 86 22 7.90
260 21 18 2.46 86 22 8.32
261 21 18 1.11 86 22 7.32
262 21 17 59.49 86 22 11.11
263 21 18 0.03 86 22 14.40
264 21 17 54.09 86 22 12.47
265 21 17 54.46 86 22 9.57
266 21 17 55.86 86 22 7.83
267 21 17 57.3 86 22 1.36
268 21 17 58.93 86 21 55.86
269 21 18 5.67 86 21 45.88
270 21 18 7.7 86 21 41.91
271 21 18 0.86 86 21 31.80
272 21 17 57.19 86 21 30.57

ANNEXURE-II A
Prominent Points along Boundary of Eco-sensitive Zte.
Point No. _ GPS Location _
North (Latitude) East (Longitude)
1 21 17 57.39 86 21 28.35
2 21 19 16.68 86 21 15.16
3 21 20 0.33 86 24 12.47
4 21 24 29.45 86 29 6.35
5 21 28 6.68 86 31 59.21
6 21 30 33.82 86 34 30.70
7 21 30 31.44 86 39 25.14
8 21 28 16.69 86 45 8.61
9 21 27 35.5 86 44 14.87
10 21 26 36.05 86 44 48.00
11 21 26 14.37 86 45 54.99
12 21 20 46.05 86 42 24.73
13 21 21 35.18 86 40 58.00
14 21 22 2.37 86 39 50.13
15 21 21 28.27 86 39 9.68
16 21 19 36.55 86 34 14.58
17 21 19 39.88 86 29 3.41
18 21 18 44.42 86 25 55.57
19 21 19 7.28 86 24 39.06
20 21 18 6.02 86 23 5.45
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Annexure |l

Boundary Description of Eco-Sensitive Zone of Kuldia Wildlife Sanctuary, Odisha

The boundary line of Eco-Sensitive Zone starts feopoint at its South West corner with G.P.S. negudi 2 17’
57.39” E 868 21’ 28.35” on the Keonjhar — Balasore inter destthoundary line and moves in North direction oa th
boundary line of Keonjhar district till it reachasother point on Keonjhar — Mayurbhanj inter digtboundary line with
G.P.S. reading N 2119’ 16.68” E 88 21’ 15.16". Then it turns to East including fos areas of Mayurbhanj district
within the ESZ over a distance of about 7.52 kilteneip to a point having GPS reading N’ 20’ 0.33” E 86 24’

12.47".

Then the boundary line moves in North stEdirection in Mayurbhanj district at a parallestdnce of 2

kilometer from the inter district boundary line Mfayurbhanj & Balasore districts. After crossingitipada — Nilgiri
Road it moves East ward. Then it crosses the iitg#rict boundary line at village Hillblock at a ipb having GPS
reading N 2930’ 33.82” E 868 34’ 30.70", then enters Balasore district at Nuag&an village and continues further in
east direction maintaining the same parallel distanf 2 kilometer from the Kuldiha Wildlife Sanctyaboundary line
up to the common boundary of Podasol village arjiyéth revenue village at N 228’ 16.69” E 88 45’ 8.61”. Then
following the western boundary of Nijgarh Revenil&ge it touches the Sanctuary boundary at R27 35.50” E 88
44’ 14.87". Then it follows the Sanctuary boundapy/to South West corner of village Mirigini at24° 26’ 36.05" E
86° 44’ 48.00”, then following the Southern boundafyMirigini village it touches the G.P.S. point N%26’ 14.37” E
86° 45’ 54.99” at village Chhatakanhupur. Then it meBouth and South — west direction maintainingt® [arallel
distance from the Sanctuary boundary up to NilgiiState boundary line at a point with GPS readirgl® 20’ 46.05”

E 86 42’ 24.73".

meets common boundary of Govindpur and Khanjam&telenue villages.
boundary of Khanjamahal it reaches at a point tp@iRS reading N 2121’ 35.18” E 88 40’ 58.00” which is at 500
meter distance from Sanctuary boundary. Then istiWestward maintaining 500 mtrs. distance from Shactuary
boundary till it meets the Northern boundary ofage Mohumuhan.

Thereafter the line moves West wardintaining 2 Km. distance from Sanctuary bounddryt

Then following the Eastern gilla

The width of Eco-sensitive Zone becomes 500 mdters Sanctuary boundary within Mahumuhan and
Khanjamahal Revenue villages. Then the line folldsstern boundary of village Mahumuhan reaching point
with GPS reading N 2121’ 28.27" E 88 39’ 09.68”. Then it runs in North — west and tHgouth west direction
maintaining the parallel distance of 2 kilometemfrthe Sanctuary boundary line in a zigzag marithérreaches at
a point with G.P.S. reading N 219’ 7.28” E 88 24’ 39.06". Then it turns towards South — Wesediion in
Balasore district and moves over a distance of ath&B kilometer in a zigzag manner and touchessthging

point.

The Eco-Sensitive Zone of Kuldiha Wildlife Sanctuancludes corridor linking between Kuldiha wildif
Sanctuary of Balasore district and Hadgarh WildBgnctuary of Keonjhar district.

Annexure [l
List of villages falling in Kuldiha Wildlife Sanctuary Eco —sensitive Zone

,\?(IJ'. District Tahasil RS;/enr;l'Je Name of village Coa\l/r(;gng Latitude Longitude
1 Balasore Khaira 1 ﬁ:;'tzuakap"alha”ba”d Part 21°18'28.79"n|  86° 23' 9.61"
2 Balasore Khaira 2 Kaithagarhia Part 21°19'0.48"n86° 25' 24.62" €
3 Balasore Khaira 115 Amstagaria Part 21° 18' 45rP4]' 86° 25' 52.67" €
4 Balasore Khaira 116 Sujagarhia Part 21°18'55m28" 86° 26'2.90" e
5 Balasore Khaira 183 Raghabpur Part 21°19'59.10" 86° 31' 35.10" e
6 Balasore Khaira 185 Purusottampur Par 21°19'88N6 | 86° 32'28.97" €
7 Balasore Khaira 186 Sanabahadalpur Ful 21°205'h | 86° 32'33.49" ¢
8 Balasore Khaira 187 Dagarpara Part 21°20'3.127r86° 32'18.97" e
9 Balasore Khaira 188 Barabadulpur Part 21°19' 5162 86° 33'26.17" e
10 Balasore Khaira 189 Chakmangabpara Part 21°19738. | 86° 33'57.36" €
11 Balasore Khaira 197 Nijiroa Part 21°19'49.38"|n 6° 82'55.24" e
12 Balasore Khaira 217 Dabang Part 21°19'47.30' n ° 38646.48" e
13 Balasore Nilagiri 0 Dasharathipur Part 21°24'42r2 | 86°44'45.72" ¢
14 Balasore Nilagiri 65 Nizagarh Part 21° 27' 17.42"\n86° 44' 13.12" ¢
15 Balasore Nilagiri 66 Jokananda Part 21° 27' 339 86° 44'41.09" €
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16 Balasore Nilagiri 67 Jagannathpur Part 21°27'7A9L | 86°44'45.61" €
17 Balasore Nilgiri Hamlet Babandha Full 21°27' 18:'119| 86°43' 52.072"¢|
18 Balasore Nilgiri Hamlet Jamudihi Full 21°28'29503 | 86°44'3.502" €
19 Balasore Nilgiri Hamlet Jamaghati Full 21°28' 796 | 86°43'11.072"¢
20 Balasore Nilgiri Hamlet Kadamsul Full 21°27'27047 | 86°43'9.730" €
21 Balasore Nilagiri 68 Maladiha Part 21°27'54.91"|n 86° 45'3.57" e
22 Balasore Nilagiri 69 Porhashul Part 21°28'10.02' 86°44'49.41" e
23 Balasore Nilagiri 70 Jamudihi Part 21°28'31.99"n86° 44'5.51" e
24 Balasore Nilagiri 71 Jadida Part 21° 28'38.05"|n 6° 84' 27.65" e
25 Balasore Nilagiri 73 Jamudiha Part 21° 29'48.03' rB6° 42' 59.29" ¢
26 Balasore Nilagiri 94 Naranpur Part 21°30'2.24"n86° 41'47.92" e
27 Balasore Nilagiri 103 Ranipokhari Part 21°22'3.8 | 86°30'19.10" €
28 Balasore Nilagiri 125 Naupal Part 21° 30'29.17"n86° 39' 33.60" e
29 Balasore Nilagiri 126 Gardihi Part 21° 30' 14.01"|n86° 39' 49.45" ¢
30 Balasore Nilagiri 127 Sapabania Full 21°29'6.48"| 86°40'57.64" €
31 Balasore Nilagiri 128 Hatimunda Part 21°30'4.41"| 86°42'25.83" ¢
32 Balasore Nilagiri 129 Gandamarasahi Par 21°29@N | 86°43'16.19" ¢
33 Balasore Nilagiri 130 Shirimali Full 21°29'15.68" | 86° 40' 26.63" €
34 Balasore Nilagiri 131 Bhagasahi Full 21°29'22.82" 86°41'11.57" ¢
35 Balasore Nilagiri 132 Nuasahi Part 21°29'0.43"|n 86° 43'7.42" e
36 Balasore Nilagiri 133 Sajanagarh Part 21° 29' 22r39| 86° 41'56.79" e
37 Balasore Nilagiri 134 Banthiapara Full 21°28'H.6 | 86°42'53.14" ¢
38 Balasore Nilagiri 135 Kusumia Part 21° 28'19.21"n86° 43' 30.57" ¢
39 Balasore Nilagiri 136 Chaban Part 21° 28'14.75'| 186° 44" 15.99" ¢
40 Balasore Nilagiri 137 Gokulpani Part 21° 27' 42.03"| 86° 44'22.57" ¢
41 Balasore Nilagiri 138 Bankishul Part 21°28'3.00" | 86°43'34.63" ¢
42. Balasore Nilagiri 139 Siadimala Full 21° 27' 30.718"| 86° 42'59.60" €
43 Balasore Nilagiri Hamlet Kunchibania Full 21°29.B7"n | 86°40'24.12" ¢
44 Balasore Nilgiri Hamlet Bhalukasuni Full 21°29'283"n 86° 42' 22.929"
45 Balasore Nilagiri 140 Tenda Full 21°28'6.89"n °8@'37.98"e
46 Balasore Nilagiri 141 Ambajhar Full 21° 27'57.52"| 86° 40'28.51" e
a7 Balasore Nilagiri 142 Dwarihasuni Full 21° 28'3B'h 86° 39'5.26" e
48 Balasore Nilagiri 143 Telipal Part 21°30'7.71"n 86° 38'48.83" e
49 Balasore Nilgiri Hamlet Junia Full 21° 25'33.018"| 86° 44' 39.436"¢
50 Balasore Nilgiri Hamlet Kalakad Full 21° 29'33.808 | 86° 40' 21.358"¢
51 Balasore Nilgiri Hamlet Chakamara Full 21°28'4@'3b | 86° 40' 13.392"¢
52 Balasore Nilagiri 144 Tihudisan Part 21° 30'30.42" 86° 39'29.44" ¢
53 Balasore Nilagiri 150 Chandigarh Part 21° 30'12197| 86° 36'32.77" e
54 Balasore Nilagiri 151 Parsipal Part 21° 30'9.40"n86° 36'54.00" e
55 Balasore Nilagiri 152 Bhalukposhi Part 21°30'21.8 | 86°37'43.95"¢
56 Balasore Nilagiri 153 Gohira Part 21°30'17.19"n 86° 38'3.16" e
57 Balasore Nilgiri Hamlet Tartari Full 21°29'54.097 | 86° 36'51.122"¢
58 Balasore Nilgiri Hamlet Raipal Full 21° 30'21.254"| 86° 38' 26.714"¢
59 Balasore Nilagiri 154 Chhatrapur Part 21° 30'8./1"| 86° 37'36.02" ¢
60 Balasore Nilgiri Hamlet Saruchampa Full 21°29423" n | 86° 37' 22.880"¢
61 Balasore Nilgiri Hamlet Batiasahi Full 21°29'31514 | 86°34'54.956"¢
62 Balasore Nilgiri Hamlet Darkholi Full 21°29'5054n | 86° 36' 16.648"¢
63 Balasore Nilagiri 155 Kishorechandrapur Full 21°2B75"n | 86° 36'51.68" ¢
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64 Balasore Nilagiri 156 Pithahata Part 21°30'24451 86°36'4.58" e

65 Balasore Nilagiri 157 Nuagansan Part 21° 30' 39rB3[' 86° 35' 30.60" €
66 Balasore Nilagiri 158 Jamuna Full 21° 29'32.72"|n86° 34' 27.08" e
67 Balasore Nilgiri Hamlet Jharanaghati Full 21° 29'697" n | 86° 34'15.676"

68 Balasore Nilagiri 159 Rishia Full 21°28'25.31"n86° 35'25.23" e
69 Balasore Nilagiri 160 Barakheda Full 21° 28'33.7M8" 86° 37' 24.62" €
70 Balasore Nilagiri 161 Pindabasa Full 21°22'3187| 86°32'8.04"e

71 Balasore Nilagiri 162 Betei Full 21°23'40.36"n 6°80'7.57" e

72 Balasore Nilagiri 164 Garhasahi Full 21°22'0.60"| 86°29'16.46" €
73 Balasore Nilagiri 165 Bharadabati Full 21°21'38.8 86° 29'4.65" e

74 Balasore Nilagiri 166 Atasahi Full 21°21'11.22"n86° 29'31.36" €
75 Balasore Nilagiri 167 Darakhola Full 21°21'1.1M" | 86°29'47.33" €
76 Balasore Nilagiri 168 Kanhuroe Full 21°21'12.40"| 86°29'41.92" ¢
77 Balasore Nilagiri 169 Majhisahi Full 21°21'26.20" | 86° 30'0.20" e

78 Balasore Nilagiri 170 Kasigarhia Full 21°20'59.85 | 86°30'7.37"e

79 Balasore Nilagiri 171 Chhatatenalili Full 21°2@.83"n 86° 30'0.20" e
80 Balasore Nilagiri 172 Niladeipur Full 21°20'44'69 | 86°29'44.44" ¢
81 Balasore Nilagiri 173 Astapatana Part 21° 20' 20M0| 86° 29'47.78" e
82 Balasore Nilagiri 174 Jalapanka Part 21°20'8rl1"| 86°29'38.31"¢€
83 Balasore Nilagiri 175 Biriha Full 21° 20'20.53" n 86° 29'32.10" e
84 Balasore Nilagiri 176 Kusundaspur Full 21°20'®9.2 | 86°29'18.23"¢
85 Balasore Nilagiri 177 Khuntadihapatana Full 21°2847" n | 86° 28' 39.42" ¢
86 Balasore Nilagiri 178 Rangamatia Full 21°20'535/4 | 86°28'34.31" ¢
87 Balasore Nilagiri 179 Sorisapal Full 21°20'18.44"| 86° 28'22.03" €
88 Balasore Nilagiri 180 Manisadali Full 21°20'18:30 | 86°27'7.79"e

89 Balasore Nilagiri 181 Benagadia Full 21°19'46.83" 86° 26'35.83" ¢
90 Balasore Nilagiri 182 Paikaparha Full 21°19'32R25| 86° 25'50.65" ¢
91 Balasore Nilagiri 184 Naranpur Part 21°19'0.48"n86° 26' 35.55" e
92 Balasore Nilagiri 187 Harichandanpur Part 21° 65" n | 86° 26'51.45" ¢
93 Balasore Nilagiri 189 Kesapa Part 21°19'30.29' r86° 26' 41.50" ¢
94 Balasore Nilagiri 193 Paramanandapur Part 21°322% n | 86°27'56.57" ¢
95 Balasore Nilagiri 194 Dimirichua Part 21°19'54'34 | 86° 27'48.75" €
96 Balasore Nilagiri 195 Rairamchandrapur Part 2148A1" n | 86° 28'14.40" ¢
97 Balasore Nilagiri 198 Jorhagarhia Full 21°20'5.83 | 86°28'40.75" ¢
98 Balasore Nilagiri 199 Joragadia Part 21° 20' 961" 86°29'12.70" e
99 Balasore Nilagiri 200 Agahtanathpur Part 21°199%9n 86° 29' 7.65" e

100 Balasore Nilagiri 210 Kalajaatia Part 21°19'56.62 | 86°29'31.37" €
101 Balasore Nilagiri 211 Pratapur Part 21° 20' 1823 86°29'57.20" e
102 Balasore Nilagiri 213 Matigadia Part 21°20'12.60" 86° 30'27.38" ¢
103 Balasore Nilagiri 214 Pratappur Full 21° 20' 38.82" 86° 30'28.19" ¢
104 Balasore Nilagiri 215 Matigadia Full 21°21'8.0%" | 86°30'23.24" €
105 Balasore Oupadad Hamlet Kusadiha Full 21° 21' 23rb3" 86° 30' 13.88" ¢
106 Balasore Nilagiri 216 Pandua Full 21°21'5.45"h 6°80'49.78"¢e
107 Balasore Oupadad Hamlet Krushnadaspur Full 21°201t n | 86°30'31.11" ¢
108 Balasore Nilagiri 217 Janikapal Full 21° 20'51.27"| 86° 31'20.08" €
109 Balasore Nilagiri 218 Kabisul Full 21°20'49.94" n 86°31'7.67"e

110 Balasore Nilagiri 219 Mahapatri Full 21°20'24.98"| 86°31'17.99" ¢
111 Balasore Nilagiri 220 Chanpur Part 21°20'12.57''n86° 31'6.77" e
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112 Balasore Nilagiri 221 Mahulgarhia Part 21°20'2.2 | 86°31'50.71" €
113 Balasore Nilagiri 222 Aghirapada Full 21°20'55.60 | 86°31'47.84" €
114 Balasore Nilagiri 223 Kamarpal Full 21°20'37.911"| 86° 32'56.79" €
115 Balasore Nilagiri 224 Laxmisal Full 21°20'50.49" | 86° 33'30.05" €
116 Balasore Nilagiri 225 Gaurhahati Full 21°20'17.m5 | 86° 33'35.37" ¢
117 Balasore Nilagiri 226 Agasul Full 21°20'19.21"n86° 33'52.72" e
118 Balasore Nilagiri 227 Nuagan Full 21°20'12.16"|n 86° 34'4.85" e

119 Balasore Nilagiri 228 Jokagadia Part 21°20'19187] 86° 34'16.13" €
120 Balasore Nilagiri 229 Ambagadia Full 21°20'4.13" | 86° 33'55.62" ¢
121 Balasore Nilagiri 230 Rodanpur Full 21°19'49.83"| 86°34'3.54"e

122 Balasore Nilagiri 231 Barha pokhri Part 21°20500.n | 86°34'41.54" ¢
123 Balasore Nilagiri 232 Balimandali Full 21°21'921 | 86° 34'55.20" e
124 Balasore Nilagiri 233 Shimulipal Full 21°20'48:85 | 86° 34'58.66" €
125 Balasore Nilagiri 234 Daripokhari Full 21°20'4@'In 86°35'2.77" e

126 Balasore Nilagiri Hamlet Gajamba Full 21°21'1.86"| 86°34'33.86" ¢
127 Balasore Nilagiri Hamlet Kandipur Full 21°20'358'6h | 86°34'48.67" ¢
128 Balasore Nilagiri 235 Brajakishorepur Full 21°3@'00"n | 86°35'10.71" ¢
129 Balasore Nilagiri 236 Jayantanarayanpur Ful 21%289" n 86° 35'9.14" e
130 Balasore Nilagiri 238 Badhi Part 21°20'17.04"|n 6°85'22.99" e
131 Balasore Nilagiri 239 Budakhunta Full 21°20'41.82 | 86°35'31.91" ¢
132 Balasore Nilagiri 240 Hatikholia Part 21° 23'50.47 | 86° 39'58.39" ¢
133 Balasore Nilagiri 241 Bishnupur Part 21° 23'9.52"| 86°40'54.63" €
134 Balasore Nilagiri 242 Sirideipur Full 21°23'13'54 | 86°42'21.83" ¢
135 Balasore Nilagiri 243 Gangadeipur Full 21°22'50.0 | 86°42'48.29" ¢
136 Balasore Nilagiri 244 Nuapatana Full 21°22'29.09'1 86°42'47.86" €
137 Balasore Oupadad Hamlet Bhagampada Full 21°21339.8| 86° 37'18.87" €
138 Balasore Oupadad Hamlet Baunsapal Ful 21°21'43h83 86° 37'47.13" e
139 Balasore Nilagiri 245 Ghodadian Full 21° 22'31.40" 86° 42'56.32" ¢
140 Balasore Nilagiri 246 Kanhupur Part 21°22'22.80" 86°43'3.05"e

141 Balasore Nilagiri 247 Koligarhi Part 21° 22'40.55"| 86°43'12.88" ¢
142 Balasore Nilagiri 248 Sanlaragadia Full 21°22181n 86° 43'8.07" e

143 Balasore Nilagiri 249 Jokagarhia Part 21° 23'12r85| 86° 43'17.61" ¢
144 Balasore Nilagiri 250 Patrapada Part 21° 23'9r04" 86° 42'59.97" e
145 Balasore Nilagiri 251 Sabjapur Full 21°23'12.60"| 86°42'47.91" €
146 Balasore Nilagiri 252 Daldali Full 21° 23'33.44" p 86° 42' 27.17" ¢
147 Balasore Nilagiri 253 Dwarika Part 21° 23'21.95"|n86° 43' 54.22" ¢
148 Balasore Nilagiri 254 Gurukula Part 21° 23'35.67" 86°44'0.76" e

149 Balasore Nilagiri 255 Kantabania Part 21°24'026"| 86°44'0.14"e

150 Balasore Nilagiri 256 Managarh Part 21° 25'5.72"n86° 44' 33.72" €
151 Balasore Nilagiri 257 Guhalia Full 21° 25'14.46" n86° 44' 48.32" €
152 Balasore Nilagiri 258 Baunshabania Part 21° 2%B2Z1n | 86°45'14.17" €
153 Balasore Nilagiri 259 Baliora Part 21° 26'10.97"|n86° 45' 31.44" ¢
154 Balasore Nilagiri 260 Dholapur Full 21°26'5.97" n 86° 44'55.05" €
155 Balasore Nilagiri 261 Salabandh Full 21° 26'40.22'1 86° 45'13.95" ¢
156 Balasore Nilagiri 263 Raipur Part 21° 26'21.32"|n86° 45' 21.92" ¢
157 Balasore Nilagiri 284 Sana patapur Part 21°258% | 86°45'29.79" €
158 Balasore Nilagiri 285 Hatasahi Part 21° 25'9.25"n86° 45' 27.00" €
159 Balasore Nilagiri 287 Gobarddhanapur Part 21°7283'n | 86°45'12.97" ¢
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160 Balasore Nilagiri 288 Kumbhakahumia Part 21° 24727n 86° 45' 3.66" e
161 Balasore Nilagiri 289 Kathipara Part 21° 24'22.89" 86° 44'57.08" €
162 Balasore Nilagiri 290 Kanbhiatilara Part 21° 24®.n 86° 44' 37.22" ¢
163 Balasore Nilagiri 292 Shyamasundarpur Par 215236" n | 86°44'30.99" ¢
164 Balasore Nilagiri 299 Astia Part 21°23'10.06"n 6°83'43.34" e
165 Balasore Nilagiri 305 Kandagararhi Part 21° 221212 86° 42' 50.56" €
166 Balasore Nilagiri 309 Ishwarpur Part 21° 21' 14.52"| 86° 42'45.12" ¢
167 Balasore Nilagiri 310 Chintamanipur Part 21°21285n | 86°42'40.14" ¢
168 Balasore Nilagiri 311 Sikirhia Part 21°22'6.07" n 86° 42'20.98" ¢
169 Balasore Nilagiri 312 Makundapur Full 21°21'42.09 | 86° 42'18.87" e
170 Balasore Nilgiri Hamle | Belapada Full 21°22' 24.695"n 86°42' 37.977"e
171 Balasore Nilagiri 313 Baulagarhia Part 21°21'302 | 86°42'10.68"¢€
172 Balasore Nilagiri 314 Bankipada Part 21° 20'53.a1' 86°42'28.99" ¢
173 Balasore Soro 1 Sindhua Full 21°23'15.30"/n  8B°13.16"e
174 Balasore Soro 2 Saralia Full 21°22'50.80"[n  8%°18.58" e
175 Balasore Soro 4 Bamadadepur Par 21°22'2.53'n °3867.98" e
176 balasore Soro 5 singakhunta part 21° 22'24.15" n6° 38'58.19" e
177 balasore Soro 6 kumbhi part 21°21'51.41"n 8623 e
178 balasore Soro 7 nuagan part 21° 22'9.08"n 8622381" e
179 balasore Soro 8 gujadiha part 21°22'43.63Tn  3®633.74" e
180 balasore Soro 8 juka part 21°21'41.18"n 868" e
181 balasore Soro 9 gopinathpur part 21°21'28.43'n 6° 3B'9.42" e
182 balasore Soro 10 digibhanara part 21°21'38.83"r86° 37'1.87" e
183 balasore Soro 11 khunta part 21°20'27.97Tn  8®1B855"e
184 balasore Soro 12 ranapur part 21° 20'5.01"n 86448.90" e
185 balasore Soro 13 chhatara part 21°19'56.06" n 3B639.21" e
186 balasore Soro 14 manipur part 21°20'9.75"|n &33.00" e
187 balasore Soro 16 beheranpur part 21°20'51.92" n6° 38 15.36" e
188 balasore Soro 25 mahumuhana par 21° 21'59.02" 16° 38 54.29" e
189 balasore Soro 26 khanjamabhal part 21° 21'53.7q" 86° 40' 40.52" e
190 balasore Soro 27 gobindapur part 21° 20'55.01]' n6° 48'47.38" e
191 balasore Soro 28 kesharipur part 21° 20' 37.46[' n6° 48' 20.86" e
192 balasore Soro 29 mahishasuri full 21°20'50.871 n86° 42'5.09" e
193 | mayurbhanj Udala 26 khathachua part] 21° 20' 321" 86° 24' 57.61" €
194 | mayurbhanj Udala 30 tolagadia part 21° 21'59.567 186° 25' 54.04" e
195 | mayurbhanj Udala 41 galyamara part 21° 27'30.48' 86° 31' 51.69" e
196 | mayurbhanj Udala 44 majhigadia part 21° 24' 41162} 86° 29'40.11" ¢
197 | mayurbhanj Udala 46 mankadapata hill part 21°29&' n | 86°31'21.17"e
198 | mayurbhanj Udala 47 padmapokhari part] 21° 23' 481 86° 28'44.32" e
199 | mayurbhanj Udala 48 skuapata hill part 21°18'99rb | 86° 22'54.44" ¢
200 | mayurbhanj Udala 75 hill block part 21°30'21.39"| 86°34'8.75"e
201 | mayurbhanj Udala 76 kaladahi part 21°29' 21.40" 186° 32' 57.26" e
202 | mayurbhanj Udala 77 sagunabasa part 21° 30' 1n.89"86° 33'44.97" €
103 | mayurbhanj Udala 225 khuntabill part 21°28'41.87'1 86° 32'44.78" €
204 | mayurbhanj Udala 227 khadijania full 21° 27'59.W2"| 86°33'0.67"e
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Annexure IV

Performa of Action Taken Report: - Eco-sensitive Zae Monitoring Committee:-

1.

2
3.
4

Number and date of meetings:
Minutes of the meetings: mention main noteworthingm Attach minutes of the meeting as separateciure.
Status of preparation of Zonal Master Plan inclgdiiourism Master Plan;

Summary of cases dealt for rectification of errpparent on face of land record (Eco-sensitive Zarse):
[Details may be attached as Annexure]

Summary of cases scrutinised for activities covaewader the Environment Impact Assessment notificeti
2006: [Details may be attached as separate Annexure

Summary of cases scrutinised for activities noteced under the Environment Impact Assessment catiiéin,
2006: [Details may be attached as separate Annexure

Summary of complaints ledged under section 19 @&hvironment (Protection) Act, 1986:

Any other matter of importance:

Uploaded by Dte. of Printing at Government of m#iress, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of PublicationslhD&10054.
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ANNEXURE I

REPORTABLE

IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

I.A. NOS. 131377, 147102, 195467, 195468,
205092 OF 2022,

I.A. NOS. 162283 AND 162284 OF 2022
IN
I.A. D. NO. 125746 OF 2022

WITH

I.LA. NOS. 118604, 118606, 119400, 119401, 119404,
137132, 137138, 137140 AND 137143 OF 2022

I.A. NOS. 5764, 6804 AND 10911 OF 2023

IN THE MATTER OF:

WRIT PETITION (CIVIL) NO. 202 OF 1995

IN RE: T.N. GODAVARMAN THIRUMULPAD
... PETITIONER(S)

VERSUS
UNION OF INDIA AND OTHERS ...RESPONDENT(S)

JUDGMENT

B.R. GAVAI, J.

I.A. NO. 131377 OF 2022:

1. The present I.A. is filed by the Union of India praying for

modification/clarification of the order passed by this Court

489/905
319
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dated 3™ June 2022! in I.A. No. 1000 of 2003 in WP(C) No.

1-69-2023-WL

202 of 1995.

2.
directions contained in paragraphs 56.1 and 56.5 of the order

dated 3™ June 2022 (supra). The said paragraphs are

The applicant specifically seeks modification of the

reproduced hereinbelow:

“566.1. Each protected forest, that is, national
park or wildlife sanctuary must have an ESZ of
minimum one kilometre measured from the
demarcated boundary of such protected forest
in which the activities proscribed and
prescribed in the Guidelines of 9-2-2011 shall
be strictly adhered to. For Jamua Ramgarh
Wildlife Sanctuary, it shall be 500 m so far as
subsisting activities are concerned.

56.5. In the event any activity is already being
undertaken within the one kilometre or
extended buffer zone (ESZ), as the case may
be, of any wildlife sanctuary or national park
which does not come within the ambit of
prohibited activities as per the 9-2-2011
Guidelines, such activities may continue with
permission of the Principal Chief Conservator
of Forests of each State or Union Territory and
the person responsible for such activities in
such a situation shall obtain necessary
permission within a period of six months.
Such permission shall be given once the
Principal Chief Conservator of Forests is
satisfied that the activities concerned do not
come within the prohibited list and were

1(2022) 10 SCC 544

490/905
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continuing prior to passing of this order in a
legitimate manner. No new permanent
structure shall be permitted to come up for
whatsoever purpose within the ESZ.”

3. The clarification/modification of paragraph 56.1 of the
order dated 3" June 2022 (supra) is sought to the extent that
the Eco-Sensitive Zones (for short, “ESZs”) which have
already been notified (final and draft) by the Ministry of
Environment Forests and Climate Change (for short, “MoEF &
CC”) or the proposals for which have been received in the
Ministry be exempted from the directions therein. The
applicant also sought modification to the extent that
paragraph 56.1 of the order dated 3™ June 2022 (supra) may
not be made applicable where National Parks and Wildlife
Sanctuaries are located along inter-State boundaries and/or
common boundaries. Modification/clarification of the
directions in paragraph 56.5 of the order dated 3™ June 2022

(supra) in its entirety is additionally sought.

4. We have heard Ms. Aishwarya Bhati, learned Additional
Solicitor General (for short, “ASG”) appearing on behalf of the

applicant, Shri K. Parameshwar, learned amicus curiae as

491/905
320
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1017140/2023/ESZ

well as Senior Counsel appearing on behalf of various State

Governments.

5. It is submitted that the Government of India has already
issued Guidelines on 9™ February 2011 (hereinafter referred
to as the “said Guidelines”) for declaration of ESZs around
National Parks and Wildlife Sanctuaries. The said Guidelines
were framed after consulting the National Board for Wildlife
(hereinafter referred to as “NBWL”), and all the State and
Union Territory Governments. The said Guidelines provide a
detailed procedure for submitting a proposal for declaration of
the areas around National Parks and Wildlife Sanctuaries as
ESZs. It is further submitted that the said Guidelines itself
contain various activities which have been categorized as

prohibited, regulated and permitted.

6. Itis further submitted that the direction as contained in
paragraph 56.5 of the order dated 3™ June 2022 (supra) is
likely to cause great hardship to the citizens residing in the
ESZs. It is further submitted that the said directions provide
that if any activity is already being undertaken within one

kilometre or extended buffer zone (ESZ), and which does not
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come within the ambit of prohibited activities as per the said
Guidelines, such activities may continue with the permission
of the Principal Chief Conservator of Forests (for short,
“PCCF”) of each State or Union Territory and the person
responsible for such activities in such a situation shall obtain
necessary permission within a period of six months. The said
Guidelines further provide that such permission shall be
given once the PCCF is satisfied that the activities concerned
do not come within the prohibited list and were continuing
prior to passing of this Court’s order dated 3™ June 2022
(supra) in a legitimate manner. It is further submitted that
the direction that no new permanent structure shall be
permitted to come up for whatsoever purpose within the

ESZs would also cause great hardship.

7. It is further submitted that insofar as the direction in
paragraph 56.1 of the order dated 3™ June 2022 (supra) is
concerned, it mandates that each protected forest, that is,
National Park or Wildlife Sanctuary, must have an ESZ of
minimum one kilometre measured from the demarcated

boundary of such protected forest in which the activities

493/905
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proscribed and prescribed in the said Guidelines shall be
strictly adhered to. Insofar as Jamua Ramgarh Wildlife

Sanctuary is concerned, it is directed that the ESZ shall be

500 meters so far as subsisting activities are concerned.

8. The learned ASG, amicus curiae and Senior Counsel
appearing on behalf of various States submitted that in
respect of various National Parks and Wildlife Sanctuaries,
already final notifications had been issued, prescribing the
boundaries for the ESZs. In some cases, the draft
notifications are pending and in some other cases, the
proposals for issuance of draft and final notifications are

pending with the Government of India.

9. It is submitted that there cannot be a uniform boundary
for all the National Parks and Wildlife Sanctuaries. It is
further submitted that there cannot also be a uniform
boundary for a particular National Park or Wildlife Sanctuary.
At times, it may be longer on one side and shorter on the

other side depending on various circumstances.

10. It is submitted that the rights of the citizens who are

residing in the Protected Areas are settled under the
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provisions of Sections 18 to 25A of the Wild Life (Protection)
Act, 1972 (hereinafter referred to as “1972 Act”) whereas
there is no settlement of rights of citizens residing in ESZs.
The citizens therein continue to reside and are also
continuing with their daily avocation like farming etc. It is
submitted that various developmental activities like
construction of schools, dispensaries, anganwadis, public
health centres etc. are required to be undertaken in such
areas. Not only that, but if the direction not to make any
construction is continued, the persons residing therein would
not be in a position to construct or reconstruct houses on
their own land. It is submitted that the procedure prescribed
for obtaining the permission of the PCCF is very tedious. If
such a direction is issued, the PCCF would be left with no
other work but to consider the applications for continuation

of such activities.

11. It is further submitted that though this Court has
observed in paragraph 54 of the order dated 3™ June 2022

(supra) that the said Guidelines are reasonable, it has
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nevertheless issued directions which are in conflict with the

said Guidelines.

12. It is further contended that the issue in I.A. No. 1000 of
2003 was restricted to prohibition of mining activities in and
around Jamua Ramgarh Wildlife Sanctuary and prescribing
ESZs for the said Wildlife Sanctuary only. As such, various
State Governments did not have an opportunity to address

this Court.

13. Having considered the rival submissions, we find it
appropriate to refer to various orders passed by this Court on

the issue of ESZs/Buffer Zones.

14. The first of such orders was passed by this Court on
16™ September 20052, It will be relevant to refer to paragraph

13 of the said order, which reads thus:

“13. We have perused the affidavit dated 14-9-
2005 filed by Mr Anurag Bajpai on behalf of
MOoEF and the statement showing the grant of
temporary working permit in the last two years
i,e. from 1-1-2003 to 31-12-2004 in the
national parks, sanctuaries and forest area.
This is despite the order passed by this Court
restraining the mining activities in these areas.
Learned amicus curiae submits that the
inspection of the government record shows a

2(2006) 5 SCC 25
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dismal picture and he would shortly file an
application for taking appropriate action
against the persons concerned. Pending filing
of the said application and further orders, we
again reiterate that without compliance with
the environmental laws, in particular the
permission under the Forest (Conservation)
Act, 1980, no temporary working permission or
temporary permit or any other permission by
whatever name called shall be granted for
mining activities in the aforesaid areas. We
further direct that no mining activity
would continue under any temporary
working permit or permission which may
have been granted. It appears from the
chart filed with the affidavit of Mr Anurag
Bajpai that no temporary working
permission is in operation as of today. If it
is otherwise, an affidavit to that effect
shall be filed within two weeks giving the
particulars of such permission.”

[emphasis supplied]
15. It can thus clearly be seen that this Court directed that
no mining activity would be permitted to continue under any
temporary working permit or permission which may have

been granted.

16. It will further be relevant to refer paragraph 15 of the

said order, which reads thus:

“15. MoEF is directed to place on record within
three weeks its viewpoint on the question of
area of buffer zone and other related matters
such as should it be universal or place specific.

9
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This should be done after also obtaining the
viewpoint of the National Board of Wildlife.”

17. It can thus be seen from the said paragraph that this
Court directed MoEF to place on record within three weeks
its viewpoint on the question of area of buffer zone and other
related matters such as should it be universal or place
specific. The Court further directed that this should be done

after obtaining the viewpoint of the NBWL.

18. The second of such orders is passed on 4™ August
2006°. The said order basically pertains to banning the
mining activities in the National Parks, Sanctuaries and
forest areas. The Court laid down various pre-conditions

wherein temporary working permits could be granted.

19. The next order is passed on 4™ December 2006*. In the
said order, the Court expressed its anguish towards the
various State Governments for not responding to the letter
issued by MoEF dated 27" May 2005 requiring them to
initiate measures for identification of suitable areas and

submit detailed proposals at the earliest. It will be relevant

3(2010) 13 SCC 740
4(2011) 15 SCC 791

10
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to refer to paragraphs 3 and 4 of the said order, which read

thus:

1-69-2023-WL

“3. The order earlier passed on 30-1-2006
[Goa Foundationv. Union of India, (2011) 15
SCC 793] refers to the decision which was
taken on 21-1-2002 to notify the areas within
10 km of the boundaries of national parks and
sanctuaries as eco-sensitive areas. The Letter
dated 27-5-2005 is a departure from the
decision of 21-1-2002. For the present, in this
case, we are not considering the correctness of
this departure. That is being examined in
another case separately. Be that as it may, it is
evident that the States/Union Territories have
not given the importance that is required to be
given to most of the laws to protect
environment made after Rio Declaration, 1992.

4. The Ministry is directed to give a final
opportunity to all States/Union Territories to
respond to its Letter dated 27-5-2005. The
State of Goa also is permitted to give
appropriate proposal in addition to what is
said to have already been sent to the Central
Government. The communication sent to the
States/Union Territories shall make it clear
that if the proposals are not sent even now
within a period of four weeks of receipt of the
communication from the Ministry, this Court
may have to consider passing orders for
implementation of the decision that was taken
on 21-1-2002, namely, notification of the areas
within 10 km of the boundaries of the
sanctuaries and national parks as eco-
sensitive areas with a view to conserve the
forest, wildlife and environment, and having

11
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regard to the precautionary principles. If the
States/Union Territories now fail to respond,
they would do so at their own risk and peril.”

20. It can be seen that this Court refers to its earlier order
dated 30" January 2006 wherein a reference is made to the
decision dated 21° January 2002 to notify the areas within
10 kilometres of the boundaries of National Parks and
Sanctuaries as ESZs. Though the order records that the
letter dated 27" May 2005 is a departure from the decision
taken on 21°% January 2002, the Court observes that, in the
said case, the Court was not considering the correctness of
the said departure. The Court therefore directed the Ministry
to give a final opportunity to all States/Union Territories to
respond to its Letter dated 27™ May 2005. The said order
states that the communication should mention that if the
proposals were not sent within a period of four weeks from
the receipt of the communication from the Ministry, this
Court may have to consider passing orders for
implementation of the decision that was taken on 21

January 2002, i.e., notification of the areas within 10

12
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kilometres of the boundaries of the sanctuaries and National

Parks as ESZs.

21. The next order of this Court is dated 21% April 2014 in
the case of Goa Foundation v. Union of India and Others°.
It will be relevant to refer to the following observations of this

Court in the said order:

“49. ...... The result is that the order passed by
this Court saying that there will be no mining
activity within one kilometre safety zone
around national park or wildlife sanctuary has
to be enforced and there can be no mining
activities within this area of one kilometre
from the boundaries of national parks and
wildlife sanctuaries in the State of Goa.”

22. The Court has clarified that there shall be no mining
activity within one kilometre of the safety zone around
National Park or Wildlife Sanctuary and that this has to be
enforced. It is also reiterated that there can be no mining
activities within this area of one kilometre from the
boundaries of National Parks and Wildlife Sanctuaries in the

State of Goa.

23. The Court thereafter refers to the earlier order dated 4%

December 2006 (supra) in the said case and observed thus:

5(2014) 6 SCC 590
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National Parks or Wildlife Sanctuaries as ESZs with a view to

therefore clarified that there is no direction, interim or final,

conserve the forest, wildlife and environment.

1-69-2023-WL

“80. ........ It will be clear from the order dated
4-12-2006 [Goa Foundation v. Union of India,
(2011) 15 SCC 791] of this Court that this
Court has not passed any orders for
implementation of the decision taken on 21-1-
2002 to notify areas within 10 km of the
boundaries of national parks or wildlife
sanctuaries as eco-sensitive areas with a view
to conserve the forest, wildlife and
environment. By the order dated 4-12-2006
[Goa Foundationv. Union of India, (2011) 15
SCC 791] of this Court, however, the Ministry
of Environment and Forests, Government of
India, was directed to give a final opportunity
to all States/Union Territories to respond to
the proposal and also to refer to the Standing
Committee of the National Board for Wildlife
the cases in which environment clearance has
already been granted in respect of activities
within the 10 km zone from the boundaries of
the wildlife sanctuaries and national parks.
There is, therefore, no direction, interim or
final, of this Court prohibiting mining activities
within 10 km of the boundaries of national
parks or wildlife sanctuaries.”

It could thus be seen that the Court has specifically
observed that this Court had not passed any orders for
implementation of the decision taken on 21° January 2002

to notify areas within 10 kilometres of the boundaries of

14

The Court
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prohibiting mining activities within 10 kilometres of the

boundaries of National Parks or Wildlife Sanctuaries.

25. It will be relevant to refer to paragraphs 87.3 and 88.1
of the said order, which read thus:

“87.3. Until the order dated 4-8-2006 [T.N.
Godavarman Thirumulpad v. Union of India,
(2010) 13 SCC 740] of this Court is modified
by this Court in IA No. 1000 in T.N.
Godavarman Thirumulpad v. Union of India,
there can be no mining activities within one
kilometre from the boundaries of national
parks and sanctuaries in Goa.

88.1. MoEF will issue the notification of eco-
sensitive zones around the national park and
wildlife sanctuaries of Goa after following the
procedure discussed in this judgment within a
period of six months from today.”

26. It can thus be seen that this Court has held that until
the order dated 4™ August 2006 (supra) is modified by this
Court in IA No. 1000 of 2003 in the case of T.N.
Godavarman Thirumulpad v. Union of India, there can be
no mining activities within one kilometre from the
boundaries of National Parks and Sanctuaries in Goa. The
Court further directed MoEF to issue the notification of ESZs
around the National Park and Wildlife Sanctuaries of Goa

after following the procedure discussed in the said judgment.

15
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The same was directed to be done within a period of six

1-69-2023-WL

months from the date of the said order.

27. The next relevant order would be dated 11" December
2018. It will be relevant to refer to the following part of the

said order:

“The learned ASG has informed us that
there are 104 National Parks and 558 Wildlife
Sanctuaries making a total of 662 National
Parks and Wildlife Sanctuaries in the country.

The proposals for declaring areas around
these National Parks and Wildlife Sanctuaries
as Eco Sensitive Zone have been received from
State Governments / UT Administrations for
641 National Parks and Wildlife Sanctuaries.
No proposals have been received in respect of
21 National Parks and Wildlife Sanctuaries.

The proposals have been accepted and
Notification has been issued in respect of 289
National Parks and Wildlife Sanctuaries as on
26.11.2018 and draft Notification has been
prepared in respect of 206 National Parks and
Wildlife Sanctuaries.

The declaration with regard to Eco
Sensitive Zone is under process with the
Ministry of Environment, Forests and Climate
Change (MoEF) as well as with the State
Governments in respect of 4 146 National
Parks and Wildlife Sanctuaries.

We expect the Ministry of Environment,
Forests and Climate Change to actively pursue
the preparation of the draft Notification and to
issue a final Notification at the earliest.

16
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The proposals for 21 National Parks and
Wildlife Sanctuaries in respect of which
proposals have not yet been received by the
MOEF are as follows:-

It is submitted by the learned Amicus
that this issue has been pending since
sometime in December, 2006. 12 years have
gone-by but no effective steps have been taken
by the State Governments in respect of the
National Parks and Wildlife Sanctuaries
mentioned above.

Under the circumstances, we direct that
an area of 10 Kms around these 21 National
Parks and Wildlife Sanctuaries be declared as
Eco Sensitive Zone by the MoEF. The
declaration be made by the MoEF at the
earliest.

Liberty is granted to the State
Governments to move an application for
modification of this order along with proposal
only two weeks after submission of the
proposals to the MoEF.”

28. It can be seen that this Court has recorded the
submissions of the learned ASG that there were 104 National
Parks and 558 Wildlife Sanctuaries making a total of 662

National Parks and Wildlife Sanctuaries in the country.

around these National Parks and Wildlife Sanctuaries as

ESZs had been received from the State Governments/Union

17
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Territories. It can further be seen that no proposals have
been received in respect of 21 National Parks and Wildlife
Sanctuaries. It further recorded that the proposals had been
accepted and notification had been issued in respect of 289
National Parks and Wildlife Sanctuaries as on 26™ November
2018 and draft notification had been prepared in respect of
206 National Parks and Wildlife Sanctuaries. The Court
therefore expected the MoEF & CC to actively pursue the
preparation of the draft Notification and to issue a final
Notification at the earliest. The Court then recorded 21
National Parks and Wildlife Sanctuaries in respect of which
proposals have not yet been received by the MoEF & CC
alongside its anguish that though 12 years had been passed,
no effective steps have been taken by the State Governments
in respect of the National Parks and Wildlife Sanctuaries
named in the said order. Therefore, the Court directed that
an area of 10 kilometres around these 21 National Parks and
Wildlife Sanctuaries be declared as ESZs by the MoEF & CC.
Liberty was granted to the State Governments to move an

application for modification of the said order. However, it

18
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further directed that the application should be along with the

proposal for declaration of ESZs.

29. It is to be noted that the learned Judges of this Court,
in the case of Goa Foundation®, had directed that the MoEF
& CC shall follow the procedure and issue notification of
ESZs under Rule 5 of the Environment (Protection) Rules,
1986 (hereinafter referred to as “1986 Rules”). The relevant

provisions of the 1986 Rules are reproduced hereinbelow:

“5. Prohibition and restriction on the
location of industries and the carrying on
of processes and operations in different
areas.—(1) The Central Government may take
into consideration the following factors while
prohibiting or restricting the location of
industries and carrying on of processes and
operations in different areas:

() Standards for quality of
environment in its various aspects
laid down for an area.

(i) The maximum allowable limits of
concentration of various
environmental pollutants (including
noise) for an area.

(ii) The likely emission or discharge
of environmental pollutants from an
industry, process or operation
proposed to be prohibited or
restricted.

6(2014) 6 SCC 590
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(iv) The topographic and climatic
features of an area.

(v) The biological diversity of the
area which, in the opinion of the
Central Government needs to be
preserved.

(v) Environmentally compatible land
use.

(vi) Net adverse environmental
impact likely to be caused by an
industry, process or operation
proposed to be prohibited or
restricted.

(viii) Proximity to a protected area
under the Ancient Monuments and
Archaeological Sites and Remains
Act, 1958 or a sanctuary, National
Park, game reserve or closed area
notified as such under the Wild Life
(Protection) Act, 1972 or places
protected under any  treaty,
agreement or convention with any
other country or countries or in
pursuance of any decision made in
any international conference,
association or other body.

(ix) Proximity to human settlements.

() Any other factor as may be
considered by the Central
Government to be relevant to the
protection of the environment in an
area.

(2) While prohibiting or restricting the location
of industries and carrying on of processes and
operations in an area, the Central Government
shall follow the procedure hereinafter laid
down.

20
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(3) (@@ Whenever it appears to the Central
Government that it is expedient to impose
prohibition or restrictions on the location of an
industry or the carrying on of processes and
operations in an area, it may, by notification in
the Official Gazette and in such other manner
as the Central Government may deem
necessary from time to time, give notice of its
intention to do so.

(b) Every notification under clause
(@) shall give a brief description of
the area, the industries, operations,
processes in that area about which
such notification pertains and also
specify the reasons for the
imposition of  prohibition or
restrictions on the location of the
industries and carrying on of
processes or operations in that area.

() Any person interested in filing an
objection against the imposition of
prohibition or restrictions on
carrying on of processes or
operations as notified under clause
(@@ may do so in writing to the
Central Government within sixty
days from the date of publication in
the notification in the Official
Gazette.

(d) The Central Government shall
within a period of one hundred and
twenty days from the date of
publication of the notification in the
Official Gazette consider all the
objections received against such
notification and may [within [seven
hundred and twenty-five days [, and
in respect of the States of Assam,
Meghalaya, Arunachal Pradesh,
Mizoram, Manipur, Nagaland,
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30. It is to be noted that Rule 5 of the 1986 Rules
prescribes a detailed procedure for issuing notification
prohibiting or restricting various activities in the specified
areas.

Environment (Protection) Act, 1986 (hereinafter referred to as

1-69-2023-WL

Tripura, Sikkim and Jammu and
Kashmir in exceptional
circumstance and for sufficient
reasons within a further period of
one hundred and eighty days,]] from
such date of publication] impose
prohibition or restrictions on
location of such industries and the
carrying on of any process or
operation in an area:

[Provided that on account of COVID-19
pandemic, for the purpose of this clause, the
period of validity of the notification expiring in
the financial year 2020-2021 and 2021-2022
shall be extended up to [30th June, 2022] or
six months from the end of the month when
the relevant notification would have expired
without any extension, whichever is later.]

[(4) Notwithstanding anything contained in
sub-rule (3), whenever it appears to the
Central Government that it is in public interest
to do so, it may dispense with the requirement
of notice under clause (a) of sub-rule (3).]”

“1986 Act”).
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31. A perusal of clause (viii) of sub-rule (1) of Rule 5 of the
1986 Rules would reveal that one of the factors that has to be
taken into consideration for declaring ESZ is the proximity to
a sanctuary, National Park, game reserve or closed area
notified, as such under the 1972 Act. Sub-rule 3(a) of Rule 5
of the 1986 Rules requires that whenever it appears to the
Central Government that it is expedient to impose prohibition
or restrictions, it is required to give notice of its intention to
do so by notification in the Official Gazette and in such other
manner as the Central Government may deem necessary
from time to time. As per sub-rule 3(b) of Rule 5, every such
notification is required to give a brief description of the area,
the industries, operations processes in that area about which
such notification pertains and also specify the reasons for
the imposition of prohibition or restrictions on the location of
the industries on carrying out of the processes or operations
in that area. Accordingly, as per sub-rule 3(c) of Rule 5, any
person interested in filing an objection is entitled to file an
objection to the Central Government within sixty days from

the date of publication in the notification in the Official
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Gazette. The Central Government thereafter within the
prescribed period provided under clause (d) of sub-rule (3) of
Rule 5 of the 1986 Rules is required to issue a notification in
the Official Gazette imposing such prohibition or restrictions
in an area. This is required to be done only after considering
all the objections received under clause (c) of sub-rule (3) of
Rule 5 of the 1986 Rules. It can thus be seen that a detailed
procedure is prescribed under the 1986 Rules for notifying

ESZs.

32. It is to be noted that MoEF & CC has issued the said
Guidelines for declaration of ESZs around the National Parks

and Wildlife Sanctuaries.

33. The said Guidelines refer to a meeting of the Indian
Board for Wildlife held on 21 January 2002, in which
“Wildlife Conservation Strategy-2002” was adopted. Point No.
9 of the said Strategy envisaged that lands falling within 10
kilometres of the boundaries of National Parks and
Sanctuaries should be notified as eco-fragile zones under
Section 3(v) of the 1972 Act and clause (viii) of sub-rule (1) of

Rule 5 of the 1986 Rules. It further states that when the
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views were obtained from all the State Governments, some of
the State Governments had raised concern over applicability
of 10 kilometres range from the Protected Area boundary and
informed that most of the human habitation and other areas
including important cities in these States would come under
the purview of ESZs and will adversely affect the
development. The said Guidelines also refer to the National
Wildlife Action Plan (2002-2016). The NBWL, in its meeting
held on 17" March 2005, decided that the delineation of
ESZs would have to be site specific and relate to regulation
rather than prohibition of specific activities. @ The said
decision was communicated to all the State Governments for

compliance vide letter dated 27" May 2005.

34. The said Guidelines thereafter refer to the directions of
this Court dated 4™ December 2006. It also refers to the
statutory provisions as contained in Section 5C (1) of the
1972 Act, Section 3 of the 1986 Act and Rule 5 of the 1986
Rules. The said Guidelines state that the purpose of
declaring ESZs around National Parks and Sanctuaries is to

create some kind of Shock Absorber for the Protected Areas.
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They would also act as a transition zone from areas of high
protection to areas involving lesser protection. It also
reiterates the decision of the NBWL that the activities in the
ESZs would be of a regulatory nature rather than prohibitive
nature unless and otherwise so required. Paragraph 4 of the
said Guidelines notes that many of the existing Protected
Areas have already undergone tremendous development in
close vicinity to their boundaries. It refers to the Guindy
National Park, Tamil Nadu, Sanjay Gandhi National Park,
Maharashtra, etc. and notes that the Protected Areas are
lying in the urban set up. It therefore observes that defining
the extent of ESZs around Protected Areas will have to be
kept flexible and Protected Area specific. It notes that the
width of ESZs and type of regulations will differ from one
Protected Area to another Protected Area. It however notes
that, as a general principle, the width of the ESZs could go
up to 10 kilometres around a Protected Area as provided in
the Wildlife Conservation Strategy-2002. It further notes that
in case where sensitive corridors, connectivity and
ecologically important patches, crucial for landscape linkage,

are even beyond 10 kilometres width, these should be
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included in the ESZs. It further notes that even in context of
a particular Protected Area, the distribution of an area of the
ESZ and the extent of regulation may not be uniform all
around and it could be of variable width and extent. The
said Guidelines notes that though the directions were issued
by this Court to all the States/Union Territories, except a few
States, several other States/Union Territories have not come
forward with the proposals for declaration of ESZs. It was
observed that this could be perhaps for want of guidelines in
this regard. It further notes that this Court in its judgment
and order dated 3™ December 2010 in a case relating to
construction of park at Noida near Okhla Bird Sanctuary,
observed that the ESZs around the Protected Areas had not
been notified as the Government of India had not issued any

guidelines in this regard.

35.It thereafter refers to the Committee under the

Chairmanship of Shri Pronab Sen for identifying parameters

for designating Ecologically Sensitive Areas in India.

36. The said Guidelines thereafter state in paragraph 6 that

the basic aim of notifying ESZs is to regulate certain
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activities around National Park and Wildlife Sanctuary so as
to minimize the negative impact of such activities on the
fragile ecosystem encompassing the Protected Area. It states
that the first step towards it is to prepare an inventory of the
different land use patterns and the different types of
activities, types and number of industries operating around
each of the Protected Area as well as important Corridors. It
states that the inventory could be done by the concerned
Range Officers, who can take a stock of activities within 10
kilometres of the range. It further notes that a Committee
comprising of the concerned Wildlife Warden, an Ecologist,
an official from the Local Self Government and an official of
the Revenue Department of the concerned area, could be

formed to suggest the following:

(i) Extent of eco-sensitive zones for the

Protected Area being considered.

(i) The requirement of such a zone to act as

a shock absorber

(iii) To suggest the best methods for
management of the eco-sensitive zones,

so suggested.
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(iv) To suggest broad based thematic
activities to be included in the Master

Plan for the region.

37. It further notes that based on the above, the Chief
Wildlife Warden could group the activities under the following
categories:-

(i) Prohibited

(ii)) Restricted with safeguards.

(iii) Permissible

38. The said Guidelines thereafter note that once the
proposal for ESZs has been finalized, the same should be
forwarded to the MoEF & CC for further processing and
notification. An indicative list of details that need to be
submitted along with the proposals is also appended to the

said Guidelines.

39. The said Guidelines further note that where the
boundary of a Protected Area abuts the boundary of another
State/Union Territory where it does not form part of any
Protected Area, it should be the endeavour of both the

State/Union Territory Governments to have a mutual
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consultation and decide upon the width of the ESZs around
the Protected Area in question. The said Guidelines
emphasize that the State Government should endeavour to
convey a very strong message to the public that ESZs are not
meant to hamper their day to day activities, but instead, are
meant to protect the precious forests/Protected Areas in their
locality from any negative impact, and also to refine the
environment around the Protected Areas. It further notes
that these guidelines are indicative in nature and the
State/Union Territory Governments may use these as basic
framework to develop specific guidelines applicable in the
context of their National Parks, Wildlife Sanctuaries,
important corridors etc. with a view to minimizing and
preferably eliminating any negative impact on Protected

Areas.

40. A list of the activities which are prohibited, regulated
and permitted is contained in Annexure-I of the said

Guidelines, which reads thus:

Sl. | Activity Prohibited | Regulated |Permitte | Remarks

No. d

1. | Commercial Y Regulation
mining sill not
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prohibit the
digging of
earth for
construction
or repair of
houses for
manufacture
of country
tiles or bricks
for housing
for personal

Felling of Y With

trees permission
from
appropriate
authority

Setting of

saw mills

Setting of

industries

causing

pollution

(Water, Air,

Soil., Noise,

etc.)

Establishme Y As per

nt of hotels approved

and resorts master plan,
which takes
care of
habitats
allowing no
restriction on
movement of
wild animals

Commercial For hotels

use of and other

firewood business
related
establishment
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7. | Drastic Y
change of
agriculture
systems
8. | Commercial Y As per
use of approved
natural master plan,
water which takes
resources care of
including habitats
ground allowing no
water restriction on
harvesting movement of
wild animals.
9. | Establishme
nt of major
hydroelectri
C projects
10. | Erection of Y Promote
electrical underground
cable cabling
11. | Ongoing However,
agriculture excessive
and expansion of
horticulture some of these
practices activities
local should be
communitie regulated as
s per the
master plan
12. | Rain Water Should be
harvesting actively
promoted
13. | Fencing of Y
premises of
hotels and
lodges
14. | Organic Should be
farming actively
promoted
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15.

Use of
polythene
bags by
shopkeepers

16.

Use of
renewable
energy
sources

Should be
actively
promoted

17.

Widening of
roads

This should
be done with
proper EIA
and
mitigation
measures

18.

Movement
of vehicular
traffic at
night

For
commercial
purpose

19.

Introduction
of exotic
species

20.

Use of
production
of any
hazardous
substances

21.

Undertaking
activities
related to
tourism like
over-flying
the National
Park are by
any aircraft,
hot-air
balloons

22.

Protection of
hill slopes
and river
banks

As per the
master plan
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23.

Discharge of
effluents
and solid
waste in
natural
water bodies
or
terrestrial
are

24.

Air and
vehicular
pollution

25.

Sign board
& hoardings

As per the
master plan

26.

Adoption of
green
technology
for all
activities

Should be
actively
promoted.

41. It is to be noted that this Court in paragraph 54 of the

order dated 3™ June 2022 (supra) has, in fact, held the said

Guidelines to be reasonable and also accepted the view of the

Standing Committee of the NBWL that uniform guidelines

may not be possible in respect of each sanctuary or National

Park for maintaining the ESZs.

It is also observed that the

sanctuaries like Sanjay Gandhi National Park and Guindy

National Park in Mumbai shall form special cases. The said

paragraph 54 is reproduced hereinunder:
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“64. In our opinion, the Guidelines framed on
9-2-2011 appear to be reasonable and we
accept the view of the Standing Committee
that uniform guidelines may not be possible in
respect of each sanctuary or national park for
maintaining ESZ. We are of the opinion,
however, that a minimum width of 1 km ESZ
ought to be maintained in respect of the
protected forests, which forms part of the
recommendations of CEC in relation to
Category B protected forests. This would be the
standard formula, subject to changes in special
circumstances. We have considered CEC's
recommendation that the ESZ should be
relatable to the area covered by a protected
forest but the Standing Committee's view that
the area of a protected forest may not always
be a reasonable criteria also merits
consideration. It was argued before us that the
1 km wide “no-development-zone” may not be
feasible in all cases and specific instances were
given for Sanjay Gandhi National Park and
Guindy National Park in Mumbai and Chennai
metropolis respectively which have urban
activities in very close proximity. These
sanctuaries shall form special cases.”

42, It is to be noted that an elaborate and exhaustive list
has been prepared by MoEF & CC of the activities which
shall be prohibited, the activities which shall be regulated

and the activities which shall be permitted.

43. In the application, it is stated that after the proposals

are received from the State Governments/Union Territory
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Administrations, they are scrutinized in consultation with
the Wildlife Institute of India, Dehradun, and in case of tiger
reserves, with the National Tiger Conservation Authority.
They are thereafter published in the Official Gazette of the
Central Government in both Hindi and English. They are
also placed in the public domain for 60 days for seeking
comments of concerned stakeholders. The comments so
received are compiled and scrutinized and observation of the
concerned State Government/Union Territory Administration

is sought on the same. The aforesaid requirements are in

tune with the provisions of Rule 5 of 1986 Rules.

44. The application further states that the proposal is
thereafter placed before an Expert Committee constituted for
ESZ within the MoEF & CC. The said Committee comprises

of the following:

(i) Indian Institute of Remote
Sensing/Indian Space Research
Organization,

(ii) Ministry of Jal Shakti,

(iii) Ministry of Rural Development,
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(iv) Forest Survey of India,

(V) Town & Country Planning Organization,

Government of India,

(vi) National Tiger Conservation Authority,
(vii) Wildlife Institute of India,

(viii)GB Pant Institute of Himalayan

Environment & Development,

(ix) Indian Council of Forestry Research and

Education,

(X) World Wildlife Fund,
(xi) Zoological Survey of India,
(xii) Botanical Survey of India,

(xiii)Salim Ali Centre for Ornithology and
Natural History (SACON).

45. It is further stated in the application that based on the
recommendation of the Expert Committee (ESZ), the Ministry
finalizes the notification of ESZs and after due legal vetting
by the Ministry of Law & Justice, final notifications specifying
the ESZs around the Protected Areas are notified. It could

thus be seen that an elaborate procedure including
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consideration by a Committee of Experts coming from 13
organizations having expertise in wildlife ecology, forest etc. is
followed before a final notification prescribing ESZs is

notified.

46. In the application filed by the Union of India, various
illustrations have been given to point out as to how if the
directions issued in paragraph 56.5 of the order dated 3™
June 2022 (supra) are not modified, a severe hardship would

be caused to the millions of people.

1-69-2023-WL

hereunder:

(1)

(ii)

“The ESZ around Nagarjunasagar
Srisailam Tiger Reserve in Andhra
Pradesh extends from O to 26 kilometres
and 100 villages are situated within it
(Zero extent of ESZ is due to Krishna River

and interstate boundary with Telanganay);

The ESZ around Valmiki Wildlife
Sanctuary, Valmiki National Park and
Valmiki Tiger Reserve in Bihar extends
from O to 9 kilometres and 323 villages
are situated within it (zero extent of ESZ
is towards Western side sharing inter-state

boundaries with Uttar Pradesh and
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(iii)

(iv)

(v)

(vi)

(vii)

1-69-2023-WL

towards Northern side sharing

international boundary with Nepal);

The ESZ around Betla National Park,
Palamau  Wildlife =~ Sanctuary, and
Mahuadanr Wolf Sanctuary in Jharkhand
extends from O to 9 kilometres and 382
villages are situated within it (Zero extent

of ESZ is due to Inter-State boundary);

The ESZ around Cauvery Wildlife
Sanctuary in Karnataka extends from 1
to 14.5 kilometres and 107 villages are

situated within it;

The ESZ around Kanha National Park
and Phen Wildlife Sanctuary in Madhya
Pradesh extends from O to 30 kilometres
and 168 villages are situated within it
(Zero extent of Eco-sensitive Zone is
towards the eastern side having interstate

boundary with Chhattisgarh);

The ESZ around Tadoba-Andhari Tiger
Reserve in Maharashtra extends from 3
to 6 kilometres and 150 villages are

situated within it;

The ESZ around Jaisamand Wildlife

Sanctuary in Rajasthan extends from 1.6
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to 8.9 kilometres and 83 villages are

situated in it;

(viii) Even a small ESZ such as the one around
Keoladeo National Park in Rajasthan
which extends from 0.5 to 1.5 kilometres

has 22 villages situated in it.”
47. It would thus reveal that in the ESZ around
Nagarjunasagar Srisailam Tiger Reserve in Andhra Pradesh,
100 villages are situated within it. In the ESZ around
Valmiki Wildlife Sanctuary, Valmiki National Park and
Valmiki Tiger Reserve in Bihar, 323 villages are situated
within it. In the ESZ around Betla National Park, Palamau
Wildlife Sanctuary, and Mahuadanr Wolf Sanctuary in
Jharkhand, 382 villages are situated within it. In the ESZ
around Cauvery Wildlife Sanctuary in Karnataka, 107
villages are situated within it. In the ESZ around Kanha
National Park and Phen Wildlife Sanctuary in Madhya
Pradesh, 168 villages are situated within it. In the ESZ
around Tadoba-Andhari Tiger Reserve in Maharashtra, 150
villages are situated within it. In the ESZ around Jaisamand

Wildlife Sanctuary in Rajasthan, 83 villages are situated in it.
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Even in a small ESZ around Keoladeo National Park in

Rajasthan, 22 villages situated in it.

48. If the direction as issued by this Court in paragraph
56.5 of the order dated 3™ June 2022 (supra) is continued,
then no permanent structure would be permitted to come up
for whatsoever purpose in the aforesaid ESZs. As already
pointed out from the aforesaid examples, hundreds of villages
are situated within the ESZs in the country. If no permanent
construction is to be permitted for any purpose, a villager
who is desirous to reconstruct his house would not be
permitted. Similarly, if there is an extension in their family
and some additional construction is required for
accommodating the enlarged family, the same would also not
be permitted. Similarly, if the Government decides to
construct schools, dispensaries, anganwadis, village stores,
water tanks and other basic structures for improvement of
the life of the villagers, the same would also not be permitted.
The effect of the order will be to prevent the State or the
Central Government from constructing roads and provide

other facilities to the villagers.
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49. If the order dated 3™ June 2022 (supra) is not modified,
it will also be impossible for the Forest Departments to
conduct eco-development activities around National Parks
and Sanctuaries. The said activities are required with the
dual objectives of protection of wildlife and provision of
benefits for the local communities. MoEF & CC provides
financial assistance to the States under the Centrally
Sponsored Scheme-Integrated Development of Wildlife
Habitats, which includes assistance for eco-development
activities. These activities often involve construction of small
structures which are permanent in nature in areas including
ESZs. For example, the said activities which are likely to be
prohibited are thus:
(i) The construction of community halls,
bridges, threshing floors, fish-drying

platforms, drinking water storage, etc., for

the benefit of local communities/villages;

(ii) The construction of forest chowkies,
watch towers, and other structures for

protection of wildlife and forests;

(iii) The construction of interpretation
centres, toilets and other basic structures

42



1-69-2023-WL 531/905
1017140/2023/ESZ 560

for the environmental education of
visitors to National Parks and

sanctuaries.

50. It is further to be noted that there are various regulated
and permissible activities. There are also certain projects of
national and strategic importance such as construction of
National Highways, Railways, Defence related infrastructure
etc. The effect of the direction in 56.5 of the order dated 3™
June 2022 (supra) is that all such activities will be
permanently prohibited. In this respect, it is to be noted that
MOEF & CC has issued an Office Memorandum dated 17"
May 2022 which required that any activity listed in Schedule
of the EIA Notification 2006, when conducted in a notified
ESZs, or in the case of National Parks and Sanctuaries for
which no ESZ has been finally notified, when conducted
within 10 kilometres of such National Park or Sanctuary,
requires the consideration and recommendation of the NBWL
or its Standing Committee in addition to the Environment
Clearance under the 1986 Act. Additionally, activities which

are regulated as per the specific ESZ notification, require
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approval as per that notification. As such, we find that there
are inbuilt safeguards for preventing rampant construction
and abuse of process which may be detrimental to the
development and maintenance of wildlife habitats. It is
further to be noted that if the direction as contained in
paragraph 56.5 of the order dated 3™ June 2022 (supra) that
even for continuation of existing activities, the permission of
the PCCF of each State or Union Territory would be
necessary, remains unmodified, taking into consideration
that in each State or Union Territory there will be hundreds
of villages wherein millions of people would be residing, the
PCCF would be left with no other job except to consider such
applications for permission to continue such activities. Even
a farmer desirous to continue farming activities would be
required to seek such permission. We find that such a

direction is impossible to be implemented.

51. We are of the view that if such a direction is continued,
rather than avoiding man-animal conlflict, it will intensify the
same. As observed in the said Guidelines, the requirement of

declaring ESZs is not to hamper day to day activities of the
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citizens but is meant to protect the precious forests/Protected
Areas from any negative impact, and to refine the

environment around the Protected Areas.

B52. As already discussed hereinabove, the necessity to have
ESZs is to provide a buffer zone around the Protected Areas.
The rights of the villagers residing in the Protected Areas are
required to be settled in accordance with the provisions
contained in the 1972 Act and such villagers are rehabilitated
outside the Protected Areas. However, no such settlement of
rights is available to the villagers residing in the ESZs areas.
As stated in the said Guidelines, the purpose of declaring
ESZs is not to hamper the day to day activities of the
citizens. If the direction as issued is continued, it would
certainly hamper the day to day activities of the citizens
residing in ESZs. As such, we find that the said direction

needs to be modified.

53. It is further to be noted that the NBWL, in its meeting
dated 17" March 2005, has also recommended that the
delineation of ESZs should project as regulation rather than

prohibition of activities.
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B54. As was pointed out by the counsel for one of the States,
the entire municipal area of the Sulthan Bathery Block

Panchayat is situated within the ESZ area.

55. Insofar as direction in paragraph 56.1 of the order dated
3™ June 2022 (supra) is concerned, a perusal of various
orders would reveal that this Court has not directed any
minimum area from the demarcated boundary of such
Protected Areas. The area to be declared as ESZ cannot be
uniform and will be Protected Area specific. In some cases, it
may be 10 Kkilometres on one side and 500 meters on the
other side. In certain cases, it may not be possible to have a
uniform minimum area by virtue of inter-state boundaries or
a sea or a river beyond one side of the Protected Area. In any
case, a detailed procedure is required to be followed as
prescribed under Rule 5 of the 1986 Rules which we have
already referred hereinabove. We find that once such a
notification is issued after following the procedure prescribed
under the 1986 Rules, the ESZs will have to be as per the

said notification.
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B56. It is further to be noted that, as required under sub-rule
(3) of Rule 5 of the 1986 Rules, before any final notification is
issued, a draft notification is required to be published in the
Official Gazette and in such other manner as the Central
Government may deem necessary from time to time. Any
person interested in filing any objection to such a draft
notification is entitled to file objection within a period of 60
days from the date of publication of the draft notification in
the Official Gazette. We find that the Central Government
can be directed to give a wide publicity to the draft
notification so that all persons interested have knowledge

about issuance of such draft notification.

B57. It is pertinent to note that after following the aforesaid
procedure, the matter is placed before the Expert Committee
consisting of 13 organizations having expertise in the relative
field. As such, before an ESZ area is specified, various factors
are taken into consideration. There are various factors which
will determine the ESZs for a particular Protected Area. The
circumstances may differ from one Protected Area to another

Protected Area. As such, we find that the direction which
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prescribes a uniform one kilometre ESZ requires to be

modified.

58. It is further to be noted that on the date of filing of the
present application, final notifications have been issued in
respect of 474 Protected Areas whereas draft notifications
have been issued in respect of 102 Protected Areas. 73
proposals are pending. As already discussed hereinabove,
this Court has already found the said Guidelines to be
reasonable and has accepted the same. The Court has also
accepted the view of the Standing Committee of the NBWL
that uniform guidelines may not be possible in respect of
each Sanctuary or National Park for maintaining ESZs.
Though the Court has observed that a minimum width of one
kilometre in ESZ ought to be maintained, in paragraph 56.6
of the order dated 3™ June 2022 (supra) itself, it has
observed that minimum width of the ESZ may be diluted in
overwhelming public interest but for that purpose the State
or Union Territory concerned is required to approach Central
Empowered Committee (CEC) and MoEF & CC. It has further

observed that both these bodies shall give their respective
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recommendations before this Court and on that basis, the

Court should pass appropriate order.

59. As already discussed hereinabove, the ESZs are
required to be notified after following the procedure as
prescribed under the 1986 Rules and the said Guidelines.
Such notifications cannot be issued unless a close scrutiny
at various levels including the scrutiny by Expert Committee
consisting of experts from 13 organizations. As such, we find
that the direction as contained in paragraph 56.6 of the

order dated 3™ June 2022 (supra) also needs to be modified.

60. Insofar as the restriction on mining is concerned, we are
of the considered view that it has been the consistent view of
this Court that the mining activities within an area of one
kilometre of the boundary of the Protected Areas will be
hazardous for the wildlife. @Though in the case of Goa
Foundation (supra), the said directions were issued in
respect of State of Goa, we find that such directions need to

be issued on Pan-India basis.

61. We are therefore inclined to allow the present I.LA. The

direction in paragraph 56.1 of the order dated 3™ June 2022
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(supra) is modified and clarified that the directions contained
therein would not be applicable to the ESZs in respect of
which a draft and final notification has been issued by the

MoEF & CC and in respect of the proposals which have been

received by the Ministry.

62. We, however, direct the Central Government that wide
publicity should be given to the draft notification which is
required to be published under the provisions of clause (a) of
sub-rule (3) of Rule 5 of the 1986 Rules. We further direct
that the final notification to be published under clause (d) of
sub-rule (3) of Rule 5 of the 1986 Rules shall not be given
effect for a period of 30 days from the date of issuance

thereof.

63. It is further directed that any person who is aggrieved
with such a final notification would be entitled to approach
this Court directly by filing an application in the present

proceedings.

64. We further clarify that the direction contained in
paragraph 56.1 of the order dated 3™ June 2022 (supra)

would not be applicable where the National Parks and
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Sanctuaries are located on inter-State borders and/or share

common boundaries.

65. We also modify the direction contained in paragraph
56.4 of the order dated 3™ June 2022 (supra) and direct that
mining within the National Park and Wildlife Sanctuary and
within an area of one kilometre from the boundary of such
National Park and Wildlife Sanctuary shall not be

permissible.

66. We also modify the directions contained in paragraph
56.5 of the order dated 3™ June 2022 (supra) and replace the

same as under:

(i) The MoEF & CC and all the State/Union Territory
Governments shall strictly follow the provisions in
the said Guidelines dated 9™ February 2011 and
so also the provisions contained in the ESZs
notifications pertaining to the respective Protected
Areas with regard to prohibited activities, regulated

activities and permissible activities;
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We  further direct that while granting
Environmental and Forest Clearances for project
activities in ESZ and other areas outside the
Protected Areas, the Union of India as well as
various State/Union Territory Governments shall
strictly follow the provisions contained in the
Office Memorandum dated 17" May 2022 issued

by MoEF & CC.

67. All the other present I.As shall stand disposed of in

terms of the above. No costs.

............................... dJ.
[B.R. GAVAI]

............................... dJ.
[VIKRAM NATH]

............................... dJ.
[SANJAY KAROL]

NEW DELHI;
APRIL 26, 2023
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YR | WehTtoTa
PUBLISHED BY AUTHORITY
G, 545] 73 feoett, Hrerar, ure 4, 2014/%TH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
TgieRr 3T a9 HATe™
SrfergerT

72 feoeh, 28 WA, 2014

I3, 637(3).—FH=ST TIHR, TATST (TRET0T) AT, 1986 (1986 T 29) Tl &R 23 TR YA Tk
T TAM I U S SUMEE T R 5 % A gEH ffed vkl o1 qeeRen (TRe) AT, 1986 i 9N 3 Wi
SU-4N (3) & i HEF WHR gR ed fhu T weft o9 SR GeReEes et gurerd e (R ged
T T S WO kel A1 §) hl S WHHON gRI ero sifuepifiar & ofiw afEen a1 faman el
F TR TGRS T I b ATTHTI BT IIM H YRS FEAER] Dl HROT Tl AfeH TR HIA qe
TG I F AU fF FET WHER Uil & T TAESE $1 UfaHevn wR gemM A SH ifuftEm &t uw 5 &
IS o W IS o G, 9fE R WHR B T3 H @ fed 9 UH wrEaE smeavas €, gfg e @ a
sifaeRaen & fou 3o aRES ekl i TH TEieRel Sl i 3% Ui @ A1 a9 faw 9 gg fRe
S H vlE B YAESE w2

[€. S-11013/2/2013-3TE T (37F)]
S5 N, WY diea
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.J-11013/2/2013-1A. (I)]
AJAY TYAGI, Jt. Secy.
950 GI/2014 (1)
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Srferger
% feeedt, 28 W, 2014
RT3, 638(37).— =T THR, TATER0T (TR&T0T) A=, 1986 (1986 H129) T R 19 & WS (F) R Y&
TIFRTT A1 TR hdd U 3K hi €N & JASH & AT 39 UG 39 IR0 & w9 (3) # 379 § T & 9 Sfeataa
AT & WY 3 TR & w9 (2) H Sfeaiaa Wifkshior =1 iR i Wifdehd il 2:

102910872033 /1A-1I(NCM)

AUt
%Y HEAh EIEERUR BEat| aAfereRTTRa
(1 (2) (3)
1. TATEROT (HEUT) AT, 1986 T UM 3 T SUEN (3) & YUl T A1 [T

3T LT THR R MSd TT AT T ToeT TR GATaRo
TETET Wl (TE.ESTEET,)

2. iR SR o Herd (TH.INEUE.) o ol Rk e qafeRur SR oF HiAled gRl Aei-
T I i TSR, o WXeTh A1 ST W e OF ek fariried Wi shiier shi stk

[E. S-11013/2/2013-31% T (TE) ]
S5 N, WY diea

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the
Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that

Table:
TABLE
S. No. Authority/Officer Jurisdiction
€)) () ©)

L. State or Union Territory level Environment Impact Whole of State or Union Territory
Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-IA. (I)]
AJAY TYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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It 4. S1.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

G1.50.-31.Te1.-31.-20042022-235241
CG-DL-E-20042022-235241

AETETIOT
EXTRAORDINARY
AT 11— 3—I9-GUe (ii)
PART I1—Section 3—Sub-section (ii)

T F THAT
PUBLISHED BY AUTHORITY

. 1795] 7% faeett, qaaT, 18 20, 2022/47 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944
T, A 3R TAGTY IRAAT G

T feeett, 20 arder, 2022

FLAAT. 1886().—F=1T ALEH TATEXT AT ad TaRT F q@adl #ared § qIEe (J3&0)
gfarfa=rm, 1986 it =T (3) T IT-UTT (1) 3T IT-LUTT (2) F T (v) F A7 Ta=1 ai=FFT FT TR e
g0, T FHTATT [Heieor Afeg=mr, 2006 (& =89+ T8 T27q S3MeU Afeg=T, 2006 Fgr T4T 8),
TRATSTHTAT T HIATT T % 70 F qATa<oitT J{T SAHATIF a7 6 o7, §eaT #1.37.1533(3), aira
14 RrdaT, 2006 FTT THIIAT HT g

AT ST T FHTATT [Freaieor Gfeor (Tasarsun) 7 T a7 @ & qefia a+ft ywarat &
forT garteor J9ET (B4T) 9¥ A= i e & forw gamfSra aftedi F7 TN #3215 F T T
TATET ATAG=AT, 2006 F FTATEIAT o [oIT TATALOT (F2eAT) AferfaaH, 1986 HT amer 3 it IT-4meT (3) F
ERIERERIR RIS

SIY TTST TATA0T FHTHATT (07 ITTETor § qaia<or S qediad Tiohar # foeer 45 auf §
TTH AGAT VT AT ¢ ST ToF &I 9% I 19207 Hedl TEqrai & Foe 3 qreasft e & forw afiaer
e & HTLTH F T a9 F a1 HiT QA T g;

T FETT ALHIT T T UL HSRT il TEET % o7 qa7a<or /(<1 TRt &1 i fEshaisd Hiear
ATFTF qHAA ¢,

AT oS & A H, GRAT ISR & #gadqul adl & a1 T Tl i 9T Agd o
TETAT Tad @ il TRASATSN AT T T 9T AT oA (AT ST T@T &, S sl Jeae Teid qeem
FRrarett 1 e § TEd gu FET B & GoATHRA FAT AG9TF THAA! ;5

2770 G1/2022 1)
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AT AT, FErT TR, T (F@eeon) Faw, 1986 F =w 5 % Iu-fAaw (4) F =7y uteq
TATFLIT (FLEA0T) ATAHTH, 1986 (1986 FT 29) Fit &1 3 FiT IT-ATT (1) T IT-LTT (2) F & (v) FIT
Y& ATRIT T AN FId g0 376 (HIAT 6 =a7 5 % I9-[F97 (3) F @ (F) % Al Arfed & e &
THATH FA o THTd, AhRd H AT TCHTE hl qehTel | qIae0 U a9 §ATAT il ATag=aT deqis
FAT. 1533(3), A 14 Fawa, 2006, ATeE=aT § Fafeed i qered Hdl g TAqQ-

I ATEEAAT H-
(1) T2 4 ¥, IT-977 (iii %) F T 97, FEfafed w@r S, i -

(iii %) TTFTT TET T GHRF T GTAT F5T & qal9T & I7T 975 #2019 X FIRT THSFHT Sid HgTATT,
TFHIAF STIRTS TET AATTITFATIH  FIXOT UHT Ja7 ‘G TRIITATS 1 ATEGIET 397 747 & a1 THT
FIIFAT T FHIHT IT [F917 7 T TRITTATSN # SEfIT TG 3 FFFT [FATHATIT FT GTET FI7 &
I it 29 SITEg=aT H TAT STaH197 THI-G97 & FA19% [@FF1ad & ST GHI-T77 97 597 G99 7 T97-
HTIFHIIT FTAZEST F1 T FXAT &, 75 F%1T T< T2 J777 '@ TRIISTATSH & &F § 3471 337 ST70777;
(2) ST H, -

(i) 1= 1(F) * T, -

(F) =9 (3) #, -

(F) I-FEAT @A T & qag § "> 100 FAT @A9 qgT &= & T 97, Haferfad w@r S,
FAT: -

"I F AATAT A T G GAA Tg % Ha4 H >250 HAT GeAA Tl &

(@) ">150 gFAT" AT, 3o 3T FAT F T 9T, "> 500 gFIL" WA, Aehs AT &AL T SATU,
(@) =& (4) ¥, -
(F) I-FHFAT T % Hag H <100 FFAT GAT TST & o £ TT,
Ter", eferiad Ta@r ST, i -

"TH GIAT GAT 921 # 9 H TH G 2T GF FT FIA F AT AT THT Gl AT 97 &
T T <250 §F2TT G TGT &7

(@) "<150 TFAT" F TATHI, FRT T FALN & TIH I "<500 FHAT" F WA, 3 3T T @
ST,

(i) &= 1(37) F ATEA, -
(F) =9 (3) , -

(F) 77 FEAT (i) |, "> 50 TTATe, WAHT, ST f¥ A& ok T g "> 100 WATATE "WV, M
T AT T AT,

(@) T/ GEAT (i) 3 I qatAd TrATS= &1 o AT S,
(@) =69 (4) ¥, -

(F) %9 FEAT (i) |, "<50 AITATS’ T, 37 T AT F T UL, "<100 TTETE’ TATF, 3Ahs 3T AT
T ST,
(@) 7/ e (i) ¥, -
(1) "$fT <50,000 FFAT" oTx, Welieh 3T 3 T ATT AT JTUAT;
(Il) &g () § FToft &, "8 <50,000" 9T5=, TAF ST S T AT FHAT SO, |
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(1) &9 (5) |, FH GE&AT (i) & TATq, Fetered wF § T e ST ST, o791 -
"(ifi) STT-TTSHNT GET & GFET [Aa78 TRIITATSH 7T Godiw7 F21T &7 7¢ 91 & g & faa7 (337
e
(iif) 72 1(=r) ¥ =T,
(F) T (3) ®, "> 50 HAITATS" WAL, AT AT FeALT o T 9, "> 100 W1 TR, el 3T Teq<d
T L@ ST,
(@) F9 (4) |, "<50 Tt T, 3 T AL F T 4T, "<100 A" T, A MY AT @
ST,
(iv) 9% 2(F) F 919, -

(F) TG (3) |, ">1" TAThT ST 37 F 9 9L, ">2.5 "l 3T 3 T TGT STUAT;

(@) T (4) H, "<1" TAThT ST 3FF F T 9T, "< 2.5" YT T 3 T AT,

(M) &9 (5) H, e & % wEa, Feferied G sia:eamoa B S, st -

"GAT GZT GF & HIGT [RAT §ears 7#al & Gre HIFT HITAT GAT TIRATTATHA B FITAT AT
TRITTATIN % [T [Fer@TT 14T # SIqa1% #2019 &7 97 757 &7 7%, FIEI1d, [@FF17 #37 T

STTRT TRITI
(v) 9= 2 (&) % 979, -
(F) =97 (3) |, A wfafeat v o e srosm;

(@) =9 (4) ¥, "<0.5 faferam iy F1 Ieraa" T, o, T2 T AT F T 9T, A "o
g oS, afsReer i g ux e T feAT ores T S,

() =G (5) #,fFr=rm 970 % wea, Feferted = war s,
AT -

"o o ATHEET SHAT F AT UhIFd @ad TRASHATG G 987 &7 9T Head &7 97 fFEw
ToRaT STTAT T AT TR, 5T T, @A IRATSHTE & forT fEeeme /9T & qam”;

(vi) I 7 (F) F 919, -
(F) T (3) ®, "aft TSI areai o T 9% "qHT T2 TS0 9761 T S0,
(@) =9 (4) ", Feferfaa siaefud T s, srriq; -
"qHT faEa ARG, E gars atgat | gttt 8, S arrsasd ITART & forg g1
[, &, 9T 3-22/10/2022-4T, 1]
=T, FeiTd FHTL AT, HI<H Ti=d

fooqur: g SAfEg=EET WA F TSI, ST, 9, @2 11, 3U-ET (i), €T #1.8. 1533(3), aE
14 fod=e, 2006 FTT T ¥ T2 off v srfeREET dear Frar. 1807(s), ariE 12 31,
2022 gy sifaw Ferres & T o |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAS) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level,

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,—
(i) against item 1(a),—
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted:;

(ii) against item 1(c),—
(a) in column (3),~

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?”, the symbols,
figures and letters “>100 MW” shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW”, the symbol, figures
and letters “< 100 MW" shall be substituted;

(B) in serial number (ii),~
(D) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(II) in point (c) in the table, the word, symbol and figures “to < 50,000 shall be
omitted,

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(i) against item 1(d),~

(@) in column (3), for the symbols, figures and letters “> 50 MW?”, the symbols, figures and letters
“>100 MW? shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW”, the symbol, figures and letters
“< 100 MW” shall be substituted;

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1", the symbols and figures “> 2.5 shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted:;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a),—

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted;
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Note :

(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section IlI,
sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.0. 1807(E), dated the 12th April, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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